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CONSTITUENT é&swg%ﬁi SINDIA (LEGISLATIVE)

Part I—QUESTIONS AND ANSWERS
Enday, 23rd December, 1849

The Assembly met in the Assembly Chamber of the Council House af &
Quarter to Eleven of the Clock, Mr. Spasker (The Honourable 'MF. G. V.

Mavalgaksar) in the Chair.

‘SPARRED QUESBTIONS AND ANSWERS
Orar ANSWERS
*888. [Wrrabrawe.}
BATIONAL Savikes CRFRIICATES yor WORKRRS

*867. 8hri R. K. Sidhva: (a) Will:ghe Honoursble Minister of ¥inance be
%lessed to state whether it is a fact that in pursugnce of the Oxdinnace by the

overnment of India for the issue of National Savings Certiﬁcm—u'ork&;
of textile mills, workers have taken advantage of the scheme, and if so, how
‘many? ’

51

(b) Xe it a fact that subsequent amendmenis were made in the Ordinapnpg

‘to ensble workers to cash the Certificate immediately it they so dasire?

(c) 1t 80, what are the advantages in issuing such certificates?

(d) Werza the respective Unione of warkers consulted before such an Ordi-
uance was issued?

(¢) How many of such Unions after the pi@ulgation of the Ordinance
opposed tbe whale scherue? ‘ '

(f) What are the future plans of Government in this matier?

n-..} .u..v!i o~ e . John ‘&m: (8) ¥eso A (:] mber
have taken davsntage%{c')'f gc}émi*. 'nle exact nutiber %9? ‘ll)e sts o xgﬁ
plete details are ot yet available.

(b) Yes.

(c) The idea was to create the habit of saving while defeating unfounded
Tumgurg thet the mone} would net be returved ta awners of certificates.

(d) The e;llgbyeeg'- repregentative at the Bombay Industrial Court eszpressed
his Union’s willingness to accept a part of the Bonus in the form of certificates.

(e) The scheme wps opposd by certain Texbie Workers” Unions at
Bombay.
(f) The matter is under considerativa.
(667)
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Shri B. K, Sidbva: May I know what is the percentage of the certificates
which the workers have taken and have cashed?
The Honourable Dr. John Matthai: I cannot give a prgpise estimate just

now because the information is mot complete but P shodld "say about 2/3ed
bave been prematurely cashed.

SENIOR CAMRRIDGE EXAMINATIDNB.

*868. shri B. K. Sidhwva: (a) Will the Hooourable Minister of Education
be plessed to state how mmany schools exist in India which prepare for Senior
Cambridge examinations? -- e

(b) Is there any restriction in_regard to the admission of boys in these schools
a.nd if so, what are these ?

(e) Do Government give grants to all these schools, and if so. whst is the
amount?

(2) Do Governyment intend.#o continue to recognise these Institutions?

(e) Are any special advan{ages given to boys who pass out from such schools
for Government services and" if so. what ‘are they?

The Hobourable Sbri Satyanarayan Sinha (Minister of State for FParlis-
mentary Affairs): (8) to (c). A statement containing the requisite information
in so far as Centrally Administered Areas and Schools maintained by the

Central Government are concerned. is laid on the Table (See Appendic XXI
gancxure No. 1.)

(d) These schools have been in existence for a number of years and people
have generally liked the education given in them. Government have not yet
decided what they would do with these institutions in the new context of
things. Government propose to have a Commission to go into the entire
qu-‘aon of the secondary education. The question of these institutions wilk
algo come before this Commission. : !

(e) None. The second part does not arise.

8hri B. K. Sidhva: May I know pending the sppomf-menf of this Commls

sion whether Governmapt intend to admit new admissions to Senior Cambndgex
Examinations in the present schools?

The Honourabls Shri Satyanarayan Sinha: Till the scheme is materislized,
I think there is every likelihood of the sfafus quo teing continued in some form
or another.

Shri Ajit Prasad Jain: What is going to be the scope of this Commission,

is it going to consider the question of secondary education in the Centrally
administered areas or over the whole of India?

The Eonourshle Shri Satyanarayan Sinha: Whole of India.

Drue ror Lzprosy

+869. Shxi R. K. Sidhva: (8) Wil the Honourable Minister of Eaalth be

leased to state whether it is a fact that a new drug bhas been d)scovered for
? eprogy treatment?

(b) If so, who is the discoverer of this drug and has it been expenmented
with and it so, with what success?

(¢) Where was this drug experimented?
(2} Has such a drug been used on the leprosy patients in India?
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The Honourable Bajkamari Amrit E8ur: (a) to (d). A few new drugs have
been reported to be eflective in leprosy treatment during the recent past. A
statement in respect of these drugs is laid on the Table of the House. :

STATEMENT

Quit¢ a few new drugs heve been reported to be effective in leprosy treatment during tho
secent past. .These are (i) Derivatives of diamino-diphenylsulphone, (ii) Streptomycin,
{iLi} Paramino-8alicylic acid. 1 )

All these Jdrugs are well known to leProsy workers in India and the work particularly
on sulphou: preparations has received international recognpition. Sulphone group of * deaugs
was first munufactured by an English Firm, and later on many of the commercial firme
in fingland and the United States of America started producing it. Promin, Diazone ana
Sulphetrone are members uf the aulphone group. The first two had beer in mse in the
treatinent of leprosy for the last three or four years but the iast ome (sulphetrone) has
corne into use caly recently. The urts of the-results have been very encouraging im the
hands of American, British and Indian workers. The drug is being tried on a limited
scale in the Yady Willingdon Ieprosy Sanatorinm at Chingleput, AMadras, 8chool of
Tropical Medicine; Calcutts and in many other leprosy homes in the country.

Several manths ago Government saw reports of the usa of another drug called ‘Oxydiph-
theric Acid’ in the treaiment of leprosy by Russian workers. Definite - information s,
however, not yet availabla scgarding the specific value of this treatment. Efforts are being
made to obtain samples of medicine and literature regarding the composition and specific

valay of this drug in tha treatment of leprasy. .

Shri R. K 8idhva: May I know whether this new trea‘ment is found to be
very successful in Cyprus as stated by the Director of Medical Services in that
country and if so, whether any experiment bas been made in this country by
Government?

The Honourable Rajkumars Amrit Eaur: Govermmnen: is carrying out
experiments at various places, primarily at Cbingleput, M:d-as, a\d the results
bave been encouraging. We are aware of what is happening in Cyprus.

- 8hri R. K. 8idhva: What is the result of experinients 50 Ta: in India?

The Honourable Rajkumari Amrit Eaur: | have just said that the results
of treatment with this new drug sulpbone, which is the latest, are eacouraging.

DuEs FrROM TEE GOVERNMENT OF Buawma

*870. 8hri R. K. 8idhva: (a) Will the Honourable Minister of ¥inance
be pleased W state whether it & a fact that certain amount was due to the Gov-
ecrmment of India from tbe Burma Government at the time of separation of
Burma from India? .

(b) If so, what was the amount and what was the purposs for which the
amount was originally paid? 3 ; o

(c) When is the amount likely to be recovered?
The Honourable Dr. Jobn Matthai: (8) Yes, Sir.

. {b) T'be separation debt of Burma was fixed at Rs. 50.79.81.000. It
represents Burma's share of the net outstanding debt of the Government of
Indin on the date of the separation and is not related to anv amount paid
to the Government of Burma. .

" (c) The debt is repayable in 45 vears commencing from 1937-33. The pay-
wents have, huwever, remained suspended from 194248 when )lurma was
over-run by the Japanesq and the qucstion of rexuming them is ucder discus-

.

sion with the Government of. Burma. .
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gGhy B. K. Sidhwa: Is tbere any likebbaod of recowpring this amount?. 1f
30, aze Qegotiations %Q“’E on and with what results? Can the Houle baYe some

idea of this?’

The Hanourable Dr. Jotm Matthai: We are still exploring the possibilities
in consultation with the Government of Burma.

8/ 8. % Sdhow: May I kpaw whether at oy sgsﬁ this gisgussion fook
place m% sq_lathez_Bmma. Government ha ang—indicatian of
continuing the payment of instalments hereafter regularfy? "

TS o Hopomradle Dr. Jokn Matihsi: We hove not so for reached any gefinite

conclusions—but—the Honoursble Member will appreciata that in the present
financial position of Burma the qyestion of p4yment presents certain difficultios.

Bag: May 1 enquire Whether at any stage of financial negotiations

witk f\hegu K. Gomment Tegapiing étgat Qlon to 15 a and consolidned

loans % Burpa, it wie contemplated ¢ gwBr tis loan,
or that the loan should be traosfertad from I!Jdl& 'bo

The Eonoarstla D, Johs Mathbai: No.

8kel R. D8: Is it not u fact that it was UK. that compelled India to bear
this burden and why should India . . . .

Mr. Speakor: Order, order.
Shri Ajit Praspd Jajp: What is the amopnt outstanding now?
Tae Banpphle Dz dobn Matthai: The originsl amount as I stated in my

reply is 50croresodd. That is the total amouut Payment hes been suspende
from 1942. If you take the outstanding principal plus the interest outstand-

ing ‘plus” cértain pension payments which Burma has got to make, my own
estimate is, that the total amounf payable today would be somewhere of the
order of B4 crorss.

8hri Mahavit Tyagi: May I know at what rate the interest is charged?
Thes Ecanourable Dr. John Matthai; 3} per' cent.

Sbri Mabavir Tyagi: M'ay 1 know if thls is ad;ustahle in regard to the trade
balance with Burma?

TBe Honourgble Dr. John Matthaj: No,

Shrd B. §. sidbea: May I kpow if sny effort is made by Government to see
that this payment is adjusted towards purchases of rice that we are purchasing

from Buma?
The Honourable Dr. John Matthal: That is an entirely different gquestion.

TRAINiNG FOR TECHNICIANS

E. 81 ) Will the Honpurable Minigter of EducMion
Ieasem ‘atg vhe er é:overmqent have taken aoiy gtéps to prowde
duca gion for Techniciang Tor inductries in Yodia? -

(b) If so, have any ceqtres been opened?

¢c) How many students have been trained and how many have found
smployment ?

The Honowadla Shri Satyanarsyan 8inhy (Mivistir. of Stete far Parlia-
mentary Affairs): (a) and (b). The steps saken by Government for the provision
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of facilities for education and trainfisg of techniciana for itidudtry are &b follbws:

(i) Highex Education and {raining—Govarument hzve giten grants fo
the provinces from the. development funds for improv¥ing and
strengthening the facilities in the existing éngineering and
technological institutions. In addition, schemes have been
ssuctioned for diriect finaucial aid bo the Indlant Instituve of Sciance,
Bangalore, for an all-round jmprovement and efpansion and to
selected non-government technological institutions recommended
by the All-India Councjl for Technical Education, for the game
Purpose. A Central H?‘gsier Teclinibal Instibote is beiig extab¥ahed
at Hijli. near Caléutdt, This iBstitute will provde extensive
facilities including those for post-graduate work and redearch.

(i) Training for Cha'rgeman &Ka Feremygn .—Goverpipent hiye toatituted
a training sche:me 1o Sindri Eelftiliaer Factory ‘and 55 tramees
bave been provided for: in the first instanve.

(iii) Training for Artisane and Creftsmen.—Bchémeés for technical snd
vocational training bave bden instituted for thid purpsid. In
September 1949, 74 technical training centres and 79 vocd-
tional training centres were functioning. Appi®nhtite train-
ing facilitiee bave  b¢en provided in 318 industrial under-
takings. Under the H8rst two scheémes, training hLas been
ptovided for demobilided servicés gel'ﬂmﬁek srld @erﬂgns diaplsced
fran Pakistan. It has now bken decided to have, in place of the
temporary schemes, a scheme for the training of adult civilians
and facilities for the training of 10,000 perbons are propoted to
be provided. An aeronautical trade apprenticeship training

. scheme is operating at the Hindustdn Aircraft Itd., Bangalore,
to train Indian nationals for skilled crafts in aircraft production
ahd Diairitenance. Provision Bas been made under this scheme
for 150 trainees. -

In addition to the above, arrangements exist for the practical training of
technicians in Indian and foreign firms through the purchase organisations of
the Government. A scheme for the award of abdbt 450 industrial training
stipends for graduates and diploma holders has also been approved and will
be put into operation very soon.

(c) It is believed that most of the students who have passed out from insti-
tiitions under category (i) above. have found suitable employment. Statistics
in this connection are not available. In so far as the technical training centres
are concerned, 21585 trainees passed out of these centres upto September 1949
and of this number, approximately 60 per cent. are believed to kave found
employment.

8brl R. K. Sidhva: May I know whether the schemes mentioned by the
Honourable Minister stand ready for execution immediately or will they be
held over in view of retrenchment?

The Wodotraite Shri Satyanarzyan Sinha: 1 have said in my reply that they
are functioning and Governinent will make all poasible «fforts to see that they
continve to function. °

8tivi #. K. 8idhva: The Honourable Mihister statéd in his reply that grants
are being given to various institutions and that there !s a pew scheme also.
May I know the {.otsl amount given to those instilutions and whether they will
dlso come under the cut or will continue?
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The Honourabhle Shri Satyanarayan Sinha: I want notice.

ghri M. Tirumala Rao: With regard to part (b), may I know the probable
time when the Higher Technological Institule to be started in Calcutta will
ocome inte working?

The Hogourahle Shri Satyanarayan Sinha: By some time in 1950.

Dr. P. 8. Desbmukh: How long does Government expect it will take to
absorb the remaining 40 per cent?

The Honourshle Shri Satyanarayan 8inha: I cannot say. But all efforts
are being made, and will be made, for absorbing them also.

Shri . V. Eamath: What is the number approximately, if not accurately,
of foreign experte, technicians and advisers who are in India today in. connec-
‘tion with the working of these various schemes?

The Homnourahble 8Shri Satyanarayan Sinha: I am afraid I have not got that
information with me at present.

Siri 8, Nagappa: May I know whether Government is giving these trained
technicians any financial aid after the training to assist them in starting their
own business?

The Eo;lourable Shri 8atyanarayan Sinha: No.

8hri R. X, 8idhva: In view of the great necessity of trained technicians iu
this country, will Government see thab no cut is made in this direction?

Mr. Speakexr: Order, order.

TLEGAL DTILLATION OF 1IQUOR

. *67%. Dr. Mono Mohon Dag: (a) Will the Honourable Ministér of Pinance
be pleased to state how many cases of illegal distillation of liquor have'been
detected in the centrally administered areas during the years 1948.49 and

'1949.50 1o date?

(b) What are the resptctive numbers of (i) convicted; (ii) discharged; and
(iii) under-trial cases?

(¢} What is the to'al amount of fines realised fron these cases?

The Hooourable Dr. Jobn Matthai: (a) to (c). A statement is luid on the
Table of the House. (See Appendix XX1, ennezurée No. 2.)

Dr. Mono Mohon Dat: How many of these Centrally administered areas are
under partial or complete prohibition?

The Honourahle Dr. John Matthai: That is really a question which must
be referred to my honourable colleague the Minister for Home Affairs. But as
far as I am in a position to say—and I speak subject to correction—for Ajmer-

iferwara there is a definite plan for the introduction of complete prohibition
by 1953-54. As far as other Centrally administered areas are concerned, the
proposal is to introduce prohibition by stages without any definite time-limit.

Dr. Mono Mahon Das: ¥Mav I know which of the two incomes, namely, the
amount of fines realised for illegal distillation and the licence fee collected for
liquor shops, is greater?

The Hopourable Dr. John Matthai: The Honourallle Member will find it
from the statement I have placed on the Table.
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"“Dr. Mono Molon Das: May ! know whether it is a fact that prohibition
gives ap incentive to illegal distillation?

Mr. Speaker: That is a matter of opinion.-

8hsl H. V. Kamath: From reports received by tbe Honourable Minister, is
he in a position to tell the House whether illicit distillation of liquor is on the
increase or on the decrease?

Ttl'le Hopoura.ble Dr. John Mattkai: I am not in a position to say anything
on that.

8hri M, Tirumala Rao: Cannot the Honourable Minister give the House
the total amount of fines collected instead of referring us to a statement which
is not available ?

The Honourable Dr. John Matthai: The total amount of fines realized in
1948.49 is Rs. 10,560 and in 1949-50 (up to date) Rs. 8,504.

Dt. P. 8. Desbmukh: May I know the approximate area in which the dis-
tllation of liquor is illegal ?

The Honourable Dr. John Matthai: I am concerned only with the finance
of this matter.

Shri Deshbandhn Gupta: May I know whether it is a fact that the excise
duty in Delbi on the sale of liquor has risen by about 50 per cent. during the
last year?

The Honourahle Dr. John Matthai: I am not in a position to answer it now,

TUBKRCULOSIS SANATORIA

*878. Dr. Mono Mobom Das: Will the Honourable Minister of Health
be pleaged to state the total number of beds in tuberculosis easatoria in India
{i) paying; and (ii) non-paying?

The Honourzble Rajkumari Amrit Kaor: (i) Paung heds—2,842. (ii) Non-
paying bechi—1,018.

Dr. Mono Mohon Das: What is the monthly charge for these paying beds?

‘The Haoourzble Rajkumari Amrit Kanr: The average charge for tuber-
culosis patients—im—hospitals works out at ghout Rs. 1,580 a year.

Dr. Mono Mohon Dss: May I know bow many of these beds belong to
privately managed sanatoris?

The Hoaourable Raflmmari Amrit Kaur: I am afraid 1 could not give the
exact numbers. The statement gives the names of all the sanstoria that are
managed by Government, those that are aided by Government and those that
are managed privately. But I would have to have notice 3s to how many
patients there are in each of them.

Dr. V. Subramaniam: May I know bow many sanatoria are State-managed?

The Honourabhle Rajkumari Amrit Kaur: The Horpurable Member will get
the complete figures in the statement that will be laid on the Table.

8hri H, V. Eamath: What is the incidence of tuberculcsis in India and the
anpual mortality figures? .

Mr. Speaker: That can be found from any Bepart.
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Sardar Hakam 8ingh: May I know whether any of thése &snatori. bas
epecial wards for student-patiente? .

The Honoorable Rajkumari Amrit Ksur: No.

Sardar Hukam 8ingh: Do Government proviide any otber facilities for
students who are suffering from T.B.? -

The Honourable Rajkumari Amrit Kaur: No, except that they are admitted
into the existing sanatoriz and hospitals, and, s fat &8s possible, fres treatment
fe given to them—it is all free.

Shri 8. Nagapps: In view of the acute shortage of bads in cur hoepMsle,
m8y I know whether Government it considering any schéme to increase thie
bed strength in the hospitals? ‘

Mx, Speaker: It is practically a suggestion for Actiom.

Shri Deshbandliu Qupta: Is jt not a fact thst the pumber of beds in the
Delhi Tuberculosis Hospitel is very much léss than the feqifemént and that
patients have to wait for many months before they tan get admidbion into fHe.
general wards?

The Hoooarable Rajiumari Amrtt Eaar: I am painfully aware of it.

6hri H. V. Kamath: Does Goveraraeht propose to givie a fat trial % the
Ayurvedic treatment of tuberculosis?

Mr. Speaker: Order, order.
Brri B. V. Eamath: Does it not arise?
Mr, Speaker: No. .
MirEraL Sprives (Seas) in Ivoza
*87¢. Dr. WMooo ¥Hod Das: (a) Will the Honourab'e Minister of Health
be pleased to state whether the waters of varicus famous springs (hot and
oold) in Indiz have been examined for their curative properties?

b) Have Governme¥'t any list of springs in this country, the waters of
which are largely used by people lfor their curative properties?

Tbe Honourable Rajkumari Amrit Kaur: (a) and (b). The waters of most
of the springs have been examined. A list of mineral springs in the various
%rovinces is laid on the Table of ¢he House. (See Appendiz XXI, anuexure

0. 3.)

Dr. Maono Mobon Das: Is it under the contemplation of Government to bring
foreign experts to make a thorough enquiry about this matter?

The Honourahle Rajkumari Amrit Eaur: Government have no intention of
bringing any foreign experts, but as soon as funds are available and our schemes
are ready, and we are prepared to develop spas and after the Committee has
reported as %0 which arc capable of development, they will be proceeded with.

Dr. Mono Mohon Das: Which are the springs which Government have in
contemplation to develop? '

The Honourable Rajjumari Amrit Kadr: I bave said that we have got &
list of all of them and most of the waters have been examined. But we would
have to make a further survey as to which are the ones we should develop in
the first instance. _

Dr. V. Subramaniam: Will the scientists in Indig be utilised for the purpese
before going to foreign countries %o get scientists?
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Tbe Homoursble Bafsamari Amrdt Eaus: I have already said that we have
no intention of going to foreign countries for this purpose.

] ‘éii-x ¥, ¥. Kamath: Yns the Honourable Minister any figures to show how
many of our people go to foreign countries for spa treatrnent annually?

The Empoarsdle Bajkumzri Amrit Ksur: I bave not got any information
on that.

Boipih Raths vhom PikmiTak

{*&75, Swtd Govimd Die: Will the Honoursble Minister of Detedce be
Peazhd to Btate:
. (a) whether Government are aware that tbe raids by the Pakistan Nationala
igtn the Iedian territory on the border are very frequent; and

{b) f sb, what 'staps are biny taken to stop recurrenice of such rside?
Hey WanourdBle 3idar HAlgev Sogh: (3) Yes.
&) Government bave taken all possible steps in this direction, but it vﬁilli

be appreciated that it is not always posaible to prevent minor raids even acrosa
the best guarded frontier in any country.

Gumpe Books

$+878, Seth Govind Das: Will the Honourable Minister of Rducslom be
Pleased to state whether a survey has been made and handbooka prepared for
the guidance of those seeking recreation and enjoyment by travel?

The Hoooorable Shri Satysnarayan 8inhs (Minister of 8tate for Parlia-
mentary Affairs): A preliminary survey of places of tourist” attraction within
India was conducted in 1945 by a Committee under the Chairmanship of Sir
John Sargent. A handbeok on Kashmir, has already been issued. The pre-
paration of a general guide book and regional guide, books for selected centres
of interest is on hand.

Hixp1r Lessox BY ALR,

$*877. S8eth Govind Das: Will the Honourable Minister of Informstion and
Broadcasting he pleased to state:

(x) whether in view of the fact that Hindi will be the national language of
India as early as practicable, Government will consider the proposal of making
1t a regular item of programme to give lessons in the national language in those
regions where the regional language is other than Hindi; and

(b) if so, what steps have been taken in this direction?

The Honoursble Shri R. R. Diwakar: (a) Yes, Sir.

(b) All the nine non-Hindi Stations of All In&ia Radio, namely Calcutta,
Shillong-Guhati, Cuttack, Madras, Tiruchi, Vijayawada. Bombay, Baroda end
Ahmeda.bdd, started broadcasting a graduated course of 65 Hindi lessons on-
tie 18th December.

t Answer to this question laid on the Table, the questioner being ahsent.
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TERaITORIAT ARMY

*878. Shri V. 0. Keaava Rapn: {(a) Will the Honourable Minister of Defénce
be vleased to state what is going to be the pattern of organisation of the Terri-

torial Army in India?
(b) How many have been recrvited so far and what is the targetfigure aimed
at?

(¢c) Can Government servante join the Territonial Army?

The Homourable 8ardar Bsldev 8ingh: (a) I would refer the Honourable
Member to an illustrated pamphlet on the subject recently issued by Army
Headquarters. A copy of the pamphlet & available in the Library of the House.

(b) The number of recruits enrolled throughout India from the date recrvit-
men! was begun, namely, the 9th October 1949, up to the 22nd November 1949
is 971, while the target for the units to be raised in 1949-50 is 26,494.

(¢) A Government servant with the prescribed qualifications can join the
Territorial Army provided he has obtained permission from the Government
and also a certificate to the effect that his services will be made available for

the Territorial Army whenever required.

8hri V. C. Essava Rao: May I know where these recruits are being trained?

The Honourable Sardar Baldev Singﬁ: In different centres all over the
country. '

Slui BR. K. 8idhva: May I know why, out of the target figure of 26,484,
only such a small number as 871 have so far been recruited? Is there any
specific reason for this?

The Honourable S8ardar Baldev 8ingh: The unite that we are now raising
are technical unite. That is why the number is small.

8hri V. 0. Kesava Raoy May I know which of the Provinces bave oontributed
more to the Territorial Army?

The Honourabla 8ardar Baldew 8ingh: I have not got that information just
now, but as I stated in my reply, recruitment has been made from all over the

“country.

Shri M. Thumala Rao: Do Government ascertain the political predilection
~of the applicants before they are admitted into the Territorial Army?

The Bomourable S8ardar Baldev 8ingh: Yes, a close examination is made.
8hri M. Tirumala Rao: What is the channel through which it is ascertained?

The Honourable 8ardar Baldev Singh: The usual channel.

8hri P. T. Chacko: May I know whether recruitment was made from the
acceding States also? ¢

The Hanourahle S8ardar Baldev 8Singh: Oh, yes. This recruitment is made
from all over the country and the States also are included in the zones. There
are altogether eight zones and all the States are incluled in one or the other

‘a0mne.
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Maxvar Basio EpvoaTtion

#879. Shri V. U. Kesava Rao: Will the Honourable Minister of Education
‘ve plsased to state what progress has been made in regard to the introduction
of the Manual Basic Education Scheme?

The Honoursble Shri Satyanarayan Sinhs (Minister of State for Parlia.
mentary Affairs): Attention of the Honourable Member is invited to the reply
given to starred question No. 377 asked by Dr. Mono Mohon Das on 7th
December, 1949 regarding Wardha Scheme of Fducation.

The gist of the reply is that the Basic Education scheme has been accepted
by the Central and Provincial Governments and is being implemented. A
great obstacle to rapid progrese ie ehortage of funda.

MANUFACTURE OF PrEFABRICATED Howsxks (ScHO0OL FOR TRAINIKG)

#880. Shri H. V. Eamath: Will the Honourshle Minister of Health be
pleased to state:

(») whether the attention of Gavernrnent has heen drawn to a P.T.I.
report from Bombay dated the 12th November 1949, and published in the
Indian Newe Chranicle, dated the 13th November 1949, to the effect that a
technical school to train Tndiang in the coustruction of prefabricated houses
will goon be set up in New Delhi and that Government have concluded an
agreeinent with A British firm of engineers for the purpose; and

(h) whbetber the report is cormrect?
The HonouraMe Rajkumari Amxit Kaur: (a) Yea.

(b) The report is not correct.

Shet H. V. Ramath: Hae the attention of the Minister beer drawn to a
statement made by Mr. Reed of Reema Construction Co., from London or
‘Bombay that he had been recently to India and had discussed this m:atter with

the Government of India?
The Honourable Rajkumari Amrit Kaur: I don't *know what statement

Mr. Reed has made in England, but I happened to see Mr. Reed thie morning
and he stated that he had given no interriew to the Prese in India.

As far as the Reema Construction Compsany is concerned, they are going
10 build here for ue. I have fully replied to that question quite recently in
this House

Shri H. V. Kamath: Is Reema Construction going to build a factory here
or only start a school for training Indians in the construction of prefabricated
houses?

The Hoaourable Rajkumari Amrit Kaur: I have slready answered fully in

regard to what the Reema. Construction is going to do here. In the first
instance, they are going to build hospital warde in India for the Government.

Shri H. V. Kamath: Is there a scheme at all for the training of Indians in
‘the Snstmction of prefabricated houses, under the «onsideration of Govern-
men

The Honourable Rajkumari Amrit Kaur: No, Sir, not st the moment.

Shr Madavir Tyagi: M+ I know ‘f the who'e storv published in the Inclian
News Chronicle is frabricated. or only that part which pertains to the firm of
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engineers? 1 want to kmow exactly whether there is any training centre going
to be opened at Delhi for trdintng in construction ¢ pre-fabs.

The Honourable Rajktmari Rmrit Kdbr I bave uitady dMatéd thHat no
training centre is gaing to be opened.

Shri H. V. Eamath: In the Government ﬁ'ouhing_f‘aéhiy st present in
Deihi, is there no scheme at ail for the training 4f Indisns in the construc-
tion of pre-fabricated houses?

The Hopourable ﬁa]k\ltm Amrit Ilnr That question has already been
replied to on the floor of this House béfore. Indians are being trained in the
Government factory.

C.P. a¥p Bzrak STATES

L4

*881. Shri R. L, Malviya: (a) Will the Honourasble Minister of 8tates be
plaased to state whether it is a fact: that the Rulers of the merged states of the
tCengal Provinces gnd Berar were given permission to bold Dusbebra Durbars

the vear. as usual

(b) If so, in which of the States Dushehra Durbars were held?

(6) Wis thé peiriskitn %9 hold tbe Durhath giveh by i BoterBment 3f
Tndie or bY thé Prividt¥] Gavertment Al why

The Honowrabls Sardar VaNsbhbhay Patel: {a) and (c). Permission of (+ov-
ernment is not necessary for the holding of Durbsrs by the Rulers in their
capital on the occasion of national festivals.

(b) I regret we have no information as to the Rulers who held the Durbar.

shri B. L. Malviya: ¢ the Govérnment aware that Durbars were adtuslly
held and that that has a bad effect on the pedple?

Mr, Speaker: I don't see how this qhestion is perviissible. <
~ Shn Ajit Prasad Jiln: Do Government bave any objection to holding s
mock Durbar?
The Honourahie Safdar Vallabhbhai Patel: Of the Members of Parliament?
8uoaaraNG of CoTTon aND JUTE INTO PaKisTaK

+882. Shri Santanu Kumar Das: (a) Will the Honourable Minister of
Pinance bz pleased to state whether it is a fact thdt raw cotton from Lushai
Hills: and raw cotton and raw jute from Garo-Hills have been smuggled into
Pakistan in large quantities?

{b) Jf so. what steps have been taken against those persons who have
smuggled the goods?

The Honourable Dr. John MAtthai: (a) There is reason to believe that the
commodities mentioned are finding their way to Paldstan through unsuthorised
routes; but in view of the extensive frontier without natural barriers the number
of cases detected is negligible.

(b) The number of gases detected are departmentslly adjudicated by the
Customs authorities, and in cases where the offence is established goods are
confiscated subject to payment of redemption fines and/or personal penslties.
Steps are also being talen to increase preventive measures,

Shri Sentanu Kumar Das: : What is the total qliantity of goods confiscated?
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Tbe Bancurabie Ir. John Matihad: I am not in a position to give thas
ioformation, but# s very inconsiderable. = ’

Shri Santanu Kamar Das: How many persons were involved in it?

The Honouradle Dr. Jobp Matthai: I am gimapl, Bip, 1 bave vot got the

information here.

loay 30 Basuaop Spexp

*3§3 Dr. Baebgnl Ohmpd: Will the Honoupable Minigter of States be
%} | 0 gtate the jntal gmwount which hsg been advanced as loan to the
Rasboie Sfate vp te thy $1as of Opiaber, 19492

The Eonoursble Sardar Valiabhdhal Patel: Up to October 31st, 1849 loans
smounting to 8} crores were advanced to the Jammu and Kashmir Btate,

BALARIES OF GOXESEEET (OXEKIALS

*884. Giani Gurmibkh Bingh Mumaflr: (a) Will the Honourable Minister of
Home Affairs be pleased to state what is the number of permanent Government
ofticials whi are drawing salaries more than double théir subetantive pay?

(b) What would be the total of substantive pay due to them for the year

1948-49, and whas ie the total of salaries actuelly pasid to them for the same
yesr? k.

(c) What ie the number of such officers who have been officiating with a
salsry more than double their permanent pay for the last ive years?

The Honourable Sardsr Vallabhbhaé Patel: (a) to (c). I regret the informa-
tien is not readily available and the time and labour invgived in collecting it
will pot be commensurata with its utility.

Rqnz MANTUsoRIFTS I8 BgNZE

*885. Shri H. V. Eamath: Wil the Honourable Minieter of Stsies be
pleased to state:

{n) the nwnber of rare Sanekyit manusctipts iu the ¥Fort of Bikaner;

(b) whether they were thrown open %o research echolars about ten years
ago: and ’

-

() whether they have recently become the Private property of the Ruler
who has withdrawn “all resssrmh ‘fecilities?

The Honourable Sardar Vallabhbhal Patel: (a) There is a large number of
e Sanskrit manuscripts in the Fort of Bikaner the exact details of which are

U ’e

no$ available.
(b) Government of India bave no ifurmation.

(c) These manuscripts are the private property of the Makaraja but as far
s is knmown research facilities have not been withdeawn by hm.

A ®a B V. : Will the Hapoursble Minigler of Fiapney |
mﬂgi“m.w Hogougable Minigler of Flasnen bg

{8 whether the attenlion of Goverment hss been drawn (o the articlea on
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devaluation publ, ished in the Hagijan dated the 9th and 16th . October 1949
headed ‘'‘Devaluatiod of tbe Rupee’’ and ‘‘The Moral of Devaluation’

reapectiveiy; and

(b) whether Government propose to consider the meaaures suggested t.here-
i for enunteracting the evil effects of devaluation?

Tha Honourable Dr. Jobn Matthai: (a) Yes, Sir.

(b) The main objectives suggested in this articie, vis., economy in Govern-
ment exPenditure, reduction in imports so as to bring them within the country’s
resources couuteractmg inflationary forces'inn the country’s econoniy and in-
creasing production in the country are broadly identicizl vith some of those
adopted by the Government of Indis, as part of the eight-point economic pro-

rammes announced by me in the course of the parliamentary debate on

gevaluahon.
The (Rovernment do not consider it practicable under the present conditions
to implement many of.the measures suggested.- -

Coins ARD ParEB CURBENCY

%887, 8hri H. V. Ksmath: Will the Honourable Minister of Finance b;
pleased o sitate:

(aj the amount of paper currency and silver rupees in circuldtion imme-
diately hetore and after Wor'd War I;

. (b) the amount of paper currency and rupees in circulation immediately
before World War II; .

(c) the amounts of one rupee and two rupee notes printed during Worid
War 11. snd tbe total amounts thereof in circulation today;

(d) when che o!d zilver rupees in circulation during World War I1 were

withdrawn, when snd in what amounts the new silver and nickel rupees were
minted, and the total amotints of these coins in circulation at present;

(e} tha ransons for.eninting nickel rupees, snd for reducing the size of
the coin;

(f) whether Government bave considered the inadvisability of putting in
circulation nlckel Tupees sxde by sxde with silver rupees; and

(g) whet.her (:ovemment are aware of the reluctance on the part of the
public and the trade to accept nickel 'upees‘?

The Honourzble Dr. John matthal ‘(8) Total notes in .circulation at the end
of March, 1914. and March, 1919, amounted to Ra. 4997 crores and Rs. 133-58
crores, respectively.

(b) Rs. 182:13 crores of notes were in circulation on the 1st September, 1939,

(c) One ruvee notes of Rs. 804:80 crores and two rupee notes of Ra. 69 crares
were printed.

One rupee notes in circnlation amount toabout Rs. 44 crores; and Re. 2 notes
to atout Ra 928 crores. «

(d} The withdrawal of standard silver rupees started in April, 1941 and the
process was completed in November, 1943. Quatemary rupees were first put
into circulation Gn the 28rd December, 1940 and nickel rupees on the 2nd June,
1947. The total supply of quaternary rupees and nickel rupees received by the
Beserve Bank of India from.the India Gogernment . Ml\lﬂ‘ up to the 15th
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December, 1949, amounts to about Es. 104-85 crores an_ge] Rs. 17-%9 mﬁ i
respectively. Fhe circulation of quaternsry rupees and bic. rupees’slg on th
9th December, 1949, s.tands at ab_out Rs. 8281 crores and Rs, 1257 crores,
respeciively. = ’

) 1 would invite the attention of the Honourable Member to the press
notge'isiuedo l}y Government on ‘the 2%id of May, .1946. from wbich it w:lll Le
seen tbat owing to inadequate supplies of sxl.ver in the open market an t‘he
prevailing high Frices in Indla. it was considered wasteful to use silver ‘gr
cqipage, especially, ap pure. nickel is eminently suitable for comn:fe &
owing to its special pbysical cbaracteristics. Moreover, tbis would make
easicr for Government to retum silver borrowed from the Governiuent of the
Urited States of America between 1943 and 1946. :

Tb:: size of the coin bas been reduced in diameter from 1°2 inches

to
1'} inches for technical reasons on account of the new type of nietal used.

(f) Stendard silver rupees were demonetised long ago and are no longer legal
tender. Further issue of quaternary rupees has also been stopped; and these
are being gradually withdrawn from circulation.

st

(g) No. ‘

8hri H. V. Kamath: In regard to the answers given about paper currency,
is the Honourable Minister in a position to tell the House as to bow many

thousand-rupee noteg were in circulation at the time the Demanetisation
Ordil:ance was issued in 1946?

The Houoursdble Dr. John Matthai: I cannot give the information straight-
sway, but I can find it for the honourable Member.

" 8hri B. Das: With reference to the reply to part (c) which mentions a
circulation of Rs. 874 trores worth of one rupee and two rupee notes, may I
know what percentage of this amount has been destroyed bv hendling—you
know stbese rupee notes are passed from band to hand and get destroyed—aand
consequently the Government's liability has been reduced to that extent?

The Honograble Dr. John Matthai: It requires a considerable amount of

research, but I am prepared to oblige the Honourable Member if he is vers
keen on getting this information

8ari Arun Chandra Guha: What would be the metallic value of the present
nickel rupee?

The Honourable Dr. John Matthai: It bas got to be calculated. It will be
very much less than the face value.

Begum Aigaz Rasul: Can the Honourable Minister tell the House how much
money is in circulation in the United Provinces?

Mr. Speaker: Is he able to give that figure?

The Homourable Dr. John Matthal: That is not a calcuiation which it is
Tossible to make with any sort of accuracy,

Shrl Mahavir Tyagl: In regard to answer to part (c) of the question regarding

the issue of ope rupee and two rupee notes, may I know the securiby again:st
which these notes were issued? 3

The Hooourable Dr. Jobn Magshal: Well. Sir. the one rupee notes are not
filueiary currency. Thev are supposed to be coins.

Shri Malavir Tyagl: In view of the fact that the intrinsio value of the metal

rupe: is very low, is any security arrvinged Against which this odin is issued?
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Tao BEanoursdia Dr. John MsWBAL: The question of 86cMSity dase nab atise
hert.

Shri Arvn Ohandra Goka: What proportion of the currency moke is secured
by (Government?

Tht Eaopyrable Dx. John Magthat 1 is fully sequred.

Shyt M. ¥, Eamath: Will you, Sn' be 80 good as o treat Question 888 as
uusterred in favour of Questiod 397?

Mr. Speaker: I am afraid hq has come too late. It might ag wall be with

drawn

st R 'gt Bamali: T do uet want to put 883 It ey be treated as
wnetarred and I might be permitted to put 887 instead.

M. Speaker: All right. Next Question—889.
CurBRExOY RErFomrmm

Osea_ shri H. V. Kamath: Will the Honorsble Migister of ¥ibdnce be
pAeaged t.o state

(a) whether ths attentinuy of Governinenmt has beeu drawn to the articles
heade] ‘‘Combating Inflation and High Prices™ &nd ° “Currency and Finance'
‘Publisbed The Ilanjan, dated the 8nd July 1949 sud the Z2ud Ogtober

1949 respectively ; and

(bl whether Govertuttent propose to consider the scheme of cutrency teform
popounded therein?

The Honourable Dr. John Matthai: (a) Yes,
((b) No. Government do not consider the acheme practicable.

CtrevtAtion of The Blitz v THE ARMY

+‘889 8hri Lekshminarayan 8ahu: (a) Will the Honourable Minister of
pleased to state if a circular hag heen issued that Tha Riits, an
Weeklv published from Bombay. shonld be discouraged in the Armuw

eathuaijigers sod elsewhere among the Army?
(b) If so, what are the reasons for it?

The Hourable $aniar Baldgy Singh: (a) No.

(b) Doss not arise.

LITERATURE AND NEWEPAFERS X0k TRE ABMY
+890. Shri Damoder Swarup Seth: Will tbe Honourable Minister of Da!ence
be piessed to state:

(a) whether it is a fact, that instruotions baye tﬁ luued b the Defenco
Ministry, to the Armed Forces Commands thet all ra be diggourmged
from reading non-Congress papsrs antf Il!ertﬂ;ure.

(b) what tacilities, if sny, Goverpment propose to nge; to vatioug pphﬁcal
4 Apewer to this question laid on t)we Table, the questioner bemg abpent.
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arties to keep the Armed ¥orces informed of their policies snd programme, s0
tbat when elections are held, the troops know bow to exercise their votes?

The Honourable Sardar Baldev 8ingh: (a) No, it is completely untrue.

{b) No special facilities will be provided to any political par€y, but as the
troops have access to newspapers. etc., it may be assumed that they will bave
n good idea of what each party stands for.

Shri Arun Chandra Guha: Is it not the policy of the Governmeni to keep
the Army free from any political influence?

The Honourable S8ardar Baldev Singh: Yes.

Sardar Hubam Singh: Are there any papers which bhave been prohibited
from being subscribed to by the messes and clubs in the Army?

Th: Honourable S8ardar Baldev Singh: I could not say off-band. 1 would
require notice.

Sardar Hukam Singh: Has Blitz been prohibited?
My, Speaker: I think there was a question about that in the House.
Shri Mabavir Tyagi: Arising from the supplementaries, may I know if the

Army people are authorised to read the election manifestoes of the various
parties before thex come to the polling booth for voting?

The Honourable Sardar Baldev Singh: It does not arise out of this question.
Shri Mabavir Tyagi: It arises out of the supplementaries.

Dr. V. Subramaniam: Is there any paper edited by the Ministry of Defence
for the general information and education of the Militaryy Forces?

Tbe Honourable Sardar Baldev Simgh: Yes, 8ir. There is.

Shri Raj Bahadur: Have Government taken steps to ensure that publications
from the ‘‘vellow Press’’ which gives out tendentious news are not circulated in

the Army? -
Mr. Speaker: It amounts to a suggestion.

SraTus oF Juprciar CoaassioRER’S Couir (AsMER)

*891, Pandit Mukut Blbari Lal Bhasgava: (a) Will the Honourable Minister
of Home Affairs be pleased to state whether it is a fsct that the Judicial Cam-
gissioner's Court in Ajmer has been the highest Court of Civil and Criminal
jurisdiction for this area, like the High Courts in the provinces of India, and
that since January, 1927 appeals from ite judgements, decrees and orders lay
to the Privy Couneil?

(b) Is it also a fact that the appellate jurisdiotion of the Privy Council
from this Court bas since been abolished and now the appeal from the decrees
acd orders of this Court liea to the Faderal Court?

(¢) Is it also a fact that the Judi¢ial Cammissioner’s Court is not included in
the category of High Courts as defined in the Government of India Act, 1935
for the purposes of the appellate jurisdiction of the Federa: Coort?

{d) If so. what &teps are being taken b Ganmpq; , $ 20 biipg the :Court
of the Judioial Commissioner at par with othe’f High Canrts in tbia regpect and

“t not, why not?
(e) Is it a fact that ﬂ'Je advocates practising in the Gourt of the Judicial



684 CONSTITUENT ABSEMBLY OF INDIA (LEGISLATIVR) [23rD Dxkc. Oﬂ

Commissioner, Ajmer-Merwara, have been refused permission to be enrolled
as Advocates of the Federal Court?
(f) Is any proposal under cansideration for placing the advocates of the

Julicral Commissioner’s Court on the same footing as the advocates of othex
High Courts for the purpose of enrolment as advocates of the Federal Court?

The Honourable Sardar Vallabhbhai Patel: (a) and (b). Yes.

(c) and (d). The Court of Judicial Cotamissioner, Ajmer-Merwara ig not a
High Court within the meaning of the Government of India Aect, 1935, but
by virtue of the enactment of the Abolition of the Privy Council Jurisdiction
Act, 1949, appeals from its decrees and orders lie to the Federal Court.

(¢) Under the Rules of the Federal Court, as they stand at present,
Advocates practising in the Court of the Judicial Commissioner, Ajmer-Merwara,
are not eligible for enrolment as Advocates in the Federal Court, secause the
Rules have defined “High Court’’ as being a Court within the meaning of Sec.
tion 219 of the Government of India Act, 1985.

(f) The question of the revision of the Rules is under consideration.
CoryrIaHT CoMMITTEE

*892. S8hri Balwant Sinha Mehta: (a) Will the Honourable Minister of
Rducation be pleased to state whether the report of the ‘‘copyright’’ Committee
has been published?

(b) If not, when is it expected to be published?
(¢) Do Government propose 0 amend the Copyright Act?

(d) Will it be extended to States Unions and Merged States also and if s
by what time?

The Honourable 8hri Satyanarayan Sinha (Minister of State for Parlia-
mentary Affairs): (a) The Expert Committee appointed to work out the details
of the proposed Central Reference Library with a Copyright Section attached
to it has not yet confpleted its deliberations and no repori has, so far, been
received from it.

(b) No definite date can be given.

(c) The question of amending the Copyright Act will be considered on receipt
of the report of the Expert Committee.

(d) Preliminary steps are already being taken to héve the Indian Copyrighi
Act. 1914 extended to the Unions of States, the State of Mysore and to merged

States,

8hri Balwant Sinha Mehta: May T know how many cases of infringement of
copyrights have come to the notice of Government during this year?

The Honourale Shri S8atysnarayan 8inha: I am afraid X have not got thut
imformation Im my posdcBswa.

Shr{ Arun Ohandra,Guha: What are the countries mcluded in or eXefuded
from the rectprocal copyright arrangemeuts?

The Honourable Shrl Satyanacayan Sinha: | have not got that information-
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HisTor10AL MONUMENTS IN STATES

+893. Shri BAlwan! Sinha Mehta: (a) Will the Honourable Minister of
Education be pleasdd to state if it is a ; that Rsjasthan is rich in ancient
and Historical Monuments, Archaeological sites and remams?

(b) If so, do Government propose to take these under their own coutzol and
preserve them?

(¢) Do Government propose to oonsider the advisability of extending

Archaeological survey to other States Unions and Merged States to protect the
national wealth of India?

The Honourable 8hri Satyanarayan Sinha (Minister of State for Parlia-
mentary Affairs): (a) Yes.

(b) and {c). A proposal to take over the ancient and historical monuments,
archheological sitee and remains of national importance from the Unions of
Statex including Rajasthan is under the consideration of the Government of
India. The functions of the Central Archaeological Department have been
extended to the Merged States also.

Shri Rsj Babadur: What amount has been set apart or earmarked for this
purpos.:: by the Government?

The Hanourable Shri Setyanarayan Sinha: How does it arise out of this
question, Sir?

Shri R. K. Sidhva: May I know whether a list of {these monuments bas
been prepared by the Government and will it be made available to the House?

The Honourable Shri Satyanarayan Sinha: If the Honourable Member is
keen 4bout it, I would see that he gets & copy of it.

Shri M. Tirumala Rao: Is there a propossl before Governmeni to take over

the ancient libraries and manuscripts that ame in the possession of these
merged states?

The Honourable Shri Satyanarayan Sinha: As I sai‘n’:l. Government is cob-
sidering this matter,

F. P. 8. C. EXAMINATION FOR ASSISTANTS

*894. Thakur Krishna Singh: (a) Will the Honourable Minister of Home
Afiairs be pleased to state whether it is a fact that the F.P.S.C. will hold an

»xamination in April, 1950 to select candidates for confirmation in the grade
d Assistants?

(b) Is it a fact that the graduates serving in the Central Secresariat and its
sttached offices have been permitted to take the said examination?

(c) 1s it also a fact that graduastes serving in the A F.H.Q have been de-
barred from appesring in the abovo mentioned examination?

(d) Tf so, what are the reasons for this differential trestment?
The Honourable S8ardar Vallshhbhal Patel: (a) Yes.e

(b) Yes, provided they have put in one year's service as Assistant in offices

}mnticipating in the Central Secretariat Service (Reorganisafion 8nd
Nent) Scheme, -

| (c) Yes.. unless they bad previously served as assistants for at least a Year
. In the participating offices.
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(d) Posts in the Air Force Head Quarters are not included in the Central
Secretariat scheme. They get the benefit of a separate scheme sapplicable to
Air Yorce Head Quacters,

Shri H. J. Khandebar: In view: of the fact that the Government of India
have reserved a certain quota for the Harijans in the services, will the Houour-
able Minister instruct the Federal Public Service Commission to fill up that
quota?

Mr. Speaker: Order, order. It is a suggestion for action.
NoxixaTioN oF MEMBERS TO ATMER MUNIOIPALITY

%895, Shri Gokul Le! Asawa: Will the Honourable Minister of Heaith be
pleased to state:

(a) whether it is a fact that the Chief Commissioner, Ajmer-M;.rwara has
nominated three members on the Ajmer Municipal Commitiee from amongst
the majority community;

(b) whether the said nominations from amongst the members of the
majority community are not ulira vires of Ajmer-Merwara Municipalities
Regulation, 1925 (VI of 1925) sub-section 2(ii) of Section 8 of the Regulation
and of the powers conferred therefrom upon the Chief Commissioner; and

(c) whether this matter has been brougbt to the notice of Government and
if so, what steps have been taken by the Government in the matter?

The Honourable Rajkumarj Amrit Kaur: (a) The Chief Commissioner, Ajmer-
Merwara, has nominated three persons to the Ajmer Municipal Committee fram
among the displaced persong who came to Ajmer from Sind.

(b) No. ,
(c) Yes. Govemment have satisfied themselves that the action of the Chief
Commissioner is legally in order. .

8uri Gokul Lal Asawa: Under what section of the Ajmer-Merwara Municipal
Regulations were these nominations made?

The Hopourshle Rajkaman Amrit Kaur: The life of the municipal committee
was coming to an end and it has been extended up to the 31st of March. There-
fore, the Chief Commissioner has a right to nominate. I do not know under
what scction of the Act it was done.

8Shri Sita RBam 8. Jajoo: May I know whether any political parties were
donsulted before these nominations?

The Honourable Rajkumari Amrit Kaur: No. Sir.

Shri Deshbandhu Gupta: May I know whether it is a fact that recently all
the Members of the Delhi Municipal Comm:ttee have also been nominated and
there is no elected municipa.lity in Delhi now?

Mr. Spezker: Order, order. That question need not be answered.

Faane CondrTrons v RAJASTEAN

*8908. 8hri Gokul Lel‘ As¥Wa: (a) Will the Honourable Minister of States
be plessed to state whether it is a8 fact that there are searcity conditione in
some parts and famine conditions in other parts of Rajasthan?
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(b) What &= the extent of the areas in which (i) soarcity conditions, and
(i) famine conditiotls, prevail?

(¢) What is the number of persons and cattle affected in thesa ereas?

(d) What is the number of persons and cattle that have migrated 6o other
places?

(?1-){ What steps have been taken by the Government of India as well as
the Rajasthan Government in the matter?

The Hooourable Sardar Vallabhhhai Fatel: (a) Only ecarcity prevaile in a
major portion of Jodhpur and part of Udaipur Divisions.

(b) (i) 48,000 sq. miles,
(ii) Does not arise.

(¢) The total population of the area aflected is about 25 lakhs. The figure
for cuttle is not available.

(d) Approximately 10,000 persons and 20,000 cattle.

(e) Free fodder supply, cheap grain shops and relief works (road construction,
tank excavations, etc.) {o provide employment have been started throughout
the affected area. Rs. 40 lakhs have been sanctioned so far for relief measures
and more will be sanctioned if necessary.

8hri Gokul Ial Asawa: Is the Government aware that one Mr. Nandalal
of Marwar is on hunger strike feeling aggrieved by the policy of the Rajasthan
Goverfnrent in the matter?

The Honorrable Sardar Vallabhbha! Patel: That will spare some food for the
famiue area.

Shri Jainarayan Vyas: Is the Govemtnent aware that the fodder was supplied
after the majority of cattle had migrated from Rajasth«fn?

The Honourable Sardar Vallabhbhai Patsl: Government is not aware of it.

Ch. Ranbir Singh: May I know the total quautity of cheap fodder imported
inte Rejusthan?

The Houourabje Sardar Vallabhbhai Patel: I have uo figures with me.

Shri H. V. Xamath: Has this region been declared a ‘famine area’?
The Homourable Sardar Vallsbhbhal Patel: No.

8bri Raj Bahadur: May I kuow whether Government is aware of the fact
that in some parts of Rajasthan there i a surplus of fodder and also of food-
grams which i not allowed to be transported to places which are affected by
searcity conditions? *

The Honourable Sardar Vallabhbhai Patel: No. Sir.

Shri 8, Jagappa: May Teknow whether any feeding arrangements have been
mude for invalids and children who cannot work on relief works?

The Honourable Sardar Vallabhbhai Patel: Of course all arrangements have
been made for invalids or destitutes.
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FoMme or The River

*897. 8hd H. V. Eamath: Will the Honourable Minister of Information
and Broadcasting be pleased to state:

(a) whether it is a fact that Government have accorded permission to a
foreign producer to 8lm a btook called The River by Ruymer Godden; and

(b) is it o fact that the book gives a distorted picture of Indian life and
culture?

The Honourable 8hri R. R. Diwakar: (a) No, Sir.

(b} Does not arise.

Shri H. V. Eamath: Has the attention of the Minister of State been drawn

to a report in the Hindustan Times recently to the effect that permission has
been given by Government to a foreign producer to film this book The Rivey?

Mr, S8peaker: How does that question arise? The Honourable Minister has
already snswered part (a) of the question in the negative.

8bri H, V. Eamath: What is the policy of the Government, Sir, in regaril
to foreign producers making films in India. about Indian life? Have they to
obtain »n permit, or can they come and do whatever they like?

The Honourable SiXi R. R. Diwakar: No permission is required.

8hri H. V. Eamath: Is cure taken at least to see that these foreign producers
do not abuse our hospitality #o ibe extent of making antiIndian films in
our enuntry?

The Honowrable Shri R. R. Diwakar: That question bas been refefred to
the ¥iin Enquirv Committee and when they make their recommendations
guitable action will be taken. .

Shrimatt G. Durgabai: May I know whether it is a fact that Government
bave no suthority under the law as it stands at present to give or refuse per-
mission to a film befog_e it & made?

The Honourable Shri R. R. Diwakar: If it is shown bere then tbe ordinary
laws of censorship operate,

Sbrimati G. Durgabai: My question relates to grant of, or refusal of, per-
mission before a film is made. '

The Honourable Shyi R. R. Diwakat: There is no law to that effect at present.

Shri H. V. Eamath: Is the Minister of State aware whether Indian pro-
ducers can go to a foreign country like England and produce films there
without permission—is there any reciprocity?

The Honourable Shri R. R. Diwakar: I have no information of laws in
other countries.

FiLmine or Kim BY M.G.M.

$%898. Shri H. V. Eamath: Will the Honourable Minister of Informatiod
and Broadcasting be pluased to state:
(a) whether the attention of Govermment has been drawn to a news item

supplied by the film critic The Nation, Calcutta, in its issue dated the 22nd
October 1949, to the effect that Metro-Goldwyn-Mayer has completed all

+ Anewer to this question Iaid on the table, the questioner having exhiauatsd hiw quote— :
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(b) whether the report is correct;
(c) whether the shooting of the film has already begun; and

(d) whether Government are aware that Kim the book on which the film
¥ based is anti-Indian in parts?

The Honourable Sari R. R. Diwakar: (a) Yes, Sir.

(b) and (c). Government have no inform-etion on the point beyond the reports
in the Press.
(d) The script on which the film is based, it is understood is not anti-Indiar.

EDUCATIONAL INSTITUTIONS IN CESTRALLY ADMINISTEGED AREAS

+899, Shri Krishna Chandra Sharma: (a) Will the Honourable Minister of
Education be pleased to state whether recommendations of the Pay Commis-
gion have been implemented regarding the educational ° ingtitutions in the

Centrally Administered Areas?

(b) If so, what is the monthly pay of the Headmaster in Government High
schools and Government aided High schools in these areas?

(c) What is the additional grant Government have made to the aided insti-
tutions (High echools)?

(d) What is the number of these institutions and the number of students
studying therein? '

(¢) What is the number of Govetnment aided colleges in these sreas?

(f) WBat is the additional grant made to them and what is=the number
of students studying therein?

The Honourable Shri Satyenaraiyan Sinha (Minister of State for Parliamentary
Affairs): (a) to (f). A statement giving the necessary information in respect of

Delhi, Ajmer-Merwara snd Coorg is placed on the Table of the House (See
Appendiz XXI, annexure No. 4.)

ATTACEED OFFICES UNDER THE MINISTRIES

1*900. Maulana Hzazrat Mohani: (a) Will the Honourable Minister of Home
Afira be pleased to state the names together with the dates of establishmcnt
of Attached Offices under the different Ministries created since 1st .January, 1946
and what the total number of officers and ministerial establishment in each

of thege Attached Offices is?

(b) How is the status of an office decided by the Government and what
are the conditions for determining whether an office is an Attached Office?

(c) Are there any offices whose status has not yet been decided?

The Honoorable Sardar Vallabhbhai Patel: (a) and Tc). The required infor-
mation is being collected and will be laid on the Table of the House in due

Course,

. (b) The status of an office is determined on the basis of the nature of duties
1t performs and its relations to Government. While no hard and fset rule can

+ Answer to this auestion laid on the Table, the queationer being absent
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be oi bus been laid down, generally, offices which, though not directly responsi-
ble for the framing of policy, perform duties which are more akin to Secretariat
than to executive work and bave to maintain close collaboration with Goveru-
ment are recognised as Attached Offices.

QUuarLIFIED STENOGBAPHERS

+*901. Maulana Hasrat Mohanj: (a) Will the Honourable Minister of Home
AfMaira be pleased to state the number of stenographers who were declared
succeasful as a result of the examination conducted by the F.P.8.C. in May

1949?

(b) How many permanent vacancies of stenographbers exist at present in
the Secretariat and Attached Offices? ‘

(c) In case ‘the number of permanent vacancies is less than the number of

successful stenographers, how is it proposed to absorb the remaining steno-
graphers in the Secretariat and Attached Offices and how long will it take to

do 80?
(d) How will the seniority of a qualified stenographer be maintained?

(e) Will it be on the length of service in the grade or will a stenographer,
who fails to qualify in the first test but qualifies at the second time at a Ligher
rate of speed, rank above the one who qualifies at a lower rate in the first test?

The Honourable Sardar Vallabhbhai Patel: (a) 511.
(b) About 210.

(c) Stenograpbers successful in the Test beld in May, 1949, along with
those who had already passed the proficiency Test and those successful in the
next two Tests, will be absorbed not only in the existing permanent vacancies
but also in such permanent vacancies as may arise as long as the lists are in
forcz. The rest will have further opportunities to be confirmed in vacandes
reserved for quasi-permanent employees provided they qualifv for quasi-
perm:unent: appointment.

(d) snd (e). Seniofity of stenographere will be determined on the basis of
their length of continuous service in the stenographers’ grade and/or in su
equivilent grade.

RETIBEMENT BENEFIT TO GOVERNMENT EMPLOYEES
*902. Shri Sals Chandra S8amanta: (a) Will the Honourab'e Minister of
Finance be pleased to refer to the reply to my Starred Question No. 1480 asked

on the 29th March, 1949 and state whether the recommendations of the Central
Pay Commission regarding the retirement benefit are still under consjderation?

(b) If the answer to part (a) above be in the affirmative, bhow long will
Government take to Come to a decision?

The Honoursble Dr. Jobn Matthai: (a) Yes.

(b) Government are making every effort to arrive at a very early decision it
the mutter and it ts boped orders will be issued during the course of the next

two months.

+ Answer to this question laid un the Table, the questioner Delug absent:
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SCHOLARSHIPS FOR BACKWARD CLAYSES AND SCHEDULED CASTES

+«908. Dr. Mnmndm Praud' Will the Honourable Minister of Bdueation
be plvased to state:

(a) The amount of scholarships sanctioned for the current year and the last
threc: vears (i) for the students of the scheduled castes, (ii) for the students of
the scheduled tribes, and (iii) for the students of backward clasees;

(b) the numbe: of applications received from the students of ecbeduled
castes, sclieduled tribes and backward classes during thie period;

Sc) the number of students of scheduled castes, scheduled tribes and back-
warcd classes who recsived the above scholarships during this period;

(d) whether the amount of scholarship for the students of scheduled
custes of India is sufficient for the number of students: and

(e) if the answer to part (d) above be in the negative, whether Goverrunent
propose to increase the amount of scholarship according to the number of
students? If not, why not?

The Honourable S8hri S8atyanarayan 8inha (Minister of State for Parliamentary-

Affairs):
Ra.
(a) Scheduled (astes, 1946.47 = 4,70,397
1947.48 = 5,39,307
1948.49 =  4,06,331
1949-50 (Current year) = 9,069,000
Scheduled Tribes. 1946-47 = Nil.
1947-48 = Nil.
1948.49 = 45,986
1949-50 {Cnrrent year) = 1,00,000
Backward Classes 1948-47 = Nil
1947-48 = Nil.
1948-49 = Nile
1949.50 (Current year) =  3,00,000.
(b)  Socheduled Castes, 1946.47 = 0
1947-48 &= 1,450,
1948.49 = Iaoe
1949-50 (Current yeer) = 2,875
Scheduled Tribes. 1946-47 = Nil.
194748 = Nil.
1948-49 = 350
1949 .50 (Current year) = 405
Backward Classes. 1946.47 = Nil
1947-4% = Nil.
1948-49 = Nil
1949-60 (Current year) = 3,045
(0) Soheduled Castes. 1946.47 = &
1947-48 = 532
1948-49 = 642
1949-50 (Current year) — 91l
8cheduled Tribes. 1946-47 L Nil.
1047-:8 = Nil
1948-49 = 80
1949.50 (Current Fear) = 201
Backward Classes.' 1916.47 = Nil,
¥ 1947-48 = Nil.
1948-49 = Nil.
1949-50 (Current year) = 392
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(d) and (e). In view of the number of students deserving belp the amount
cannot be considered sufficient but taking into consideration the funds available,
we have done the best that is possible and it is proposed to increase the grants
during 1951-52 and subsequent years if funds permit.

8hrif 8. Nagappa: May I know by how inuch the Government propose to
increase the amount in subsequent years?

The Honourable Shri Batyanarayan 8inha: I cannot eay.

8Shri A. Earunskara Menon: Are these amounts distributed in one lump sum
«r in instalmenta?

The Honowrable Shri 8atyanarayan Sinha: In instalments, I suppose.

Sbri H. J. Kbandekar: Is there any scheme to give the Scheduled ‘Castes,
Scheduled Tribes and Backward Classes stipends for foreign education?

The Honourable Shri Satyansrayan 8Sinha: I have no information on that.

8bri H. V. Eamath: Is there any quota fixed for each of the various provinces
and States in India?

The Honowrable Shri Satyanarayan Simmha: No.

8br; Upendranath Barman: May I know whether a 20 per cent. cut has
been applied in the stipends to the students this year?

The Honourable Shri Satyanarayan Sinha: I do not know.

Shri H. J. Khandekas: Is it a fact that the scholarship awarded to the
Scheduled Caste students in the Pusa Institute, De'hi, is insufficient for their,
maintensnce, books, boarding and lodging?

Tha Honowrable Shri Satyanarayan 8inha: Might be.

L For Ex.Mmarary Mexs

*904. Oh. Ranbir 8ingh: .(a} Will the Honourable Minister of Detence
be pleased to state whether Government are allotting lands to ex-mili-
tary personnel in Tarai and Bhabar areas of Nainital district in U.P.?

(b) If so, what principles or conditions have been laid down for allotment
of land to ex-military personnel under this scheme?

The Honourahle Sardar Baldev 8ingh: (a) The U.P. Government has s
scheme for allotting land to ex-Service personnel in the Tarsi and Bhabar areas,
under the Post-war Resettlement Scheme, after the land has been reclaimed.

{b) The: U.P. Government will select settlers in consultation with the Defence
authorities. The selection is governed by the following conditions: (i) That a
selected person is an ex-serviceman or, if serving, about to be released, and
hie served in the 2nd World War up to August, 1945. (i) That the selected
pereor: will settle on the land and cultivate it himself. élil) That he does not
“already possess in his own name an economic holding. '

Oh. Ranbir 8ingh: Mav I know whether invalided persone will be aliotted
land or not? That is to say., whether persons who retired prior to 1945 will
aleo have land allotted or not? =

The Ronourable Sardar Baldev Singh: All those persons who have served in
the World War Il up to 1945 are entitled.
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ament intends to allot

. ther Qover
uestion was whetber 5 but who

o retived on invafid pension prior to 194

Oh. Ranbir Siogh: My
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served in World War II.

- 1945 are

The Honourable Sardar Baldev Singh: Those who served up t0
entitled definitely, but I think the Honourable Member has got the cases of
some persons in his mind who were invalided before 1945. 1 am pot m a8

position to give any defimte informaiion on that poimt.
Ob. Ranbir 8ingb: Do Government propose %o consider their cases?

The Honourable Sardar Baldev Singh: I will have that looked up.

8tri H. V. Kamath: Ae the ex-soldiers who served in the I.N.A. of Netaji
Subhas"Cbandra Bose eligible under this scheme ?

Mr Speaker: Order, order.

8hri H. V. Kamath: Do Government propose to consider the eligibility of
these ex-I.N.A. men under this scheme?

Mr. Speaker: That is a suggestion for action.

8bri Raj Bahadur: May I know whether the scheme for allotting land to
ex-Servicemen is restricted to th» U.P. or does it cover other provmces and
States also?

The Honourable 8azdar Baldev Siogb: As far as I know from the informa-
tion tliat I bave in my file, it relates to the U.P. only.

« Bhri Raj Bahadur: Is any land to be allotted in Eastern Rajasthan?

Mr. 8peaker: I am afraid these questions will not arise. The question
spetifically refers to U.P. Therefore the Honourable Minister has got infor-
mation about U.P. only.

Ob. Ranbir Singb: May I know whether all persons'who remained prisoners
of war up to 1945 will be entitled to have land al:otted?

The Honourable Sardar Baldev 8ingh: All who come under the category of
ex-Servicemen or Servicemen about to be released will be entitled.

8bri H. V. Kamath: May I know whether there is any plan to allot land
to ex-I.N.A. personnel?
Mr. Speaker: This is only put.ting the same question in a different form.

8hri 8. Nagappa: May I know what extent of land is allotted to the soldiers
and whether it is an economic unit?

The Honourable Sardar Baldev 8ingh: No area bas been specified but we do
take into consideration tbat the land that is allotted is an economie bolding.

Ch. Ranbir Singh: May I know the total acreage that is to be allotted to
ex-soldiers?

The Honourable Sardar Baldev Singh: The total area made available by the
U.P. Government is 10,000 acres. '

Shri H. V. Eamath: What. are the reasons fo: the ineligibilitv of ex-I.N.A.
men under this scheme?

Mr. Spesker: Order, order.
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PEBMISSION FOB TAKING OUT PROCESSION

1+905, Maulana Hasrat Mobani: Will the Honourable Minister of Home
Afisirg be pleased to state:

(s) whether it is a fact that permission was granted to the Socialist Party,
Juma Masjid Unit. for tuking out a procession on 29th November, 1949 pro-
testing ugainst the prevuiling blackmarketing. corruption and bribery;

(b if 8o, what led the Deputy Cormnmissioner to refuse permission for the
e of Joud spenkers during the procession to utter slogans; and

(¢) why discrimination is made zguinst other political parties when Congiess

Conurittecs nre given permission to use loud spenkers for announcing Public
Meetings? :

The Honourable Sardar Vallathbhai Patel: (a) Yes.
(b) Permiusion was refused in accordsnce with the general policy not to
allow the use of loud spenkers during processions.

{¢) In the anbxence of uny specific inastances. from the Honourable Member,
1 am not prepared to assume the existence of any discrimination.

UNSTARRED QUESTIONS AND ANSWERS
Eocornouy CoMMITTRR
38, Shri LaksAminarayun 8ahu: (s) Will the Honoursble Minister of

Finsnce be pleased to state whether the Report of the Ecomomy Coomvittee
of the Government of India is out now?

(b) If not, bow long will it take to be out?

(¢) The expenditure incurred on the Economy Committee of the Qéiorn-
ment of India?

The Horourable Dr. Jobra Matthal: (:) und (b). Attention of the Honoursble

Muearher is invited to the reply given on the Floor of the House on the 1ith
December, 1949, ta Sturred Question No. 622 by Shri R. K. Sidhva.

(¢) Re 2.51.850.

Rapio Station ror Carlovr

8$9. Shri P. Kunhiraman: Will the Honourable Minister of Information and
Broadcasing be plensed to state what steps are being taken to open a8 Broad-

casting Station at Calicut before the end of the current Ginancial vear as clready
announced ?

Tbe Honowrable 8Bhri R. R. Diwakar: Efforts are being made to secure a

suitable hmilding so that the broadcasting station can go on the air during thao
cureent: finaiicisl vesr.

‘Basic Prax’ anp Eocornoxy Cwenavres

40. Shxt P. Kunhirzman: Will the Honoursble Minister of Home Afairs
be plensed to state: !

(8) whether 8ri N. G. Aysangar's report on ‘‘Basic Plan’ for India Gov-
ernment Reorganisation has been considered by Government;

(b) if 8o, whether it hes been spproved in tol» or with modifications;

(e) if it has been modified, what those modifications are;

+ Answer to this qnestion laid on the Table, the questioner heing absent.



SHORT NOTICE QUESTIONS AND ANSWERS 695

(d) what is the pumber of (i) Seoretaries, (ii) Joint Secretaries, (iii) Deputy
Secretaries, (iv) Under Secretaries, and (v) Assistant Secretaries, i the
Central Secretariat (1) as it exists at present (2) as per report of Economy
Committee and.(3) as per report of Sri N. G. Ayyangar's Basic ]’lan;

(e) what is the saving contemplated as compared with the existing system
by (i) the adoption of Economy Committee’s recormmendations and (ii) the
adoption of recommendation of Mr. Ayyangar's Basic Plans;

(f) whether Government propose to continue the present three categories
of members of the Council of Ministers (Cabinet, State, and Dzputy Mmisters)
with no change in their respective numbers, when India attains the status of
a8 Republic on the 26th January, 1950; and

(g) if the answer to part (f) above be in the negative what are the changes
contemplated?

The Hdaourable S8ardar Vallabhbbai Patel: (a) to (c). The Honourable Sbri
N. Gopslaswami Ayyangar bas presented a report on the reorganisation of the
machinerv of Government. This report is at present under the consideration
of Government und no decision has yet been taken.

(d} The numbers uf Secretavies, Joint Secretaries, Deputy Secretaries and
Thuder /Assistant Secretaries in Ministries and Departments other than Railways
were 25, 41, 95 and 247 respectively on the 1st September, 1949. The Railway
Ninistry had 42 Officers of comparable staius. The information regarding the
Fconomy Committee's recommendations is contained in the report of the
Committee which has been laid on the Table of the House. Since Sbri
Avyangar's report is still under consideration. it will not be appropriate to give
any details from that report.

(e) In view of the fact that Shri Avyangar's report is still under consideration,
it would be premature te make any comparisons,

(f) and (g). These are matters which arise out of Shri Ayyangar’s report and
a decision will be reached in that connection.

-

SHORT NOTICE QUESTIONS AND ANSWERS
WEHEREABOUTS OF NETAJ1 SOBHAs CAARDRA Bose

Shri Suresh Otandra Majumdar: Will the Honourable Minister of Homa
Aftaira be pleased to state:

(8} whether the attention of the Government of India has been drawn to
press reports and statements appesring from time to time suggesting that
Netaji Subhas Chandra Bose is alive and that he might be staying somewhere
m Chinas;

(h) whether Government have any information or evidence in their possession
about the reported whereabouts or death of Netaji which leads to any definite
conclusion;

(c) whether Government made any enquiries subsequent to the 15th August,
1947 about the reported circutostances of Netaji’s death and if so, whether these
enquiries confirm that Netaji died as a result of the reported air crash at
Tathoku; and

(d) if the answer to part (c) above be in negative whether the Government
of Indis propose to under¢ake further enquiriers&'ﬁha whet@mboute of Nesaji?
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The Hooourshle Sandas Vsllabhihhal Patel: (a) Yes.

(bj All the information in the possession of the Government leads to the
conclusion that Shri Subbas Bose i8 no longer alive but the Honoursble Member
is probsbly aware that his brother has different views on the subject.

" (c) Inquiries have been made and point to the same conclusion referred to
above.

(d) Doea not arise.

NATIONAL ANTHEM

Sardar Hukam 8ingh: (a) Will the Honourable the Prime Minister be pleased
to state whether it is a fact that ‘Jana Gana Mana' has bheen decided to be
adopted as the National Anthem?

{b) 1f so, who has decided it?
(c) Was any reference made to the Constituent Assembly before ite adoption?

The Honouradle Shri Jawaharial Nehfu: (a) to (c{J ‘Jana Gana Mana’ has
been widely used in India and abroad by military bands and orchestras on
officinl occasions us the National Anthem, This decision was made by Govern-
ment till such time as the Constituent Assembly should give its final deoision.

At ‘he instance of the Honourable the President of the Constituent Assembly,
a meeting of the Steering Committee was held last November, to consider the
question of the Nationa! Anthem. At this meeting some others specially
interested in this malter were also invited. It was decided that while this was
pot 1 nutter for inclurion in the Constitution, it should be decided by a reso-
lution of the Constituent Assembly, as in the case of the National Flag. Tt
is in'ended to bring this matter u}, before the Constituent Assembly about the
time: it. meets for the election of the President. Meanwhile a large nusnber of
experiments have been made and eminent composera consulted about the exact
tune nnd score of the ''Jana Gana Mana’ which should be selected. All India
Radio bad invited many members of the Constituent Assembly as well as 2
numbher of officers of the Defence Services to listen to these various versions
so that their advice and opinion muy be taken in regard to it. Same members
took advantage of this invitation.

Papdit Laksbmj Kanta Majtra: 1 want to enquire of the Honourable the Prime
Minister whether any steps were taken by the Goverument %o try oichestration
or scoring with regard to the song ‘Pandemataram’?

The Bonourzbls Shri Jawaharial Nehru: To some extent. ves, We received
a number of such scores and they were played and listened to.

Pacdit Lakshmi Xanta Maitra: I want to enquire of the Honourable the Prime
Minister whether at the instunce of the Governinent of India any effort was
made by the military archestra of the Government of India to eet this song
to tune, or whether this ‘Bandemotaram’ song was sent out to foreign countries
for trial at orchestration?

The Honourstle Shri Jawabarial Nehru: A number of military bands did
play from the orchestration \hat has alreadv been vrepared for it, but most of
our military officers and the bands said it was totally unsvitable for them.
They could not easily plav it.. T am not quite sure whether any efforts were
made in foreign countries. .But I have an idea in foreign countries too. thad is
in London, they dld have some orchestration, and thev also did not form a
very favourable opirion of it from the orchestral point of view.
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Pandlt Lakshmi Eadta Maitra: I would like to know if the Honourable the
Prime Minister has appointed a committee of experts from among the musicians
or from the Military Lrepartment, to go into the whole question of trymg alternate
tunes or orchesfration for the song?

The Honourable Shri Jawaharlal Nehru: We appointed no committee. The
All-India Radio has been doing this work on behalf of government.

Shr; Ajit Prasad Jain: In addition to ‘Jana Gana Mana' and ‘Bandemataram’,
is there any other song which government has experiinented on for adoption
as the National Anthem?

The Honourable Sbri Jawahanlal Nehru: At this stage, government does not
come into the picture, because the matter will huve to be decided by the Consti-
tuent Assembly. As I soid, the Honourable President of the Constituent
Assenidig heid a small conference for this purpose, and the opimon of that
conference was, more or less, on the lines suggested, that is, from the point
of view of orchestration and playing on bands and orchestras, it was thought
that ‘Fana Guna Mana' was obviously suited, and has been a remarkable success
in Icrejﬁn countries as well as in India ¥rom the point of view of a national
scng, all of them thought that ‘Bandemataram’ had a very peculiar and special
position which should be maintained.

Pandit Lakshmi Kanta Maitra: I wanted to know from the Honourable She
Prime Minister if the Government has asked the musical experts of the All
India Radio to try 'Bandemataram’ at orchestration. I am told they ure
experienting only on records. I wanted to know whether the Government
of India have asked the AllIndis Radio’s musical experts to try orchestration
of th: ‘Pandemataram’.

* The Honourakle Shri Jawaharlal Nehru: The Government of India have not
asked tlem to do anything. They have left it to them to consider these matters,
and they occasionally play this song. They have not got, so far as I know, a
band at their disposal. They prepare scores and the military bunds play them.
Sometimes they play it on the radio. -

Shrl Jagpat Roy Eapoor: Were the musical expejts who examined the ‘Jana
Gana Mana' were also asked to examine the ‘Bandemataram?

The Honourable Shri Jawaharlai Nehru: Well, it is difficult to answer,
because some were consulted, but not those particular ones. Some foreiga
expers have been consulted and I have informed the House the general reaction
from the orchestral peint of view. °‘Jana Gaua Mana’ was also referred to
cerwin very eminent composers. Whatever song is selected has to be suitable
from the point of view of tune to be played by bands and orchesiras. At the
same time. it should be good. thet: is, from the point of view of both eastern
and western music. It must have the eastern element in it, and it must also
have that part of the westetn element which enables it to be popularly played
by bands and orchesiras. To combine these two, we must have had some
twenty variations of them. I don’t know how many of the Honourable Members
listened to it, when they were invited. The ‘Bandematarasm’ was tried several
times and these foreign experts thought there was not sufficient variation in it.
I am not a musician and I cannot describe these things; but they say there is
no sufficient variety in the tune to be effective insorchestration.

Shri Mahavir Tyagl: May [ koow if the Government have received any
complaints with regard ta the use of the names of portions of a foreign country
'n the body of the ‘Jdna Gana Mana' song?
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The Honowahle Shri Jawabarial Nehru: The Honourable Member is referring
to the wording of the song, presumably, not: o the tume but to the wording.

8bri Mahavir Tyagi: Yes, that song contains the name of the soi} of a foreign
country.

The Honourahle 8hri Jawaharlal Nehsu: I have not received any complaint,
but I have beard talk about it. Some people have said that it should not be
there. Others have vigorously said tbat it should remain there. The main
thing for consideration is not the language but the general tune. The language
can easily be varied after the general scheme of things bas been approved of

M:, 8pasker: I do not propose to allow any furtber question.
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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES

(H’ART 11 —PROCEEDINGS OTHER THAN QUESTIUNS . ANDANSWERS)
Frday, 23rd Decemibser, 14434

‘Che Arsemhly met iv the Awsembly Chinbear of the Cguncil House wt u
uarter to Eleven of the Clock, Mr. Spenker (Fhs Houcibuble My, . V.
Mavalaukeary in the Chair.

QUESTIONS AND ANSWEES
(Bes Fart I)

11-55 A X,
DEMANDS FOR SUPPLEAIENTARY  GRANTS FORL 134050

Mr. Speaker: We will mow punceed with the Densnds fee Supplenientsry
Grianis . After the deanmdie aree wde. | rhall Inse 10 mke a few ohavrvatinons
an the cat matious #e ) tind there 15 some insunderstanding an the part of

Monthers, &

The Hacaourable d. Jobu Matthat (Mituster «of Finance): Sir, list sime
when Sapplementae s Denmls were mnde, son were Kind enough 1o put the
donnrads 10 the Hawse, | do vec think they were formully maved.

. Drudaxn No. l={twroMs

i r -
,}"‘t. Spesker: Motian is:

“Ihat a sopplementary vum net excvedir s 2.56,85.000 lvr urumed to the tlovemor
Crinzul 1o Jeflmy Uie charges which will canee I0 carwe of pavnent (Jurisg the yoar ending
the Siar dsy af March, 1850, in rebat of ‘Customs'.”

" Now with refervnes to thnk motion ind certan othue cut. mntiony in respect
of the desuands, 1 fiud that hon. Members hnve tuhled gowus ¢nt motions, in
ignorines of the woawt kcape of cliscunsion nver these demandi. 1 might juss
invite their attention to s previoug ruling in ths House, wherein | bud stated
that thewe are Supplemnentary’ Doswsands. and in case of the origimd deanands,
far whatever ohjects they were tnude, the principle ma well us the polioy of
thuse Jernands bad heen discusaed thoroughly hy the House. at the time the
budgnd was wanctioned in respect of thame dowanide us ako mgain at the tiow
of the Fmence Bill. Any fnether discuavion over the whale demiand. ¢sther m
risheet of the pober pnrsued or nf the Nirincaples will he nothing hut a repetitinn
of the same duvluite aver aud over againa. b in. therefore, that the ssape of
the dismaucion will he restrictext nnly to such new thiuga er naw iborns nn hil
mt come up for discustinn before thie House when the Rudget wes voted npan
That is the principle an which the scotu- of diveuncinn is reatrictec). Fad T uecd
ol then go into the example which 1 then gave.  So, that will ha 1Re prinsipis,
hit ‘%t ap[wans ccming to thes» motions mow. in respert of this Txanand No. 1,
thor: are three motions. one hy Shri Upwndmnath Burvien. another by Shri
Remmnath Goenka aod the third by Shri Mabmsir Tyagi. They ull seern to b

oul of order becassse. the pointa place] there are en fnllows:—
a1
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{Mr. Speaker}

iso propusts w0 discuss the figlure of custolns to detect under-valuing of
export and over-valuiog of imperts and tbe ks of foreign exchunge resultiug
tberetram. The other propoxes tn wseuss the lower rate of customs duty ou
the export of jute testiles. I'he third proposes W discusi the loss of reseuse
l?incd by Govermnent aser the low rate of export duty on tea

A

reftiotice 10 the Demand will show tbut the udditional sum is required
for thi: puyment (for the period from the Lith July, 1948 to Slst March, 1950
at bis. 15 crumes prer snuum) of cowpensation to the Government of Seurasbira.
Union wmdder the tgrms of the agreemeut reached with themm regarding the
surtehder to the Governmeut of lodia by the Union of their Customs ngbis
includiug administintus. and for removsl of the Virawgsm Customs eoedon,
eww. Bo the Deamand is o psy moneys which the Governmeut of India huve
agwidd to puy o pursunnce of au agreement etitered into. Al these quesdions
which sre sought tu e roised by the et motions refer to somethiug aboud the
Deburtnent, their poliey ur the wey in which the Departioent is getting on and.
all shat. ‘Fhut js entirely imrelovant foe the present purposs. * 1 do nos, ther-
fore, propose to slluw these cut mnl.iuuwf hon. Members have to say any-
thing specifically shout these Demands. then the mutter would stand diffevently..

8brt UamlAnnath Barman (Wit Peugal: Genersl): As regards the ruling
that yno have fust given. the out motion which 1 bave tabled refera te some-
thing which did not exist neither ot the time when the originsl Budget was
pliseel hofury: the Houne; nor ut the e when the Finnnee Bill was discumsed.
This i» 0 ey eboment thut Jwae oome to light by the repent of the Rxport
P amoton Cormmittes. Phore wrs ne occision for a diseussion of the subject
anl this it i6he occasion an which we con discuss the matier.  In view of $hat
will #t he open o the House to tke ity exeeption ?

Mr. 8peaker: tuforunmstely. the indicution of the subjects socught % be
dicevsand davs pot take thet line nf urgument. 1f the ammendment wands o
diserrs thae deximability or atherwine. thee propriets or otherwise of entering inso
un ngrement with the Suunshtra Government. certainly: the matter could have
been dixcuraed, it that is not the cut nuotion.  The cut motiun refers to ceriain
dotsits of wdwinistratian nf the entire depurtment af the Goverrment of India;
thut is the dificulsy.

8hri Upendragath Barman: A« regeds the decizinn that wus previously meade
by thic Houw that genernl policies having been discuread at the time of the
Ceneral Rudstot. it shonld not be diseusred again at the time of she
Kuppdementary Rudmet. 7 bogt ta subiiit that this ia an exceptionnl
case which wns not under cantermplution at the time when that decision was
e

12 Noax

M:. Speaker: 1| qjuite ste hot. Metnber's Toint. He wants to urge thst
this shonld le treated as 10 new item and Moembers <hould he permitted to
dixerex it § have vo aduarred with that gesitien 1 atn mutelv referring to the
¢ut ontiunt o-hich are out of order hecnuse they 129 to deal with the pokcy
whirh is slready disenswed beforn.  Norie of thege cut matioms say that thev
want fo diarmas, ne 1 saiel. the bropriety or atherwicn of the sgreetnent enterest
inte with the Sanrachtrn Goverument. That question will be stdl open and
whua the desnnd is plavted heforn the Hause. hon. Members. may have their sav
on theat sapent nf the aueatinn, which iz a Jifurent aspect altagether,

Strt Mabavir Tvagh (U1 - denermll:  Way | les jus? a:& ore question 2 In
sucd emns whene e eate of duty oof custam has heen fxed hafore the master
wasx druese] in the Generol Rudest aned during the rmirse of the Year if thew
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bud Leen soune re-shuilivg of the rates of duty and on ascount of that Goveru-
me:it hus to suffer greal losses in revenue, do you think it will not be a proper
otension to discuss those losses at the time of Supplementary Grants with regard
to the <ame Department, Sir?

Mr, Spegker: The hun. Member is. perhups wmissing the poim  or L aun not
clear. \$hat I say is that the entire subject matter, us I said is in respeot of
the uprvemicut with the Sourashtra Government. "The hon. Member is raising
o probicmuatical case und 1 need not decide that probleinstical case Just ay the
meent.  If ou orcosdon nrises, ] will consider and then decide. But the
present poxition is that the entire demsand is for payment, in pursuimce: of an
agrecment. to the Swurashtra Government and the discinision of rutes and all
that does mot cotue in at all, becnuse 1o money is asked for on the hasis of &
full in viie revenue or on nceount of a change in the rates of customs duty. That

is the yposition.

8hri M. Tirumala RBso (Madras: Gehersl): With :egard to IDemand No. 97
where He. 79 crores.........

M:. 8peaker: !'um not deciding them all. 1 am giving » geueral line about
the seepe of direussion. md as each demand is teken, I shall deal with the
umindiments with respect to ench, because it is rot that sll motions are wut
of arder. T have taken Deminnd No. 1 and T have pointed wut that all these 8
cut wntions in respect of Desnand Non. 1 are out of order for the reasons stated
by me. When the dather demands come, | shall take up the cut motions
seluratrely and denl mith cach of them om the merita of euch. In the firat
instance. T merelv theught it proper, in view of such motiona tu invite the
attention of the Howse to the proper scope of diseussion. That was the idea.

Shrl E. X. 8idhwa (C.1'. und Bersr: Gensml) In the notes under Demand
Res ] it i stated thot thin amount refers to the pajvment to the Saurashtra
Gorernment on iceount of the terms of agrecement reached wigh them regarding
the surrender to tbe Government of Indin for the remmvul of the Viramgam
Castams cordan. Mav T know. Sir, whnt was the amount thit was realived by
the Riate. from thie Customs cordan? | waulil like ta know the amount for
the lust three vewrs. if it & nvailable and if not, at least for last year. so that
we mav knew whether the nmount that ia contemplated tn be paid to the
Soura.Jurn Government is more or lesa or the same. 1 woukil like $0 i
enlichterd o thirt noint, Kir.

Me. 8peaker: Il the hon. Finnnee Minister fives the facts abent thexe
things verhups the House mav better appreciate them ax to wliv s certoin
aum »f 1.5 ctores wauz fixeel per nnnonm sud oo wlat consideratinn.

The Honooralle Dr, John Matthsi: Tt ir the reanlt of very prolonged and
crrvfyl disensd@ons hetween the Miniitry of Statex and the Ministry of Finnnce.
on the nne hand. aad the: meprvaentatives of the Smrnghtra Government. on the
other. The precise amount thut was fitewl waa to some. extentr determnined by
remisiderations of the revenne derived in thiv area but nltimately the question
had 10 he rettled on the hasiz of »-hst would be a fair armngement. My hon,
teiervul Mr. Sidbva raised the question of what exactls was the revenue tha$
ihe €iosermment of India used to derive previously in tlicse press. What has
teen dene now is that the whole of the Custams Administration in reanect of
the vorts included in the Saurashtrn araa has heen taken over by ux. We have
m fgnres regarding revenue callections in respect of customs i these parts,
Precise figures are not available. In the end we bad to make thoxe arrimgse-
wents on 8 basis of roueh spproximation of what worid he a fuir arrangemant

hetween two
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Skt R. K. Bidhva: No information. even with the Kethiawar Goverumens
fur thone dayg are wvoilable for the informstion of the House?

The Emoarable Dz. John Matihsi: As a matter of fact there wera no pub-
tlished Poturtig in respect of all the ports included in the Saurashtra ares ou

which 1y precwe estimeten could be baserd.

Bhri Baj Bahadur (I'nited State of Hujasthan). The sume question arises
when we coime ta discusu thig desnand.  For instance. it has been stated in the
sole below thin deniand that the whuinistration of Custonm wae taken over by
the Gosermnent of Indin with etfuct from the 15th of July, 1949. Mag |
respestfully vak the hon. Finance Minister why is it that. in gpite of the fact
thae this was tiken over on the Lith of July, 1848, this eould not he euvinaged
“ihim the Budget for the current svar wux teken into consideration.

My, Speaker: The remson ig given there. The houn. Memher is forgetting
that whenever as ndministration & tulsen over all itemm in reapsct of it ure
ncluded in the agrecisent. 1t in only hecuuse the pacition could not be setied
than. that ni agrectnent as ta the amount. was reached later and the present
demsand is wade in respert of thut agreement.  That is how the pasition xtands.

8hrt Raj Babadur: | wanld In intervsted in kuowing « hut benelit hns accrnel
to (lovernment after the Governnient tonk over the adiministzation of (ustastue
froi thee Suurashtrs Union aa alay | would like to know how this ¢xcess of
BAR5 N over awd shovie 1°3 unw hay heen spent under this demand

The Honourable Dr. John Mattbal: If thi: ionourshle Member would read
carclullt, he waould ind that the mmunl eomyntisntion s 1% lnkhs,  The period

coseered s (A LSth July. 148 to st Mazch. 1030

Mr. 8peaker: It is nnc year wnd 9 wvenths. Sa 1 put the demnnd @ the
Houne .

M: Bosfalp Imam (Hihar: Muslitt) - Iz the Fimanes Minister nble to tell
us samething nhout the further eompetmstion which emy have to he puid to
othee Indin States fram whone eostotzs incaime has heen sken like Cochin

Port?

The Booourabla Dr. Johs Matthal: | take it what the: hen Memlnd wisnit. to
iw i whab is the nmomit of conipenss tom that we are likely to pay to the
other moveding Ktatea 1 respert of 1oss of custains reveenne. sither land customs
or acy customnsa. That is n 1outter which ie still under discussion. We have
nat Haalizenl the areatgementa beteven ug and the: States on the resommenda-
tiovs made by the Financia]l Integmtion: Committer. That is still under dis-
cosion betwsen s naed the Stistes,

Dr. P. 8 Deadmukh (C I'. and licrar Genemdl There wa. alrnveads a
queshion Pt hy v {rdend Shri Ra) Bahndur which hax not been replied to.
eiz.. if it wonld be prwaihh: Tor the han, Finance Minicter to tell ny what henefit
we are likely to vt from this spreement ond if thers: was s likelibood of the
Centmal tovenunent making goud in part nt lenst of the amvimi that will he
paid in snie manner ae other.

Ths Eoaoureble Dr. Johs Matthal: A: n motier of fact. this comperisation
1% & hnup sy paytnent over this period but beresfter all the prceeis of
cuama revvenue thivughout Nemirashire wonll he collestixt vd  adminintons]
by the Central Guvernmert annd my rough ostirnate i thut we stand to gwin by

thi® ansugemant.
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Dr. P. 8. DaAmakk: What would be the actual sum thet is likely %o be
cojleeted by way of customs by the Central Government:

The Honmnabtle Dr, John MaRthai: | would net like to commit myself to
any figure but the rough aotuals of revenue collected in the past by the statea
wefe i satwe years as bigb iz Rs. 3 crores.

Mr, Speakar: 1 em pusting the Demand to the House. The question is:

“FThat n supplementary sum bt exceeding Re. 2.5685.000 1w gramded to the Govarpor
General W defray the chargea which will corse in conrse of payment duting the year eanding
the X5t day of March, lg ir: repect of ‘Cuetoms’."

The motion wns adopted.
Draaxny No. 2—CraTral, Excise Dotigs

Mr. Bpeakwr: Motion is:

‘That » supplenicntary sum not excweding Re. 30.50.000 1w granted to the Governar
(eiwra) ta defray the clasges which will come in course of payment during the ysar rnding
the 31s day of Musch 1860, in cespece. of ‘Central Nxclee Dautioe’."”

T. this. theee ix a out motion by Mr. Sapwnta. 1 have some doubt about
thi=  H¢ referx to Custous conlon along the ludo-Pakistan line. What does
be sncen hy cinudsquate funds'? Becawss the Demand for grant. 89 he will
set. is "Reimbursement tn West Eengal Government’. 8o it is s payment to
Wirst Kengul (loveramment on scenunt: of the cast of polics foroe suppliod by
theus 1u connection with the estahlishment of customs cordon slong with the
Incia-Pakistan land fmntier. R0 the Customs cordon was not the administeetion

of the Govamment: of India.

Sbri Betis Chandrs Samanta (Wust Bengnl: General): I mean the Eastern
Rorder »

Mr. SpmaXpe: | understand it but sbe payment, appears to be in reapest of
coet incurred by the West Benga! Grveroment. and how does be say that the
fund are inadequate”

8hrt Balis (handry Bamanta: Hecaure | feel that mare |olice arrangements
should be made.

Mr, Opoakar: Mr joint is that the Government of Indis are psying to the
West lengsl Goverurnent whatever eost thev incurred; and in it bis intention
that that cost should bate been higher? If he wants to discuss the working of
that ecordon, the working wax by the West Bengal Government on behalf of
the GGovernment of India. I am afrsid €hat discussion about the unsstiefactory
cheracter of the maintenance of the cordoo will not come within the seope of
the ypresent demand ‘Therefore 1 wanted to fmow as to what he means by
‘inadequate funds',

Shri Satls Chandra Samania: T mean that.

Mr. Bpeaker: | am afraid [ sball have %o ruie it out of order. I will now
e the demand 6o the House.

Ot Baj Bada@ur: May I kmow ¢rom_ the hon. Minister when tbis establish-
ment of Costone cvedi i on the Indo.Pakistan lin. wim created nnd whie Lenefit

hax accrmied on accnunt of custooms reverive since then?

The Haxmmbls Dr. Jobs HstOAN: We heve been able to do quits e sub-
st:uitinf mrpount of wark in the way of preventing smuggling. Tbe hon. Member
will remember that various questions Esve been put to me during this session
alnss the extent of emuggling slong the land fontier. We are trying our
beai $o prevent emuggling. It is very difficult o meke an estimate of what
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{Dr. John Mattbai) :
revenue is obtanined by preventing smeyggling. [ have given figures eegardiog
#ie cams we hiave heen able to trace. .

8hri Rej Babadur: Wlhen wae thin Custarns cordon established

The Hanourdis Dr. Jobn Madthai: I canood give she exact date. [t wis
ahout » war oge.

Mr. Speaker: The yumtion is:

% a bplementary alzs B0t eacteding Ra. 30.60.000 be granted 10 the (soveruor
Crpughl fa. delray the chuges which will came in cosrse of paYmeat Juring the year enditig
the Bt Gy ! March. 1K0, in rexpart of ‘Ceatial Kxcien Duiies’” X

"The Quotion uex adapted.
Pasatiny Noo 11 - aSATITONNT ASSREBLY

Mr. wtfﬁo&iml is:

CTht u subiplasientéry sowl nol earesdiiy Ha 11630000 tr Kranled to the Guveihar
Cienerdl to dofray the chargvs which will come in warme of psypien: during the yrar cuding
the Jbet cay of March, 1850, in respoct of *Conmitaent Assembh®. ™

Sha R. K, 8idhva: Sir. [ have only one question tg puv. Ra. 98000
relaten to Floction for Logislntures. aisl e Explasation given in Jinr Fow.nowe
is ""IPnyments to Provinees and Ntates of 50 per cent. of the totel extra cost
ihewred Ly thrn m the prepawration of clectornl rolls for tbe House of the
People’ 1 wish to know whetrher this refers to the clectorsl roll that the
Provincese will prepare in relstion to the Houwo of the People only, or whether
this will he n centribution to the FPruvinces for the electornl lists which they:
will prepore for their own respestivo Prwvinees  1f it is Wie fonuer, then of
courds. thern is vn objection. Rut | wwaild likec 1o know on whst basis this
Ita. 1 crom hias been cstimated for all the Provineon and ar to how it is gaing
to bo distribnted. K i is the latter T would like to ark as 0 why the Centra
shoull bear the 1rxpensos of the Proviaces for prepsring their oun Pmvincial
electoral lista. Will only Ra. ) ¢tvre he apent for ull the Provinees® (In
Henowreatte Member:  1tie a port pavutent.) | want to know the preitian frea
the hou. Minister

Mr. Gpeaknr: The note clearly mivs that it is 50 per cent. eontrihutioa.

Shri R. K. Sldhwe: If it i« A her cPat. of the total expenditure it meana that
Ra. 3 omnm will be «pent in the preparation ofthe ligts. Maxr ] know whether
thin 1ia 2 e aipblies ta the Pmviners in oconneetion with the preparation
of the I'ovinecial Flectorn] Rolls alsn or whether it relates only to the preparation
of thn Fleataral Rollz for the House of the Prople. TRare will be two electorsl
rulle; rae will be for the Pmrineisl Legirlatures and nnother for the Membere
tn le mturned to the Houesr of the People. which liat mar be ane ar twn. Rut
grierally there nre twn lists. ane far the Central Lewinlature vl ane far the
Provinclal Tagielaturm, :

1 wanbxi to know ae to how the 50 per cent. that we give is goiag to be
distribute.] lwtween thervarimis Provimeer, wiirther Re. 2 croren repreaspis the
total sum f cxpenditine far all the Provinees or wbether the gme is Bkolv 1o
g0 hefond what has been ealkculatad. T also wan¥ed to koow. if i rdatex to
the exthenditire in conoection with the @epartiin of the Provincial electral
mfls. as to wby the (“cntre should besr any exprmiitore on thad accownt.

Shri . V. Kamsld roer



DEMAXDS FOR SUPPLBMENTARY GRANTS FuR 1949-50 997

M. Bpeaker: | think it will be bettur if the Finsuse Minister first gives an
wxplagetion. As regards tire out motion which the hon. Member sougbt to
move; be ought to know that under the parliamentary practiocs it is not pez-
migaibly to bave any motion of that type in respect of the House or the arTang®-
ments to be made by the House. He sbould get the explanation from the hon.
President of the Comstituent Assembly. Information cap be gi bhare. That
is & different mstter, and the hon. Finance Minister will give the infarmation,

1 might also further point out that be wanted to disouss tbe ‘‘allocasion’’.

Thete wa+ some such word and the madter was not clear; it was vegne eaough
and not clesr at all as to what bs mesnt by ‘alloostion’. Whbatever that may

he. hv: can ges the information he wants.

8t H, V. Kamath (CP. and Persr. General): May [ ask for the infor-
mation nuw?

Mrx, : Yes  But what procedure shail we follow? Will the Finaoce
Miniwier bowr whut hon. Members have to ask snd then givé the informstion?

‘Ths Hapourable Dr. Joba Im: Yes, Sir, f’is wil} be the most convenientd

wa).
Mx. Bpeakar: Theq b will hear bon. Members as to the infocmstion they
wani, and uitimutely k¢ information in bie statement.

ot H, V. MK. Mr. Speaker, Sir. thc presont demund for supplementary
grent is, dts. £1630,000. The House is well aware that certain statements,
partly irruspunsible. were made outeide the House to the efleot that the Coneti-
tuent Assembly hud nlrendy oversivtiad the budgeted grant—I do nob rermember
. hox mwuch it was—and that the expenditure had run iuto almoset Rs. 2 orores.
Thic wew very ably refuted hy or. Ambédkar in his specob gn the #nal readin
of the Constitution. and he distnissed such statements a% irmrasponsible ung
showal that the t'onstituent As<cmibly. considering the work it had been
assigued. did the work in s fuirly reasonmble period of time end tbat the expendi-
ture incurred was nod over much. Now. the information I esk for is this.
becaise still there are very unpleasant reports circulating outside that the
C'oostituent Assembly bas cost the nation a good deal, and Members as a matber

of fact ave maligned in varows ways......... o8
. Mr. speaRar: Order. order. The hon. Member need not pase any remarks
or discuss the matber in that manner. Ho may merely ask informasion as
%0 how the nmount is made up.

Qi B, V. Kamsth: May 1 ask for this information? Under shis hoed,
the ependiture under item A refern to the lump sum graut to the Conssituent
Axsembl v. and the explanation given in the foot.note is that the extrs rxpendi-
ture iz due fo (a) more sessions of the Constituent Asagmbly than anticipated,
(b) the retention of the Constituent Assembly Bacretariat for the whole of the
vewr inctcad of for sir wonths sa originally anticipsted, () the aadéing up of
& conderence of echolars cBpresedting mejor langusger nf Indin and the Expert
Teanuintion Committee in connection with the tzanslation of the new Consti-
tution in the major isntwsRes of the coantiv. and (d) Calligraphy (writingi md
srtiic designiig of the mammeript of 6he new Coostitution. There are these
fowr items expenditure in connection with which i covered under A. that is
Re. 17.20.000. It would be interewting ¢ koow, if the hon.. Fioance Minister
is in a poSition to tell the House, bow much of thia Rs. 17 snd odd laklw will
o towards meeting the expenmex of tbe Memberw of tbe Oonstif:went Assembly.
that is to aax(a) (i)--expenditure incwved in coannection with the actusl sessiona
of the (\uwtitnent Aescombly. apart from the Becretariat. CaKerapby and the
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Uspertt” Coufernce. Then she pesples ws well as ourseMes. will be in a
positivn W know whether the Assembly sessions hy themselves have cost the
wition sucle u good deal a8 some peogle outside: the House—and 1 do not know
whether insidi. the Honse slun=ewrr: ifgclined to helieve. 1 would. therefors,
welevt Uhin infarmostion itern hy itemn.—how much under (a) (i). under (a) (ii).
() 1110 and (1) 3= nok wecorntely. ot dewst approximatel s

Dr P. 8. Deshmukh: ir. | wauld first like to peine out that the limitntions
you hove plived on the seape of discinwion is probebly fuirly  corveet, and
thertfannn. [ do bt wish to sy anything ngninkt it.  But if the whole 1emand
in i htfare e Flonsr, | hope yon will wllow speeches limited to the specifio
notes that have been suppliecd here The scape should not mervly he limited
to ftuestiong and noawer,

Mr. @pegker: Lhe lian, Moemlar will nembmber ane further distinction so
fur wa thoe Dewaamil is canceriaal . Thic portiomlar Demond rislites tn what las
been dove dandet thee sapeervision or ordem of the hon Proaident of e Consgitnent.
Mrembly. Therelore. ntideer porliswnentary prictice, auy dicenssion  of that
type will not he spen hereo anght not 16 e open here,. But, jesuthe Deounnd
in ol the only thing thit crn e done is that infortmoon as te details, 50
far ws onie ke svnilobile with the Hoie she Finmnee Minister, will he given to
Memhors b odo nat propase to sllow oy forher discussion or comaentss on
thiy,

Shrl M. Teumala Rao: There in no oilicr forum aher: we cin ventilate our
vieww,

Mr Speaker: ‘The wamd course followed is tlut the Members ran sec (he
hau, President of thes Coualituentt Aasesnhly wnd diseuss with him and get from
hime sieh forshar information #s they want. That ik the practice so far as the
Budger of this House alaa in vonxiernedl.  No ¢ut wmotions can be moved.

Dr. P. S. Deahmukh: ir. | did neo intend to go o nny detnils of the matter
ar ta st the nthority af the hon. President, 1 wanted to raise n general
auostion with regard 10 the discaesion of all theso Demumds. 1 want to know
whether 1 wanhl nnt he permisailile for hon. Members of this House to make
sneh romnrky n they ooasider necessary on the particular sulijecte on whiob
the cxpewlitore wns inenrred. Ta that extent. wauld you mot be pleased to
[ermit spevehee?

Mr. Speaker: Tihw hon Mermher refers ta the other Dewmnds generalls:?

Dr. P. 8. Deshimukh: it o genernl way,

M:r Speaker: Certainls. N far as mfurmation is coticerned. he cun ask for
it. [iv cnn axpreas his obinion beennae. as the Dennnnld is mnde. he iz entitledl
to have hic sax. Vil thon. he i< not eatitled to disenss the policy.  That will
he tha limitation,

Shri Ramnath GoeaRs (Mudrne: Generul): Max | know if sny calculationg
have heess mude of the expenditure ineurred far the Canstitneat Azsemhls. an
the barin of time wken by cach of the Members?

Mr. Speaker: Order. avler. That is a different matter. \We are not going
inta thae naow

Dr. P. S. Demmukb: S0 fur us thic Demand is concerned. in this very
Demand we are gntne to Diovide for the future elections to Parlizivent as well
as ta the Provimi-t legislstures. | wonld like ta know whether any- provision
hes hasn made {or the ar®struction of hensing accommadation for the futuve
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Alewbers of Parlinment. and whether wuy provision has been mnde for a ball
for the new Parlinment.  Are there soy schemes druwn up so far as the housiug
of thee Members of the new Parlicmen s coneerned 2 1 want ta know when
this question is likely to he comidered by the Gavernment, Sir. I esk this
question becamse. ne vou nee fully aewide, nb the presett time none of the
Members ure happy with regard to the acooruuadntion thet s preoivded for

them.

Mr. Speaker: | o not think | can permnt thiti.  The han, Membher is going'
bevond the weupe of the Tenmnd—all sarte of points cannat he raised.

Shri A. Thagu Pillai ({'nited State of “I'ravanente ind Cochin): Sie, 1 wish
to £et some infortmtion reganding thes cutry under (h) vt the notes— *Poliments
ta Proeices amd States of 0 per ceat. of the tatol ertup cost ivatered by thim
i the prepartion of eleetaral rolla for the Haou of tloe Peaple™ 1 Wikl 1o
kot whether this Vinenned hy them' mesas ghye cost dint, his already been
inenrred I than, or whe tatal vest that hug &@en und weill e mewrred in the
preparstion of the rolle. | wonld alvo like s kuow whether the preparation f
the ralie will e compledtes hy the end of *this tinancid veur or will extend to the
next your amd winther the ki provided voserm only the neaunt thet will have
16 le contrilmted till the end of thic fioaneial vear, Then the nntes refer 1o
“total exten et D ] do nat knee whaots tlis extra cast mess,  Is it not, the
ot incurtesd in camgetion with the peeparation of thee rolls.  Has that word
“extr’” wuy signifiontve-?

Ty rogurd to the question of the Tlonss of the People, 1 knaw the propavation
af the rolls far elections te thit House will mare or less hee the snme as for the
loceal legisiiture: exeept for the division into gepurate graups: for different consti-

teneies. | da not think thin the Tmger work will invobae iy <abstintinl

expenditare. ]
-
Mr. Speaker: Tlut mtnin. ic negning the mntter,

BhriA. Thanu PUlaS: | wish toa know whether one-hnilf of the tosal expendi-
tace will bee given in cvery case.  Fandly, | would lilie 1o know the basis on
whirh this expenditiee is endeninted.  There e Statis whera the rolli hnve
already ey prepured: ey hnve only 0 he brought uptadete asd made com-
dete  Will one-linf of the tatul cost incurred he puid 1o them? 1 may, for
Au-linitc- inforundion, mention $hat in my nwn Stnte the rolls lmve aiready heen
prepured—thes huve only to he'hironght uptadate. Wil the cost alrendy- incurned
ou «tich rolle vlso he tnken inter aceount?

Stri M Tiramals Bao: Sir. | agree with iy frieml Mr Kantnth that e
require same enlightenment on the points roisel with regan? to the snb-clauses
of (a). With regand to (h). 1 want to knaw whedher the delimitntion of corsti.
tuencies nwa is included in 1his expenditire or whether Giovernment, will come
forward with another itam of expeaditire for tha pumpose.  With regard to
(@) desling with the nmannt required for the praposal seting up of the Fleetion
Commiézion. the matter is uot rlear. Toes it vovar the appnintment of wn
Flection {"onnnissioner? Recently we rend in the papers that Mr. B. N. Rau
e heen uppointed ns the Fleetion Commissioner by the Pregicddent of the
Canditnent Assembly. Thit gestleman i 10w oceupymg s place in the United
State: s the chief representative 1o the United Nutions of the Government of
Tndiu  The dates nf the elections are not yvet settled. The Constitution
envisages the bringing into being of an Flection Cammission anly when the
heddingr of the elections i« imminent. PRut this i here is expected to he
spent hefore March, 19.30. before the Rudget ses<ion is oves. Therefare, [
wan? to know for what purpose #his Re. 80000 is Aemanded anil the urgency

of it
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Shri Raj Baksdmr: Sir, ] wabt-to know some details regafding the itewm
(8) (iv). How much ia going to be spent on calligruphy, on ertistre dwgmnbe
sna ou parchsuent paper etc.. for the prepsration of the manuscript of the
Counsitwion? It would be s master of genersl public interest to know how
much we sty going to spend upon the historic document that is going to be
completed by &e 26th January. .

Mr. Homain Imam: Sir, may 1 sek a few questions on pointe of peocadure?
1 take it that the Demand with regard to the Conatituent Assembly 13 some-
thing in the nature of charged expenditures, and that we are noy 'supposed to
look a gift horxe $00 such in tbe mouth. Neverthelees, 1 should like to Xoow
witether the sxpenses in connection with the Constituent Assembly are aubject;
to audit®® or not, and whether. taking into account the fuct Wt the pobentisl
number of voters in the whole of Indie is not likely to exceed twenty crores,
the expenditure of one erore ss half the cost means that: a rupee will be spent
for registration of ten names. On the face of it it appears to be 8 bit
exaggirated nitq appreciate that the decision of the President of the C.A.
to defray ha B 110t only correet but curinently just. The Provinces sre
in had way and th sirow the whole responsibility of preparing the electoral rolle
on them will have been too much.

Mx. Speker: | sm afraid the hon. Member is arguing the merits of the case.
Mr. Bossaln Smam: | am vot arming, 1 say it ix perfectiv corvect. Never-
thelesa, T want that there should he aome checking at the time the allotment is

being made to the provinces to see that the expeimes charged to thie sccount
are oorrent. snitahle and not excessive. This in all

The Hanoarsdle Dr. Jobu Mathal: I muat ndmit that I am at a disadvantage
in repleing: tu the vurions issuec that have heen rnised in connection with the
Conntituent Assembly.  ‘The Huuse muet reslire that the Constituent Assembly
is & wvereiga hoedy’ and suggestions regarding expenditure on the Conetituent
Arsemhly ane made to the Finance Ministry by no less an authority than the
Provident af the Constituont Assembly. Tt is not my business aa Finance
Minister to somtinis peoposnls that come from the President of the Constituent
Assemhly. Thene expenses that the House iz called upan to vote are expenses
which have beru framed on the authority of the President of the Constituent
Assemhly. f courwe. thim expenditure would be aubject to mudit. But it
watld not boe subjeet Uy the kind of seratiny that the Wimenee Misivtry: exereice
In respect of cntimatee coming from ordinary Departments of Government. 1
muet leave the matter at that and I wish respestfully to decline to enter int»
a distnwrion aa regards the carious matbers which have been mised. nor have 1
the detailed informntion regarding the analyais of this expenditure which hoo.
Members apfear t0 want. I must ss¥ that T have proceeded on the authority

of the Prenident of the Constituent Assembly and that ir final an far as 7 am
ocancerned.

T think Mr. Sidhve raired p question whether this contribution that we are
making to the provinces covers preparation of the electoral mlls for both the
Cientre and the Prasinces. There is. of couree. n 800d deal of common wark,
but on the heat eatimate that we can make we have provided for this amount
ss the extm expendituve likelr to be inourred by the Provinces in respact of
electinns to the Central Iegiclature. Therefore. the word ‘‘exten™ which is’
ured here. to» which an hon. Member referved. implies. that there is common
work which haa tv he done hut nlso a certein nmount of extra work done by
thrr Prvinces in vesniv't of the Central Temiclature. Tt i on such estimates
as we ol make thnt thiz fiturne hac been arrived nt. There is likelv to.-he
further expenditnre on tht same acoount next vear. That Sir. iz as far as
I can g in regrd to these maiders.
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Shri M. Trumals Rs0: Ou a point of submissiou, the rights of this House
have to be protected by you. The hon. Finance Minister says he has no right
to go into any further detail albout the items of expenditure which have been
asked for by the President of the Constituent Assembly. But to understand
the dumand, we should at leaxt have some information as to how this is arrived
-at. This House is the only forum for that purpose. We aré asked to vote for
a grant. ahout which we are denied infornation. The Constituent Assembly
is not silting and it is going %o close or: the 24th January.

Mr. Speaker: I understand the hon. Metiber’s argument and the importance
of it also. But if the Finance Minister has fft got the information, he cannot

be compelled to give it.

Ths Honowrable S8bri X. SBanthanam (Minister of State for Transporb and
Railways): May I explain o point, Sir? According to the rules of the Consti-
tuent Assembly, the C.A. has set up e Standing Finance Committee which is
to approve every item of expenditure so far as the Constituent Assembly is
<concetned. It is only when the Constituent Assembly's Finance Committee
has passed it. the President forwards gny item to this House.

Taudit Hirday Nath Kunzra (U.P.: ‘Genernl}: May,I ask whether it would
be contrary to parhmnentary meactico i the Finance Ministry were to sorutinise
demands for expenditure reccived from the President of the Constituent Assembly

or the Speaker?

3.

Mr. Speaker: Well,"T should be inclined to think that when the Speaksr ot
the DPresident of the Constituent Assembly sends his proposals, the Finance
NMunstry may look into them and discuss them. hut ultimately in regard to the
desirahility or necessity of a Dnrticular item nof expenditure the opinion of the

Spesker or the President will prevail.

Pundit Hirday Nath Kungrn: In thg first instance. I tal® it that, eccordin
to whe$ rou have raid, it iz open to t-hoﬁ]"innnce Ministry to scrutinise a deman

and ask for further information, so that it may be able to lay before the Presi-
dent or the Speuker such consideritions us appemr ta it tv be relevint ta the

expenditure that is proposed.

Mr. Speaker: [t ix a matter of concultution, as T siicl. The matter cenvot
be taken Levand consultation.

Pandit Hirday Nath Knl;xru May I ask the Finance Minister whether he
consulted the Predient with regard to the details of this expenditure?

. The Hoooursble Dr. John Maithai: As far ss proposals regarding this
expenditure are concerned, I satisfied myself that this expendifure was resson-
able expenditure and that it wes sufficiently: scrutinised by the inner mashinery
set up hv the Constituent Assembly. Whatever might he the eonstitutinnal
ildon of the Finance Minirtiv in this matter. I did not feel called pon ™
ave further ennsultations.

Skri H. V. Xamsth: Mav I ask whether the propnsals received from the
President of the Constituent Assembly did nnt mention these figures item hy
itern. 1, 2. 3—like that?

Mr. Speaker: Whatever it may hi. {he point is very clear now.

Paodit Hirday NWath Xuamrn: The Honnurshle the Finance Minister just now
said that he had satizfied himself that the expenditure asked for wns nécessary.
A minute sgo be said he had got no informnation nnd that he had to satisfy him.
solf sbout 3 demand made by the President. If he has. however, taken steps
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to wntialy himself thst this expeoditure was neceasary, why is he reframing from
giving the House the detsiled informstion thst # wants?

The Honamribis Dr. John Mettdal: 1 muy inform my hon. friend, Pandit
Kunzru —ttwt—wiren proposuls of this kind come before the Finance Ministry.
there ure viwioux ways in which the Finunce Minister can satisfy himsel!. He
swight do u certain umount of arithmetie on the propossk. In eome ecnses.
he. migtht watisfy himself sbout the suthority or the souroe trom which tbese
L.ml-uuls come.  Ho might estisfy himself on the ground of the serutiny thet

me auleeadv bawen mnde by knme cnmpetent suthority in whose judgment he
hix eonfidence. [t is in nll thewe wavs thut the Finnncs: Minister exercices
hix judgmeut. :

My, Bpeaker: ‘The question is:

“That o, .q’pl:wﬁnur,v. mun vl exceedinR Ra. 1,16,30000 b. granted lo the Ciovernor
Granrad to defrny the rharges which will cowe: in course of pavmen during she year ending
the Dot ey of Mardi, 1880, in resiict of ‘Constituent Assembilv'.” '

The mation was adodted.

Viruann No. 15A.—DRPARTMENT oF PARLIAKENTARY APFaIRe
Mr. Speaker: Mation is:

“That = subphinenla:y aum nol exceeding #s. 50000 be granted 10 the Goveinur
Ocneerl to defruy (hn charges which will come in course of payment during the yesr ending
the Jist day of March, 1860, in respect of ‘Department of Parliamemtsry Aflairs'.”

Nu eut motions are g1ing to be moved ta thia Demnned, | am told.

Sl B, V. ZamaiB: It is n new Departinens.

Mr Bpoaker: Nuw or ald is u ifferent thing. 1 sm first t1eferving to the
vit mations. M. Sidhve wd Mr. Kemsth. 1 take it. do not propase $o move
their cut 1olions.

Bl R K. 84dhva: No. Sir. 1 do not profiose to move my sup molion, hus
thic la u new item. ........

My, Speaker; | will b coming to that. First. | want to olear tbe ground.
8¢ Mr. Sidhva dovs not pmpnse ©0 move his cut motion.  He wunts to apenk

on it. [ auppore that ix alsn the position with regard to Mr. Kamadh.
Qrganisalion and mode of working of the Depariment of Parliamentary Afairs
St H. V. Kamath: No. Sir. [ sm moving my out motion. T mowe:

That she deinand for 1 sibplementary gramd of a sumv ont exceeding Ra. $0.000 in
oot of ‘Neportient af Parliamentary Affairs' e redoced by Rs. 10.7

1 binve moved this cut motion with a view o mising a discussion on the ortini-
antian aml amde of working of this Depsrtment.

[l thia atage, Mr. Speckire cacated the Chair. which ran then occupicd by
Khei 8 V', R ashwtseariiy Ran (one of the I'onct af Chairmen).)

The Sprakers ruling given earlier mferred to the iliscussion of policy with
regand ta denimds whick were pussed in the Budget ression: snd he was mnod
encth tn oheerve thist with regerd o those demands 1o question of policy
conld te raised ut this atage. But. Sir. as vou will he hiensed to ohserve, this
is # vew Departuirnt awd in the lnst Budget Seesion there was no demand
vowd for thix Tepnrtment of Paorliatnentary Affnire. Therefate. T subpner.
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the House ia witbin i« right o discuss the policy behind the creation of this
Department of Parlismentary Affaire. Tlie incumbent of this Ministey, Lelore
be was made Minister of State for Parliumentary Affairs, wae descrited as a
Minister of State for law in some earlier pamphlets or brochures suppliesl to
us by the Secretariab. 1 am speaking from memory and am open to correction,
hut tbat is my recollection. '

But now, of course, be haa been elevated to the Ministry of State for Parlia-
me:ntary Affuira and I congratulate him on bis elevation. His oolleagues in this
House were very happy and are still happy that be is in the enjoyment of this
distinguished position of Minister of State for Parliamentary Affaire. This ia
a new Department created with the advent of freedom and democracy in thie
country and after a free parliament started functioning. Tt is, therefore, in the
fitness of things. that a Department of Parliamentary Affairs should hs.ve been
-constituted and was actually so constitubed.

But. Sir, may I usk in all humility what exactly are the powers and func-
tions and jurisdiction of this particular Department of TWrlinmentary Affairs? [
yield to none in my desire to see that my esteemed friend Mr. Sinha enjoygu s
much power. as many rights, as any othér Minister of State in the Cabinet
enjoys. 1Int we hase been mostly in the dark as to what powers he and his
Department have been invested with by the Prime Minister. The only occasion:s;
on which be partioipates in the proceedings of this House—as the Hhuse ia vell
aware—are tﬂose rare occasions, which are unfortunately tending to become
rather frequent nowadays, when Ministers are abeent for snme reason or other.
He ie then burdened with the duty, at tbe last moment, of answering questions
on their hebalf. If I nwy be permitted to use a common automobile pazlanes,
we nre sorry to cee that be is only a ‘atepney’ Minister.

SAti B. Das (Orissa: (3eneral): On = point of order, Sir, we are diseussivg
the crpenditure of the Minitey of Parliamentary Affairs—we are not discussing
any point ahout the Cabinet. My Honoursble friend Mr. Kamath cannot,

therefore, niake any oheervitions about the Minister of Stete dor Parliamentery
Affairs.

8hri H. V. KEamath: That is the very point which 1 raised at she beginning
and 1 gat vour lenve to make a rtatement on policy. This item was not in the
sdemands voted ut the last Budget session. My hon. friend Mr. E. Das is an
e.fwer]iencod Parlinmentarian bimself. and wa such. will not persiet in his point
of order.

Sir, as I w~as just saying we have been grieved to sec that be bas been
functioning mostly as a stepney Minister. We would have very much liked to
see that his position bad been muaintained in consonance with parliamensary
traditions in other countries.

While we regret his funcisoning in thie occasional capacity in our free Parlia-
men!. we have aluo felt that it wae more or less adding insult to injury to him
when he was soddled weith the task of anewering questions at the very lass
mument—-juat an hour ortwo before I*arliament met. It would have been feir
to him, and more so to the House. to see that these questions which ho is
called upon to answer ut the last moment reach him ut least twentw-four hours
hefore. so that he may be prepared for supplementaries in the House. ‘He
himself. ) am given to nnilerstand. is not very happy over this state of affairs,
and I liope tle Prime Minister will see his wav to set right this state of affsirs
aé the earliest postible moment. The House is getting worvied over this matter—
T am sure my bon. friend Mr. Sidhea will agree with me wholeheartedly—and
we have been discussing for the last three or four monshs as to why the l{inister
should be saddled with this vicarious taek in this fashion.
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Wow, Sir, coming to the other aspects of this matter, 1 would like 0 know
whit exuctly i the relution botween the Secretariat of the Aasembly itself and.
the &cretarist, of the Minister of State for Parliamentary Affaira snd whethee
thure i any effective lisison between the Assembly Secretariat and the Minister'a.
Secretariut, becouse 1 find that they deal with the same subject--parliamentary
afiuirs. Hut the point at iseue is thin—what subjeets or whnt matters there
are at present whicl sre deult with both by the Assembly Secreteriat and the
Miuigter e Scervturint and what exactly is the point of demarcation of their
powers sl fanetions? Te the Minist¢r of State competent to pass fined orders
an certuin files or is that right resorved to the Assembly 8ecretariat, because the
8peaker presides ultismtely over the Assambly Secretariat? I want to know
whetlier there B uny lisisan letween theke twio. ‘decsuse we are asked to vote
a sum of Re. 50,000 which ecomes to nesrly Ra. 4.000 to Ra. 5,000 per month.
1 um sure the Miuister's salary is not included in this detpaad and i¢ is only a.
demsnd with respect to the Secreteriat staff. 1 suppose the Department: was
constitted nome time in May or .June. T hope the hon. Finance Minister will
be pléasdl to onlighten me on this point ns to when the Department aterted
functin:ing—may 1 have that information?

Ths Haoourzhls Shri Satyanwayan Sinha (Minister i Nwte for  Parlia-
mettery Affairs). [ the memh of May It W

Bt H. V. Bamath: 8o we une asked ti; vote Ra. 50,000 from May, 1849 to
March, 3%, thut is about ‘en monthe, 1 agree that it is not. o very large sum,
c.niideriug the work thut mv han friend is doing and bas heen saddled withk
time and again. But T helieve the House will he glad to obtain informssion
from hin1 in this connection sy to what esuotly is the staff in his Sacrefarat—
how nratn Scercturies lie lue Lot Joint. Duputy. Assistant. or Under Secredsries,
1 do oot know; (The Honourable Shri Setyuniiryon Sinha: None) and low many
P’rivote Recretaries 1md Pecsonal Arniktants there itre and whut wark has beem
awgignod to the varions incumhents of these poate—these matters  are  very

relevant

1 nin sure. our Government bent us it is todnyv t:ron economising expenditure
in 811 Ministcies, will see that no officer is nubpointed in nn¥ Ministry—I um not
tulking of thir particular Minirtry—who haa not sufficient work for six or sevewn

houry n day.

T da uot know what hours of work nre obeerved in his Secretariat. Whatever
it ia, whether ié ie six, seven or eight hours. T hope there is work empugh for
every officer to 1l the six. seven or eight: hours. during the day. It would
tberefor» be interesting to know what work ie done by the various officers.

Mr. Tapmul Romin (Bihar: Muslim): On a point of information, I wwid
liks to ask miv lwon. friend. Mr. Kamath. whether he is aware that the Chief
Whip of the British Government bas the rank of a Minister and not only the

rank of a Ministér hut the rank of a Cabinet Minister.

S H. V. Xamaid: [ am very mueh indebted indeed to my bon. friend,
Mr. Toajamul Husuin who is frexh ‘Ovitn lis  experiences m Tondon :wd  oiber
Eumpenu countrics. 1 am very grateful to him, for giving this very: valuable
itformntion, but T lLappened to know something about it hefore he told me.
thowgh uot in entivety.  There are Chief Whips working as Ministers i the
Unitei Xingildom vertsinls. hut T am not still aware—-and T do not know whether
my hno. friend. Mr. Tajamul Hueain is aware—whetber the Minister funetions
merely 18 8 s%0P-gap or lie is a=signed certain definite functions snd powees. I
do nat know whother Mr. Tajsmul Husain bas done anx reraarches into thi:
part of the matter: if not. T hope he will do so next time he goes to Western
ooundries and will farisb full information to this Heuse on the subject. I shail
leave Mr. Tajumul Raaain at that and prneed to the mafter on hand.
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Prof. Shibden Lal Bakseans (U. 1°.: Generul): "Fhe hon. Memwber wants to
incresse the expeuditure.

Shri H. V. Xamath: T was just comwing to that. .
Prof. S8hibban LAl Baheena It is the cheapest Ministry possible.

Shri H. V. Kamaeth: We axe glad thut it is the cheapist Ministry, but we
do not want the work ulsv to be very <heap. We want thy work to be eflicient.
Egticieney shouid wot be sacrificed for the suke of econmorny. 1 do not know
pow muny gficers are employcd and whether they buve got emough work to
do. ‘This Civcular No. 107 supplied %o us by the Assembly Secm:tariat, shows
the allotiment of subjiets for which every hou. Minister is responsible. The
only exception to this is my hou. friend, the Minister for Parleshentary Affairs.

An Eonourzble Member: He is sbove questiou.

Bhrt H. V. Eamath: In nccordunce with this Circular, guestions will noe
be permitted during Question Hour regsrding the Ministry for Parliawentary
Affairs. The only oceasluu theretore for discussing this wutter is now, during
wootions of dermiinds for. grants. Otherwise. we would have nddressed GQues-
tions obout thi immiter to the Minister for DParlismentary Affuirs, hub shet
could not be done; | hope however some subjects will be allotted to bim.
My friend, bon. Mr. Gop:laswami Ayyaugur, who is smiling in his seat, was
a Minister without portfolio once upon a time, but he had certain subjests
assigned to hitu and those subjects were dewlt with hy bita. and we did worry
him with questions. I hope he was wot tov much worried by our quéstions.

The Hanourdis Bhri N. Gopalaswami Ayyangar (Micister of Transpors

and Railways): Never.

8h:i H. V. Xamath: Now, Sir, today Mr. Gopalaswumi Ayyangar is tbe
Minister forr Transport snd Railwaye but I find that he is allotted one subject
which has nothing to do with transport and ruilways and that is this: questions
relkting to abducted svwmen. T um reading from the~Circular supplied to us
by the Assembly Secretnriat. : -

Mr. Ohairman: J think the hon. Meinber is going besond the scope of the
present discussion. How long would he take? ;

8t B. V. Xamath: | will finish in two minutes. What i
say was that under this Circulur the Minister for Parlinmentaivwﬁﬂg;l:gh::
not heen allor{ated any subjects, and therefore T would verv mush welcome
a8 statement ¢ither by the Finance Minister or by the Minister of State for
Darlismentary: Affairs himself. whether be would be in the mea- future dealing
with any définite subjects or whether he would dispose of an¥ work a.J hoe
or files thst are sent 6o him cither by his own Secretariat or by the Assembly
Secretariat. This is a very unsatisfectory state of affaks. We do not want.--
this House does not want—any of our Ministers to be without anv definite
functions and powers allotted to them. We have got the highest ‘regnrd for

our representatives on the Treasury Benches and we want to k .
stand and where we stand. d now where they

h%ﬁm:hﬁ GbDel:lpfth {_Madms: Ge;eral): May I ask the hon. Member
whether the subieet of Parlinment»s.-y Afairs is not definit g
the subjects which will be dealt with by the Minist;?m ¢ et‘mugh S

Sari H. V. Kamath: If my hon. friend. Mrs. Durgabni, thinks that th

subject is definite enough. T hope she will tell the Hoguse ;luring the :ours:
of ber renrirks how definite it is and what exactly .is the scope of it. I am
glad that at least one Member of thirx House is very definit¢ in her mingd
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about the functiona und powers of the: hon. Mmiater of Stute for Parliamentars
Afairs.

Mr. Charman: Order, order.

S H. V. Kamath: Before [ sit down, | would sum up. Firstly, we would
like to know whut the relutions ure betweeu the Assombly Secretariat and
the Necretariat of the hon. Minister; cecondly, whether he is deemed to function

obnly aa & stop-yap............
M:. Ohatrman: The hon. Mewler need not ruepest ttwme Joités,
Gur; B. V. Kamoth: Al bnetly, whut is the strength of the staff that is
employed in hix Secretariat 1ind what work wnd duties wre ullotted to the
variong memlwry of his «taf? ?  Sir, I have done.

Mr. Qaman: ('t motion moved:

“Ihat the $ewuand for » sopplementary Kram of a wwm not excesdiag Ra. 50.000
gt of “lipnriewnl of Parlaswntery ANsire’ bw 1educed by Re. 10.

in

Weo will resume the discusion after Lonch.  The House now stunds n&jnuﬂml

i) 2.30 p.n.
The Assamboly then adjousned for Lunch il Half Peal Two of the Cloek.

The Ausembly re.snnembled after Lunch ot Half Pan Two of the Clarl:,
Mr. Bpeaker (time Monowrable Mr. (7. V. Magralankar) in the Chair.

Bbri B. X. S140wa: Sir. this Demuand in an shualutely new ooe, and nntu.
rally no beoause thia Depertinent of Parliamentasry \fiairs wan created after
the Budget wan pasasd. The amount provided for ita establishment is
Ra. 50,000, We do et knose what esactly are the funotions of this Tepartment.
At ttw head of this Departinent in the Chief Whip and the pasition of the
Chief Whip has now been oubanced hy aking him a Minister. That is quite
all right. We have no quarrel abowt that. But the paint is, an office in going
to b estahlished under the Chief Whip for Parliamentery Affairs, and Memhers
mught to know what are the functions of the various oficem in this Depart-
ment, and what ir their connection with the Members. 1 tried tn underatasnl
from the House of Commous Parliamentary \faim Minietry' what the functions
of the Chief Whip are aud there, it is said the vhief Whip's function iz ‘10
make the Houm, to keep the House and to cheer the Minister’. These are
his funotious, Nir. dlefinnd in the bonk on Parliamentary I'ractices.  These eore
nat iy owu wimls, { am quoting from .fenning's book  What it is to make
o House, what it in ta kerp 8 Homte and what cheeriig the Minister meana.
even thear are clabamutely definel. Fimt of all in the moming. he has to
woe il thive s a gyuorum in the flunse. md if there i no quacam.  he hax to
get it. and then he hax to infarmn the Speaker. Atul 1tk whenever thee is
a motion he hes ta infurm aid explain it to the Yfembrers that auch and such
a motian han cone. ¢ i comivk and the Metwbem shouid act in such and
such a maanwer. He hes to puile thes. Well, here, as jar ax attendance
in the Howse in concinad. sonwtivies we 4 1nt find the \Whip at all. and
we do not Gud anybosls ebwe either. and the bhell hsa to bv rung. Aad iz
regardn cheering the Minisiry'. T am 10t very much concerned. becaime if he
oheers the Minister te much, he will he hringing pressire upon the Meu.bere,
Rut that i= not the nwterial point 1 want to denl with. 1 do not koow whis
large ctaf? ia wanted. Staf? is ta be appointed and that iz an impodtant point
The Miniater'n function I can understand but what for i< thic staff, wa mnst
dnow. 1 did not anare my ameodinent heeause tde hon Minister assun~i me
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that although the posta had been passed by the Standing Finance Committey
he was good enough not to make the appointments, and if that ie the case
i must congratulate him.

The Bovomadis Suri Brtymersyau Bimba: Not all the appaintments.

Sk . K. Biva: All right. What appointments have been msde and
what oot, I do not know. I would, however, particularly request the bou.
Minister to inform: the House what are the fimctions of the oBcers In this
Department. If they are only decorative, that in a different metter. But as
they are connected with Parliament, we must have some knowledge. And
here, Bir, let me tell you that I get more information from your Becretariat
and your Assisteant Becretary than from the office of Tarliamentary Afairs.
If I want any info-mntion I ring up your Assistant Secretsry, and fast night
it was quarter past nine when I rang up vour Assixtant Secretary to know what
is the busiresa for to.day and he war in his office. I phoned the office for
Parlismentary Afairs, nobody was there. Not only that, 8ir, but during tbe
sreamwon whenever I go to his room, to find out something, neither the Secretary
i there nor his Assistant is there and I cannot get any informsationn. There.
{ore, Sir. I want to know how half a lakh of rupees is going %0 be spent, what
are the duties, what facilities will Mermbers get %um that office? Thet is o
roint which the hon. Minisier must kindly enquire even though »a a mere
formality we ma¥ he passing this demand. (Shri B. L. Sowndli: No.) Then
vou explain this grant relates to this House particularly ancd 1 fecl that aa
this relates perticularly to this House, we must have knowledge of it before
we vote this grant. I huve also tried to understand from the Parliamestary

that the Chief Whip has to meet in the morning the Prime Minlater.

fix up the agenda and inforin you and inform the Hous¢ aléo in advanoce. No
sooner the House adjourma then for the next semsion. be must make immediate
preparation so that for the following asasion much nwre in sdvance Jhe Mem.
bers should be informed what subjects are cotning. From past experienoe
we know when we come here the agenda is not before ua End on one oocasion
we spent two daye without doing any bunineas. I would like to know what
work is being looked after by him if it is the husinems of your office to supply
sil information to Members. If the parliamentery prooedure which is adopted
in the House of Commons is going to be established here, well and good. It
that is going to be established. thea it should be properly established and then
the money would be well apent. But if i is merely for appointing a private
secretary, a personal ssaistant, a setenographer or ¢lerk for the sake of keeping
dignity. for the sake of the dignity of the Minister, then it is 10t fnir thet the
House sbould vote this grant of half a lakb of rupees. It. may grow. 1 will
not be aurprised if it growa In the suh.head under this Demarnd, it is rl.ated
that the pey of establishments is Re. 11,000, allowances, Aonoraria etc.
Ra. 11,000 and other charges Ra. 15.500. We do not kiow what the other
charges of Rs. 15,500 represent. Have they to muke eny towring and to g
to certain pleces to acuire knowledge? Electrioity iy therz and the chaprami,
may be in the Establisbment. We must know what the other eharges are.
Mr. Sondhi may enlighten us as to what that amouist represents. He has
scrutinised this amount and it is his duty to tell us. My ho:. friend Mr.
Tajanwl Husain in the moming stated thet from bis experience when he was
in Engisnd on the Iast occasion. the podion of the Chief Whip in Great
Britain is that of a Cabinet Minister. Well, I have no objection if he makces
sn applicstiov for getting the cabinet rank. I do not Quurrel with his rank.
hat I gm aicaroed more is the work of bis office in eelation to the Membem.
am askad to pey half a Jakh of rupees for this purpose and I must know
what pacilities ghould I get. and up to now, what fadilities I have got I have
narrated to the House. Therefore, 8ir, would it be in fairneas to pasa this
enwunt unlees we get information on these matters and I submit respectfully
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to the hon. Minister that be may enlighten the House as to what is the object
of having this big office that is sought to be created. Then I waut to know
whether this office functions during the year, that is to say, when the Houss
is not in session. Naturally it ought to. Then I want to know what connec-
tione we Members should have with this office for getting or eliciting infortma-
tion. We should know that aleo so that we msy not burc?en your offiee to that
vxtent. The functions sboukl be defined now as to for what purposes we must
50 to your office, and for wbat purposes we must go to the Department of

arliamentary Aflairs and these mattera should be cleared up. I am making
this serious suggestion because I am handicapped. 1 wil! welcome this office
provided I get all facilities. If facilities could be given such as in preparation
of Bills or if the hon. Minister gives us many other privilegcs—there are so
many other things in which he can :wnrgsist us—then I can quite under.
stand. I plesded the other day that the rights and privileges enjoyed
by the House of Commons should be allowed to us in this House and you,

ir, rightly steted that we have to refer to May's Parliamentary Practice.
I told you that this matter was discussed in the Constituent Assembly and Dr.
Ambedker was not able to give us a satisfactory answer Soon after 1 wrote
to hlm a letter and he bas not been able to give me the information. Should
not that information be furnished by the Department of Parliamentary Affairs?
Why should he not prepare this information for us and if he ounnot, what are
hie functiona? Taking vour advice, I went to the Lihrary and found that there
were 80 many books on the rights and privileges of Members of Parliament
and I found that it would be taking my time to find the particulars. It is for
that office to prepare the information as to what are our rights and privileges
which we may enjoy. These are some of the things and if they would be
available to us, I have no objection to vote for lLis office but not for the
Private Becretary or the Personal Assistant ete. These are my views regard
iug this matter which I honestly feel and if the office bas come to stay, let
it be a proper office, let it be a ful-fledged office with all the functions known
to the House and available to the House. Then, 8ir, we cannot quarrel over
his grant because it is only up to March 195). I can only give this tip to
the hon. Minister to let us have before the next Budget comes the full pro-
(g':mme of this office so that we may whole-hcartedly and cheerfully accept
thet propomal. With this object, I bave moved my cut motion.

The Hmourablp Dr., Jobrn Matthal: Sir, the discussion which has taken
lace regurding—thit question falls generally into two catezories. First of all,
he question has been raised what precisely are the present dutics and res-
punsibilities of the hon. Miniater of Parliamentarv Affairs. and secondly,

various suggegtions have been made as to bow these duties should be espanded
in the future. As regerds the first, what I would like to stress is that in the
first place this office has been set up for the first time in our parliamentary
history and until we have gained more experitnce of the way in which the
parliamentary system works, it will not be possible for us to give anv sort
of precise definition to the duties that fall to a responsible functionary like
tha Chief Whip. Now the principal husiness of the Chief Whip not merely
in this country but in other countries which have tried the parliameutary
svstem, is to act as an instrument of co.ordination, of effecting lisison hetw-een
the various sectiona which come into the parliamentary picture. between
Ministers and the House, between individual Members nwl the House. Now
thege duties are duties which can only be performed at present on a basis
which is fairly elsstic, fairly flesible and cannot be defined in concrete terms.
Anyv kind of reaponsible position which involves duties of this character of co-
ordination and of establishing liaison. anv office of that kind would be faced with
dutiegs wbich are very onerous but which at the same time would not lend
themselves to precise and concrete defipition. But I have not the slightest
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doubt that as Parliamentary system develops in this country under the new
Constitution, it would be possible for us to attempt a concrete definition of
the duties that fall to the Chief Whip on the lines on which bis duties for
example, are laid down in Parliamentary Practice in the U. K.

1 am in a position to speak from my own experience of the way in which
my bon. colleague, the Minister of State for Parliamentary Affairs hns handled
his responsibilities in the matter of establishing a proper liaison between Minis-
ters and this House and the thing that has surprised me is not that we have bad
to provide him with an office which costs—in Mr. Sidhva's picturesquo 'anguege
—e0 enormous a sum as Ra 50,000 What surprises me is that the Minister
for ’arliamentary Affairs is able to meet the constant and persistent demands
which we Ministers make upon him with so small a staff us this. I bave bad
various occasions, during the short period that the Department of Parliamen-
tnry Affairs bas been in existence, on which I have made demands on him to
which the response has not merely been adequate but prompt and instantane-
ous and how he is able to do this with 8o limited a staff has been a consturt
source of surprise to me and my exPerience—I am in a position to eay—is the
experience of everyone of my colleagues.

Sardar Rhopinder 8ingb Man (East Punjab: Sikh): His parliamentary
smiles alone are worth Rs. 50,000.

The Honourable Dr. Jobn Matthal: I entirely agree.

With regard to the suggestions which have beea made regarding the future
scope of the duties of the Minister of Parliamentary Affairs, 1 proposie to oonvey
to my. leader, the Prime Minister, the suggestions which have been made in
this House and I bave not the glightest doubt that he will give the fullest

consideration to these suggestions.

Coming to the question of finance, the organization of the office and the
expenditure required for ruaning this organization were® determined on the
L:asis of a Report which the Secretary of this House prepared as the result
of an examination that be personally made in the United Kingdom regarding
the organization of the Chief Whip's «fice and ! can asawe bon. Members
that the organization that we lbave set up, considering the duties that even
vow fall to the Minister of Parliamentary Affais, is a small organization and
the expenditure that it involves is less than commensurate with the responsi-
bilities and duties of the office. The Degartment of Parliamentary Affairs has
taben over a very considerable section of the work which used to fall fo the
l.aw Ministry in this connection and I have no dosbt, as the Parliamentaiy
system develops in this country, far more duties would have to be assigned
to him and I am persenally satisfied that the provision we have made for
that would be justified and entirely reasonable. If any ecriticism is to be
made, the criticism should be that it is inadequate.

Various questions have been raised as to what exactly is the pracise com-
position of the office. At present my hon. colleague has one Private Secretory,
one personal assistant and a handful of clerks and as«istants which is all that
be bas and considering the growth of office organization that othet Ministers
in the Government have, I have a feelimg that my bon. collsague has not been
treated fairly. As I think Mr. Sidbva pointed out, there are posts in his
Department which we in the Finance Ministry have sanctisned but my bon.
colleague has so far not filled them and I think it is entirely to his credit that
1D view of the economy campaign that we have noiw instituted. he should bave
f:le-len into account the need for economising on the posts which have already

D sanctiooed.
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I am sure, Sir, that, these few ohservations that 1 made will convince the
House not merely a8 regards the necessity and importance of this Office but as
regards the reasonablenese of the financial provision which has been made in
this Supplementary Demand.

Gkri R. K, Gidava: May I know whether the hon. Finance Minister stated
that,this Ministry is more or less linked with the Ministers in Uffice? Is it
that this Minister has nothing to d o with the Menibers of this House?

The Eanoursbls Dr. Jobn Mattdal: What I said was this that the Minister
of Parliamentary Aflairs octs as an instrument of lisison between Ministers and
this House and between individual Mlembers and this Bouse. But I was
speaking from my own experience as a Mlinister—perhaps my friend Mr. Sidhva
niesed this point. May I say that the reason why he was not able to get a
tespoose 1ast night when he phoned him up is that the staff is inadequate?

Mr. 8peakar: There is a cut motion whiob I will firet dispose of.

6kri H, V. Ksmath: As the Finarce Minister said that this Depurtment
h of a tender age, I withdraw my cut motion.

Mr. Speaksr: Has the hon. Member leave of the House withdraw his cut
snotion?

The cut mation wae, by leave af the Arsembly, withdrawn.
Mr. Speaker: The question is:

“That a supplementary avm not asceeding Rs. 50000 be gwnted to the Governor
Jeneral to defray the chatges which will come in course of payment dering the year ending
the 3ot day of March, 1080, in rampect of ‘Departmant of Parliamentary Aflairs’.”

The molion was adopted.
Dexanp No. 19—MuivisTerY oF ExTERXAL AfFalns

Desaxp No. 2B—MiNieteY o Wokks, Mings AND Powsk

M. Speador: 1 find there are no cut motiovs to the next two Demands,
Nos 19 and 28. 8o I propose to take them together. Motion is:

“That a supplementary sum not exceeding Ra. 4,12,000 be Tranted to the Goveruoy
Ganerad o0 dd'v-lhrdm which will come in course of payment during the year ending
the Jist dey of March, 1 in veapect of ‘Ministry of Extevaal Affairs’.”

Motion is:

“Thst a aupplemattary sun 6ot exceeding Rs. 84,000 be granted 1o etbe Qovernor
tioneral to defray the ¢ which will cooze in couree of payment during the yesr ending
the 3isl day af March, 1980, in respect of 'Ministry of Works, Mines and Power'.””

82r1 B. Das: I hnve a question on Pemand No. 19—E.xternal Affaire. In
regard tr. thin increase in Post and Te'efraph charges, I would like 80 know
bow much of this inoresse of Rs. 2.12,000 is due to the appreciation of dollar
and if that is a0, are all the expenditures due to" postege to the dollar ares?

Dz. P, 8. Dadmakh: Before the hon. Minister replies, may I ask s
question” fwvidenil this large amount is asked for under Demand Nc. 19 for
postal wud telegmphic cbarges. I would like to draw the hon. Minizter’'s atten-
tion to a case which was reported in the Press. In the External Aflairs Minis-
try I Wclieve - certain book from America was required. That baok would
70t have oost mare than about 1} dollars but when a cable was sent to obtain
the bouk. she officer there wanted to know against what sub.besd that could
he debited and for that be sent a cablegram here which cost more than 43
aollars. Is this increased pastage due to such instances? If so, will the
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Minister oblige us by l’ooking iuto such cases »ad not to exceed the amouuts
in the future at any rate in the way it has been done now?

8hri Mabavir Tyag:: 1 also wish %o ask a question. I had information that
till lately the External Affairs Ministry was sending to its Envwuys outside and
Ambassadors.at-lacge news bulleting coutaining important news about India
in cablegrams and it cost a8 good deal to the Ministry. That is the talk outside.
¥ would lik. himm to take note of this gossip and clarify that it is wrong. M it
was 80 I would like to know whether the practice is stil going on or whether
it has been stopped. 1 would also like to know from the hon.
8 p.u, Minister as to how this extravagant expenditure on sending news
by cablegram is justified. Even the biggest countries perhaps would
not afford to do that. My submission is that the very fuct that the Ministry
has come forward with th¢, request for an extra grant on Posts and Telegraphs
8 significant and we are led to think that the expenzes on telegrams and cables
are rather more than what they should be in the ordinary course. 1 hope
some more light will be thrown by the hon Minist:r as to how the expenditure
name to such a high figure.

8brt Raj Behsdur: Sir, 1 have one query to make. On i reference to the
oviginal Demand it is apparent that a8 sum of Rs. 5 lakhs was yranted under
this head (A. 4) in the Budget Estimate for the year 1948.49. In the current
vear that is 1949.50, it was raised to Rs. 8 lakhs. When an incrense of Rs. 3
lakhs has already been registered during the current year and an enhancement
in expenditure was also provided for, it is surprising that more than 26 per
eent. of the granted amount is again being usked for. May 1 know the
reason why this.was not foreseen and what has accounted for this mordinate
increase in the charges on postage, telegrams and telepbones ?

Dr. B. V. Kaskar (Deputy Minister of External Aflairs): I niay exploin very
briefly the situation with regard to posts and telegraphs in the External Affairs
Department. Firet of all it has to be borne in mind that the telegraphic or-
gsanisation of the External Affairs Ministry is the organ for the entire Govern-
ment of India for its communication outside. It is one of the reasons why
the telegraphic charges that are budgeted for this lepartment appear to be
excessive when you compare it with the other Departments.  Whatever the
Government of India has to communicate to the cutside world—not only the
Ministry of External Affairs, but .other Departments also—they do it through
the organ of this Bureau which is in the Exterral Affairs Ministry. That, as
I said, is one of the muin reasons why this is a very heavy expenditure.

I ugree that this demand under Posts, Telegraphs and Telephones mainly
relates to telegrams. Mr. Tyagi has raised a question with regard to surmmar
of news being sent by telegraph. It is true to this extent that some time bac
the Publicity Section of the External Affairs Ministry ueed to send out a sum-
mary of Indian news by telegram to our Publicity Centres attached to our
Missions outside. But later on it was found that this system was {00 costly and
waa not ovmmensurate with the resulés. It has been stopped for some time
now, and it no more exists. On the other hand, we have now instituted an-
other system of wireless news which coats us much less and gives better results.

With regard to the increase of expenditure under this head, I would like
hon. Members to bear two things in mind. First of all, one of the reasons for
the increase is due to the fact that our whole structure in relation to our
Externsl Affairs is an expanding, one, and the more our centres increage the
more does our commuuication with those centres and the outside world increase.
This is one of the reasons why it could not be very accurately forecést whether
during the year we would require so much money on telegraph, postage and
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other communications. 1 um sorry that the ¢xpeuditure under this head has
been greater than that budgeted for. A little of it of course is due to devalua-
tion, though not much. One of the reasons also ia this.

Bhri Rai Bshadsr: May I know the percentage of increase cn account of
devaluation?

Dr. B. V. BEsakar: I am sorry I cannot. say because devaluation -bas come
very recently and it would not be poesible to work cut the percentage. No
doubt there is a certain increase on aocount of devaluation. But I would like
to draw attention to another point with regard to this expenditure. The in-
crease is alio due, as ] said, to the increase of oir Missions. Sometimes it
happens that the work of the Government of India with regard to international
conferences and others sucddenly increases. The Government cannot foresee
such things and this expenditure haa to be incurréd. I would not like to go
into details, but there are certain urgent matters pending, for instance, before
the United Nations and the Government of India has to carry on vury heavy
correspondence, at the aame time urgent correspondence, by telegrams. And
1 am nure hon. Members are aware that interriational telegrams are a very
coatly busineas. But we cannot avoid it. I might, however, inform the Hougs
that many weeks back the External Affaire Ministry, and the Government of
India also. have issued strict ordei»s that telegrams shall be sent only for very

. urgent work which cannot be done by letters, and that ie nmow being strictl
followed. I am glad that in recent months—for instance, during this monti
aud the month before—the charges on account of telegrams have reduced con-
siderably.

Mr. BpeaRer: 1 will ut both the Gemands. The question is:

“That a supplementa:y sam not exceeding Rs. 2.12,000 be granted to tha Qovernor
tienn7al to defray the chwrycs which will come in course of payment during tha year ending
the >1at day of March, 1950, in respect of “Ministry of Extarnal Afairs'."

The motion was adopted.
The quustion ia:

"'Chat a subplementary wum not exceeding Re. 84,000 be granted to the Qovernor
Gentral o dolnxuthe chargaa which will casve in course of payment during the year anding
the Jlst day of Mar:h, 1950, in respect of 'Ministry of Works, Mines and Power’."

The molion was adopted.
3 Deuavd No. 82—Auvinr
Mr, Speaker: Motion ia:

“That a aupplmmentary sum not oxcseding Ra. 29,76,000 be grented to tha Qoveraor
Usneral to defray the chatfes which will come in courss of payment: during the year ending
the 3lat day of March, 1850, in respect of ‘Audit’.,”

1 tiud that there is a cut motion by Mr. Upendranath Barman.

Ghri Upandranath Rarman: I do not wish to move the cut metion, but I
would like to ask one question of the hon. Member.

8ir, it ie well known ic the hon. Minieter himself that the present audit
stafl ie t}uite inadequate to superviee the expenditure of the expanded Depart.
menta of the Govetlutnent of India. Moreover it is reported to ua that there
are certaiuv Departinente in which there is no audit at all. The only reason
is that there is paucity of etafi. What I would likbe to ask the hon. Minister
ia, in view of the importance of audit of our accounts, what positive and cone-
truotive steps he proposes to tabe. or has taben already. eo that our Audit
Department can work more efficiently.
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Mr. Speaker. I am afraid the information asked for, if u reply is given,
will go beyond the scope of the presemt 1)emand unless he wants to restrict
it to the increase of staff due to the merger of States.

Sbri Upendranstk Barman: [ do not object to the supplementury Demand
that is made, but I would lik«_z to have that informaticn

Shri B. Das: Sir, msy I say a few words on this Demand. T “sould like
my hon. friend the Finance Minister to explain to me as to how much, out
of this Rs. 29 lakhs that Audit 1s going to spend up to March 1950), will be
spent for increasing the regular amfil. stafl. li’art of the staff has been aug-
mented owing to the merging of the various States, other activities like multi-
purpose projects, etc. But I would like to know, in view of the genersl low
level of staff in the.Audit Department. whether the Auditor-General has been
sanctioned any additional staff to increase the gzeneral strength of audit for
1949-50, and whether it is under contemplation to strengthen it further, as
required under the new Constitutioh, in the year 1950-51.

Dr. P. 8. Deshmukh: Sir. I think it must he admitted that th2 expenditure
for a part of the year, of such a large sum as Rs. 59 lakhs, is very considerable
and I would like one or two points to be cleared. 'The merging of the States
is mentioned as one of the reasons that have led to the need for additional stafl.
I would like to know whether all this staff is of a Perinanent nature or whether
part of it is temporary, which could be dispensed with at the end of the current
financial year or at some later date. '

Secondly, while on the question of audit. I think I must take the opportunity
of voicing the grievance of raany people so far as the sanctioning and auditing
of T. A. bills is concerned. I have known many people whose T. A. bills have
been pending for months and months; those bills de not emerge out of ths
Fiuance Department. I hope a portion of the astaff tRat is employed under
this bead will he transferred to attend to this work so that the payment of
these T. A. bills mayv be expedited. 1 know a friend of mine who is a Gov-
emment advocate doing the anti-corruption cases, who haa always to borrow
money because some of his T. A. bills are peading for 18 or 21 months. Sir,
this bas been my personal experience too. 1 do not know if this is the only
item over which the Finance Department is supercilious and so very careful.
That is at least my impression. Probably it is the only thing they bother about
s<. much and are very serious about. They do not want to give a single pie
to a Member in advance or in excess, although it can always be recovered.
The only anxiety of the Finance Department seems to be to delay the payment
of T. A. bills and obstruct them as far as possible. I hope this mort of a thing
will not continue and that the hon. Minister will pay his personal astention
to this grievance of many people who have really to borrow money because
their T. A. bills do not come out of the Finance Department early enough.

Shri Rafj Bahadur: Sir. my justification to intervene in the discussion cau
this Demand is that I find that on account «f tha merger of certsin States
some additional staf has been employed for the .\udit Department. I heartily
welcome this step and hope and trust that the additional staff, under the care
and control of the Auditor-General himself, would go tharoughly with an
examination and enquiry iuto the accounts of the :nerged States. I also hope
that in course of time the accounts of the integrated States will also be looked
into. We are very well aware of the reports that were current and were even
published in certain newspapers, that before the merger or integ-
ration of these various States the Rulers and Princes of thoso
States converted a8 pgreat puart of ths publia finances of their res-
Pective States into their personal property. Many of them went to
the length of getting thosey moneys deposited in their personal accounts in the
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hanks. Bo. there is a great anxiety that a thorongh sifting into and a thorough

aurliting of the scovunts of these Stutes should be gone through. I it is fouud

that any public funds have been converted into the persanal property of the
lRulers or Princos coacerned, such amounts shoulid be re-transferred 16 the

public exchequer. Aw | have alreads stated. | also hope that in due course
Lhiu wtep is adopted for those Ststes also whish heve now integrated iuto
nions.

The Bonoarsbla Dr. Jobn Matthal: 8ir, I syree with the view generally
¢xpeessed in the {{ome that the Audit Department ne«ds sirengthening. 1 am
well aware of that fact, isnd 1 lLiave had several discussions with the Auditor-
Ueneral reoently as regards tbe extent to which the audit stafl requires to be
strongthensd.  The position is that although our cxpenditure has incressed
vory greatly eince pre-war times. there has not v«on anything like a correspoud-
ing incresse in the provisioun that we bave wede for auditing the espenditure.
‘The Auditor-General has hrought this to my notice aud 1 have generalls accept-
wl the ocofractness of the position that he has placed bufore me; we are in
oobtivusl omvultation with each other as nigards the steps to bhe taken f{or
ramiexlsing the present situation.

My hon. friend. Mr. Dus. nsked mo whether the provision winde in the
Bupplmentary Demand covers any cxpenditure for streagthening the audit
stafl. 1t dons,

The question wna also raised 88 ecegarnds the position of the States. This
Derunnd eovers only the expenditure incurred in vonnection with the tnerged
Statem, but frow the 1st of April 1030 the bigger guustion i integrated States
will also cowmné undor csideration from the point of view of uudit.

My friend De. Deshtiukh asked me swhethér the provision for thie gtretigthen.
g of the saff is a Dertnauent or a temporary ons. It i pertnanent. He
raleed alan the queslion of travelling allowmiee bills. That, of course. doex not
amns within the acoiw of the Auditor-(3oneral. 1f there s any delay in the
puaning of travelling allowanoce bills. it occurs in m0L cases in the treasuries for
which the Auditor-Geuoral i uot respounible. 1 am not avare of tbe details
nf this partieular casen but in regan! to 8 mattee like travelling allawance nills.
it is our expericace that very oarcful scrutiny: is required and. as the House will
abpraciate. the Troamwey under any dewmocralic system is bound te develop an
extreinely negative attitude which is entitwly to the public good. But I am
prepared to bak into cases of this kind which are brought to my aotice. so that
0o uwiduo delay ocours.

Mr. 8peakw: The (uestion is:

“That a sqpplmmatary svm nl excending Yo W. 78000 bv Branted to the Covernor
Quacral to defray the chavem which will cwoe w6 (vorm of paymentl during the Year soding
the 31st itay of Merch, 100, in mespey of ‘Audit’™

Tha moliva was adopted.

Dexassn No. 80=I"ars axp Phuovacs

Mz. Bpeakar: \lotion i

“Tiat & safplemedtary mhg oﬁnﬂb‘ Ra 7-0(!'”. ta gu:ud te the Goverowr
Qrmer) W J-«F-On-dw‘-n ich will @ in coare of PAFRed during the Yeur ending
tw Jled 4\;- of Muarch. 1850 :» N-p-l‘l of ‘Ports 3ad Pilotage’."” 2 e

Boonomy

St R, K. 8dbus: Sie. 1 move:

“That t(he Sdrmmand for a sepidrowaiary gram of a see o evoemhiog Re 7.00.080 ia
respect of ‘Parts and §Poiage’ be redoced by Re 1.00000“
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As regards the financial espect of the matter, I may point out that tbe
cstnated requirements of the Director-General of Shipping for the current year
was very much mnore, and it is because the Ministry of Finance had made a
lump cut of Rs. 5),000 that we have come up for this additional amount. My
hon. friend can trust the Finance Ministry to cut us absolutely w, the bone
in such matters and I maintain that there is no room for any further economy.

As regards tbe Pilot Officers. that is a matter which concerns m3y bon.
colleague, the Minister of Transport and Railways.

In regard to the provision of two generators, they relate to the equipment
of the training ship Dufferin, and they were found necesmry for the purpose of
the efficiont running of that ship. The Dufferin itself is & very old slfip and its
equipment requirea renewal now and again and these generators were found
to be absolutely essential. That is all T have to my.

Ths Honouradbls 8Shri W. Gopmlaswami Ayyangar: May J explain the item
about free pasaage for European Officers? Certain Eurgpean officers of the
Bengal Pilot Service were entitled to homeward passage, but before they could
roske their journey home, they were employed under the Calcutta Port Commis-
sioners during the period of the leave they had earned. The termination of
tbair engagenent under the Caleutta Port Comminsioners could not be foreseen
and when that termination did take place. they ha! o go home after the
vommencement of the Budget year, and the expenditure on their homeward
pasnage hed to be imm'md8 after the Budget was passed. That is why we
have had to bring forward this supplemientary demand.

Mz, 8peaker: The question is:

“That a eupplementary swm not rx aviing Re. 7.00.000 be graoted to the (avernor
General Lo dofray: the charger which will come in course of puyment during the yoar endinng
the Mat day of March, 1960, in respect of ‘Ports and Pilctage'”’

Thea motion was adopted.

B

Deuaxp No. 30—TUERAL AREas

Mr, Spmakar: We will take the next demand. Motion is:
“That a supplementary sum not exceeding Rs. 4.35000 be granted 1o the Governor

Grneral to def the chargss which will copve in cvurse of payment dariug the yser eandio
the 3lst day ofwnucb. 1950, in respert of "Tribel Arean’.” ¢

There are uo cut motione. The question is:

“That a asuppiementary sum nnt exceeding Ra. $,36,000 be graed to the Governor
General 10 efray the charges which will come in coares of psyment daring (he year ending
the 3ist dey of March, 1950, i, rwpat of “Tribel Aresa’.”

The motion was adodted.

Dsxaxp No. 40—EstERNAL Arrams

Mr. Bpaadwr: Motiau is:

*That upplaremary smn oot exceeding Rs. 40.85,000 be Rranted to the Gove
Gemul. to.ul:!m the charzes which :ill come in'ooum of peymeat d:ringoshg Year o;d I3
the 3lat day of March. 1950, in respart of ‘Biterma! Aflain’.'”

T would like to know if Mr. Kamath wishes to move hia out motion.
B H. V. Enmath: If it is in order. I would like to move it.

M. Spaabar; Kinoe he is keen. I maysay it is out of order. Prof. Shibbau
Lal Sakserm—is—not hare. Mr. Dss
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8urt B. Das: Sir. I would like the hom. tbe Finance Minister and the Minister
of External Affairs to clarify certain issues regarding the additional expenditure
of Ra. 40 lukbs, We were told in the House that the External Affairs Minis-
try bave reduced their external expenditure to the maximum capacity—that was
given out in answer {o questions. If that be so, how is it that they need
Rs. 40 lakhs more?

Under Demand No. 40—External Affairs—they provided- Re. 80 lakbs in
lump sum for establishment of the several new Embassies. Now they wunt
more moaney under that sub-head. Devaluation of our cwrency, which was
not anticipated, has brought about considerable hardship to the public. But
it is now bringing additional hardship in the shape of additions) renwuneratioti
or honoraria to the numerous members of the staff that the. External Affairs
Ministry employ abroad.

1 know it is not a verv plensant topic for me to dilate upon. 1 don't
know if the Financial advisers of the External Affaira Ministry scrutinise each
item of expenditure of our Embassies and keep a check on them.

A pary of this additional Demand, it is said, is to cover the additional ex-
penditure in postage and telegrams. We know bow our Embassies are ex-
travagant, even to send cablegrams of speeches which were featwwred on the
‘Independence Day’ abread.

I kmow that our stocks abroad. through the efforts of my hon. friend the
Leader of the House, are very high now. But I don't kno% whether those
who are ocontrolling the destinies of our Embassies have got a sense of economy
in regard to expenditure.

Well, if posts are reserved for the local people why do we employ stray
Indians that wander asbout all over the world and then give them housing
allowances? Why do you hire residential accommodation for India based
staff appointed in lieu of local recruits? Why should the Indian tax-payer bear
this additional burden? ;

Then there is an item ‘‘Provision of motor cars and their maintenance in
accordance with the general principles approved for Embassies, Legations, etc.”
1 would like to know from my hon. friend the Finance Minister as Lo whether
there is any definite code of expenditure over motor cars in our Embaesies—
whether an ecopomic conditiorl of living is laid down, or whether it is the
extravagance of the individual Ambassador or Minister abroad that determines
the allowances. If at home we people are exercising the utmost economy in
our domestic matters and in our national matters, I would like an assurance
from the Minister of External Affairs {bat our Embassies abroad will exercise
the utmost economy in their day to day aBairs.

T~

As @ member of the Economy Committee I went through the affairs of the
External Affars Ministty. 1 was never satisfied that those Indians or non-
Indians who represent us abroad have any idea of economy. They forget tie
fact that India is a8 poor country. They live I their extsmal glory portend-
ing distress and disagter for our country.

Then there is an item “Revision of Forcign Allowances’’ under (g). Of
courge, we have very offen heard from the hon. the Leader of the House that
the cogt of living in foreign countries is very high and that comparatively
Indian embassies spend less. It is no doubt true that what they are spend.
ing is not a moiety compared to what U, K. and U. 8. A. are apending. We
do not want to rival U. K. in their foreign policy whereby they did sibjugate
and conquered half the world. We have no idea of conquest. Our Ambas-
sadorz are abrosd to carry the banner nf peace to the whole world. 1f that
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oe 80, why should our Embaesies and Churge d'Affaires imitate fo~eigiere in
ths matter of asloon carg and limousines.

I am a Member of the Public Accounis Committee where the hon. Dr.
Matthai permitted us to go into the whole question of expenditure on Embas.
siea We found that neither the Auditor-General nor any high ranking
Accounté Officer hss ever visited any of these Embassies to audit their ex-
penditure. Once 8 Minister or Ambaesador. who has lived eo long in this
country, goes abroad he becomes an extravagant gentleman and feels that
something must be done in the name and glory of India! I hope the spokes-
men of the Extarnal Affairs Ministry who themeelves follow the great leader
of Indis—Mabatma Gandhi—in living a life of simplicity. will not imitate or
approve what the Ambassadors of the U. K. or U. 8. A. do.

I8 I require this information, it is in public interest and because my ex-
perience in the Economy Committee has left an impression on me that our
representatives abroacl nre not economy-minded or natiobal-minded.

Of course, we ruust obey our lLesder: we must have Embaesies. But the
Embassiea must function for our interest and not gloriously imitate the U. K.
or U. 8. A. Embassy. This information from the hon. the Finance Miajster

uand Minister of External Affairs will enlighten our debates.

Shrt B, V. Kamath: 8ir, at the outeet I have no desire to remind either
the House or the Prime Minister of the constant advice that Mahatma Gandhi
used to give that we should, as far as poasible, cut our cosat according to our
cloth und spend upon our foreign establishments only as much as is absolutely
necoawary. | do not want to remind the Prime Minister of this, because he is
the politicn) heir of Mahatma Gandhi and he, I am sure, bears thie constantly
in mind. [ would only.say this, that certein items here call for a little more
light than bas been thrown on them.

8ir. 1 would first of all take (8) (i) ‘'Revision of allowances owing to costli-
ness of the stations etroad.’’ 1 would like to know from the Deputy Minister,
Dr. Keskar—I think this ie not s grave enough matter for the Prime Minister
to intervene, Dr. Xeskar is well equipped to give us the necessary informs-
tion—which stetions abroad have becomme more costly during the recent months.
1 am not talking of the dollar difficulty, because tiet. is covered by (s) (ii).
But apart from devsluation difticulties, (8} (i) showe that there has been a
résision of allowances owing to costliness of stations abroad May I know
trom the Deputy Minister which partieulsr stations have bhecome costly 88 @
jJonsequence of which allowances of staf there huve been reviaed. Becondly,
Sir, throughout these notes, we fnd an item which rune thus. high cost or
expendiluse on postage and telegrams which was not anticipated, but the fact
remaine that there hes been an inordinate expenditure on postage and tele-
yrams.  In these days of very speedy and very effective sirmail, I think we
can afford to out down expenditure on telegrams. These days an airmail
letter from London to India will resch within 36 hours and therefore unless it
ix abadutely urgent, absolutely immediate, that instructions or messages should
he gent by telegram, it will be quite adequate if airmail lettere are sent and
instructione awaited. There have been inetances where incidents tgok plece
without the Ambassador getting any inatructions at all. Last year we were
told that our Amhassador st Turkey left his headquarters and only after he
reached Iondon he got into touch with the Ministry here. I want to draw
the attention of the hon. Minister to this, that in some cases where instructions
are inumediately needed. they are not ¢aken and in some instances where in-
structions are not needed immediately: money is wasted on telegrams and this

kind of thing must be avoided in fulure as far aa possible.
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Then, Sir, I come to itern (d) (v) and item (g) (iv). They refer to supply
of cars aud their maintenance on the scale approved for Embassies, Legations,
etc. Mr. Dus hus raised the Question about such scales, That, I fake it,
will be answered by Dr. Keskuar in the course of the debate. But I want to
raise another matter in connection with this and that ia tbit: (d) (v) refers to
other Legations and Consulates and (g) (iv) refers to ldigh Conmissioners
and Agents in Commonweslth Countries.  Now, 8ir, so far as I‘'know—my
knowledge is not perfect. und my recollection is not very deep—but so far as I
know, so far as Commonwealth countries sre concerned, 1 Jo not think that
we have opened any new oflices or Misswons or oftices of Agenis in those coun-
tries in recent months. They were all estublished some time: sgo, during the:
last two years, since 1947. As regards Legations and Oousulates in other
countries, we can understand they might have opitied now Legations and
Consulates. So far as the figures for other charges are concerned, the figures
for the Commonweslth countries are far more than for the Legations and
Consulates elsewhere, though the Agents and High Commissioners in the Com-
monweslth countries have been functioning during the laat two years or eighteen
months or more. I want to know why the figure for these offices of the Agents
and High Commissioners in the Commonwealth countries in respect of other
charges should be far more than the corresponding figure for the Legations and
Consulates. If we survey (d) and (g), the items are more or less identical.
would like to know how many new Legationss and Consulates have been opened
so far as (d) is concerned, and agsin so far as the High Commissioners and
Agents in Commonweslth countries are concermed, how many new cars~~luxury
cars, not ordinary cars—have been purchased. 1 do not think we should
waste our money on luxury curs about which the Prime Minister told the
House—1I think the question wuas raised by Mr. Tyagi about 8 (Jadilao car
yesterday—that it was an old transaction and that recently there have been mo
transactions of that kind. Dut there have been rumours=idle gossip=~going
sbout that High Commissioners in som.e Commonweslth countries have got s
fleeb of seven or eight cars, some of them very expensive. I would not like
to mention the names of those cars, the make of those cars, but rumour bas it
that there has beeu a lot of wasiage on these cars. © When ordinary Ford or
English cara would do, they have been going in for fuxury cars. So I would
like Dr. Keskar {0 throw some light on this point as to bow many cars bave
been provided for our High Commissioners and Agents in Commonweslth
countries.

And the last point is this: (g) (iii) renting of offices and of residencea for
India based staff and provision of essemtial furniture authorised for purchase
after the finalisation of .the Bm‘het ES*.{!DSQES !0!‘ 1949-50. Now. S“. Wh@ll
the Budget for 1949 50 wase adopted and pasesed by this Hovse, X suppoee this
must have been taken into considerstion. Some amonnt must have been
earmarked for the provision of essential furbiture in the Budget for 1949.50,
and the Finance Minister must have hsd at that time full proposals from the
Exteroal Affasirs Ministrv. 'Though he might not like to tell the House—
naturallv be might not be willing to tell the House for various reasons—but
he must have received at that timo complete propeals on this item. I do
not see the reason why this provision is again mentioned here specially in
this item. If provision of furniture waa suth-rised then and pravided for,
they ought to have been purchssed and psid for. So, why should there be a
supplementary grant now? I do not quite understand the mystery of this
financial jugglery or financial parlance, but I would request the hon. Finance
Minister to throw some light on this particular point. If this purchase of
furniture wss suthorised previously on a particular scale, why should there
be 8 supplementary grant now?

The Honouralle Dr. Jobhn Matthai: Rise in prices.
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Ouri B. V. Kamath: That ie separate.  Devsluation of the rupee is cam-
prebengive und covers a multitude of—1 shan’t say sing; but it aveouuts ior
so many tbings, 30 many items of expenditure, which we-might not be able to
socount for otherwise.

1 would like to mention only one other point and that ie this: And that
is item B.8.—(ther l.egations and (qnsulates, aud it is for “Additional stall
ssnotioned after the preparalion of the budget estimatees for 1949.50. Does
this mean additional etaff in the case of legations now opened, or ie it for stafl
for the old legations which were in existence at the time the budget. was pre-
pered? If they relale to the latter., then 1 must say Governinent was acting
without much foresight. For the legstions which were funcltianing at that
time, if Government hed no ides what ataff would be required, I muat aay Go-
verament would do well to act with greater foreeight in future. 1f this relates
to new legations and consulates, then I huve nothing to asy on this point.

And then us regards the laat item (g)--''Provigion for exgratic payment to
Africen nationals who hed made deposite in the Indisn managed Exchange
Bank of lndis snd Africa. Nairobi, now under liquidation,’” 1 would nat like
to dweil at agy length on thie affair of the Exchange Bank of India and Africa;
tbe bon. Finance Minigter must be well posted with the old mess and new deve-
lopments in this connection. But ] would like to know how far thie Bauk
bas besn able to pay the inveators, what percentage of their investment could
tbe bank pay before liquidation, snd bow much Government & required to pay
as eozxgratia payment to African natiomals. 'Thir episode occurred early this

yobr,
Shri Prdiu Dayal Himalwogka (West Bengal: Genersl): But what is
Go'vernment’s responsiitity in—this—matter? .

Ghri H. V. KEametk And I would like to know in what way Government is
reapupsible for this ¢zg7afia payment to the African nationale who had 1nade
deposite. It ia nol a Government-managed Bank. It i a private Bank.
Why should Goverument be held reaponsible for ite failure? Why should
Government hold iwelf respousible for the failure of a private Bll.ul:?7 Why
thie sort «f exgratia which meaes by grsce or compaseionate payment? Why
no leave them to the grace of God which is much better than grace on the part
of Government. Tbe failore of the Bank might be an act of God and Govern-
ment could not have prevented it. and it i best to leave these African nstiovais

in this maler, to God's grace.

I would ke the hon. the Finance Minister or tbe Deputy Minister Dr.
@kar to answer these points in the course of their reply to the Debate.

831 R. K. 8i4dwa: Sir, 1 also wanted to raise the same point just now
ruisdd by Mr. Ksmath, I meun this exgralic pament, snd I want to have
somne mode information about it. This Bank hae gone into liquidation. snd I

us a queation, but you, Sir, prevented me from putting supplementaries

ecsuse High Court had taken coutrnl of the Bank. Now. our own nationais
have invested their mobey in this Bank. to the extent of some Rs 2} crures.
moetly parsans with poor means and their money has all been locked up. What
is the responsibility of our goverument to pay rxgratia to these African
nabionals? At whoee ooel is thie paid? Ia it at the cost of the shareholders
and the depmitors of the bank? If the payment ie made from the Bank's
money 1 would like to know, because the public and the Indian depasitora are
affected. And if tbe Government pay¥s it. from their freasury., then also I want
to know. because that is the tax-paver's money. Qur people aleo had deposited
theic raoney into this Bank because of the high rate of intereat. They did not
know how io choose their bank, and tbewe poor people left their savings in tbia
Ban!: tempted by the higher ratea of interest offered by it. But now they have lost



DEMANDS FOR SUPPLEMENTABY GEANTS FOa 1949-60 o2

all their earnings. They do not get any money. I do not know what will be the
result of the High Court’s findings. If the Government is going to the rescue
of the African cationals, what nbout our own natipnals? Are they going to
pay it from the Bank's money or from their own funde? Of couree, the latter
they cannot, because other Banks aleo will take advantage of it. But it pasces
my comprehension why Government should make thie payment. 1 want an
elaborate explanation from the hon. Minister because it affects our nationals
also, they have deposited Rs. 2§ crores and if nothing is done for hem, why
should Government spend anything on other nationale with whom we have no
concarn?

- 8hri Rsj Baladur: Sir, my purpose in intervening in this debate is to refer
again to the figures of Grants already sanctioned in $he Budget and to the
demands now made under these various items. Let us take the figures under
head ‘‘A—Embacsies and Missions Abroad’. Under this bead the original
sanc tioned Grant for the vear 1948-49 was Rs. 6,71,900; it was then ruised to
Re. 12,890,000 and now we are confronted with thie supplementary demand of
Bs. 16,42,000. Already there was an increase in the Grant under this head
of some 60 per cent. over the Grant for 1948-49 and over and above that we are
now ascked to sanction a further increase of some 40 per vent. over tbe initinl
demand. That is surprising. These figures tell their own story, but I only
want %0 say that my reaction to that story is neither happy nor encouraging.
If there had been no Supplementary Demand under other heads that would
have been a matter of some coneolation. But every item I find has registered
an increase. ranging from 20 per cent. to even 9} per eunt. Tuke nnother case
namely, that of the item under bead No. ‘‘B. 3—A)ther l.egations and Consu-
lates’’. Under the sub-bead ‘Pay of Eatablishment'. the originai sanctioned
rant for 194849 was Rs. 1,89.200 und it was ruised in the sanctioned Budget
or the current year to Rs. 512,800 which means an increase of 250 per cent.
and now we arc again asked to grant a Supplementary Deinand of Rs. 3.05,000
which means it is again an increase of about 60 per cent. The next ltem is
‘‘Allowances, Honoraria, ete.'”” I do not know wlere and liow these :amounts
are spent as allowances and honoraria. The amount “9nder thie head aleo was
rajised from Ra. 3.89,700 in 1948-49 to Re 10,2100 for 1949-50.—s three-fold
increase—. and now the demand ie for e 8.43,000.. The demand under the
bead “Other Charges'’ bas increased from Rs. 568200 in 194849 to Ra.
10,012,800 for 1949-50 and now it is Re. 7,88,000. So aleo item under “D—En-
tertainment Charges.”” Rs. 1,09,500 was the sanctinned Grant for the current
year and now another Ra. 50,000 which comes t» half us much s6 the Grant it-
self is being demanded. Under the head ‘‘High Commissioners and Agents in
Commonwealth Countries’’ and sub-bead ‘“Other Charges’’, initial sanctioned
Grant was Re 14.44.100 and over and above that a sum of Re. 8.80).0X) is now
demanded as Supplementary Grant. This is how under this Demand under Ex-
ternal Affaire the grand total of Rs. 2,59,40,000 is arrived at.

I may say here that the causes assigned for the se increases fall mainiy under
six categories: (i) costliness of stations, (ii) dev:duation, (iii) foreign allowances.
(iv) postage, (v) rents] of residences and (vi) this wrgfatin  pavinent {o the
African pationals. May I submit that so far as the question of devaluation is
concermed. T should have been gratefu! tc the Deputv Mmirter of
External Affairs  if he had given us the percentage af increase in ex-
penditure on account of devaluation.  As rega-de the costliness of stations
abroad, Mr. Kamath made verS relevant observatinne and it was stated hv him
that costlinesa of stations abroad was not envisaged at the time of the presenta-
tion of the Budget for the current year.  So far :s high rental nf residences is
concerned, it is a long ntanding grievance witts ws. Witih costlv residences
which the nation cannot afford dogs Tndia hope to get a big position in the
toreign countties? :

4p M.
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[At tiis stage Mr. Spraker vacated the Chair, which was then occupisi by
Bhn B. V. Knshnamoorthy Ilisgo (one of the Panel of Chairmen).]

I learn on goud authority that whersas in the case of other embussies of
other countries the miniaterial sta@ is housed in much lesser and modest build:
ings nod accommodations, our embussies and consulatee are housed in  paula-
{ial reaidences. We see, here, the Chilean Embassy is housed only in 3 double
suite in the Constitution House. I cannot understand why the palatial
residences are neceseary for us when the country ie seuffering from such an
economic mulaise and ilie. (Interruption). Ae a matter of fact you uannot
deny that we ate faced with an economic crisie, that we are faced with a very
acute atringency. It is. therefore, not. up to us to epend large sume of public
money over such residences and palatial buildings.

The new Dominion of Pakietan. wherever it bas got embaesies and ite staff,
they bouse two or three or four or five persone in one suite or in two or three
sultes,

Shri Pradhu Dayal Himataingka: Either you do not have it or have it pro:
perly.

8uri Raj Bahadar: My hon. friend says either you have food or stazve.
That ie not a sound principle. I sbould refer to him that in times of emergency
we have gol to be prepared $o put up with ehortage and certain austerities. May
I refer to the healthy principle which was enunciated by Churchill in a time of
origls for bis sountry. When bis nation wae foced with acute cloth shortage,
he «aid: ‘‘T.ook shahhy und he proud™. We have imitated g0 mnny of
western custarng and English msmners. Wby should we not ab least imitate
and oopy them in this matter also? It is up to the Deputy Minister of Fxter-
nal Aflairs therefore to explain how ald this increase from 20 per cent. to 80
per cent. bas been registered under all the items without nnv exception.

Ghri M. Toumala Bao: Sir. it hae been our complaint generv'ly that in
ovory Budget or Rill fur expenditure the miscellaneoue iteme or contingencies
or olher iteme become the biggest. iterne of the total Demand. Here out of
a Demand of Ra. 40 lakbs the other cbarges come to Re. 16 lakhse. We have
mentionsd here that pay of establishinente are covered and then allowances
and honoraria are eovered and detsil: of subsidiee and entertainment chargee
we aleo given. Thie ‘other charges’ ia an elusive item which coneumes #
good deal of amount from the Budget. I should like fo he enlightened on
that fully in spite of the very elaborate itema that. bave becn given here.  8ir,
T cannot understand why the item. devaluation of the rupee figuree four times
in theee items. I want to know to what particular item of expenditure thie
devaluation of the rupee appliee. The devaluation of the rupee ie in (a) (ii).
then in (o) (i) and agRin in (d) (i) and in (g) (i}. T want to know something
with regurd ‘to the provision of foreign allowsnce for India based stal appointed
in lieu of Jocal recruits. This provision figures three times in the note.  Does
thin mean that the reference is made to the High Coromiesioner concerned”
With regsrd to the Isat item. T want to know whetber Government have given
any guarsntee to thin Bank that ita deposit interesta will de safegnarded. Is
it on a hasis of a reciprocal agreement with the African Government or is it o
matter of preatige that for any dishonesty that in committed by our nationak
we should cover them from any financial losses invelved in euch a conduot?
These are the points which T went to he clesred

Shri Pradhkp Dagal Hdmatanghs: Tn spite of the incrensed expenditure, is
is o fact that aome respormible—Bank manager who travelled in the Esst bas
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ceported that some of the embassies and High Commissioners’ offices iu the
East look more like third-class waiting rooms than embassies?

Shrl R. K. Sidhva: Who Bas said so?

Skri Prabbu Dayal Himatsingks: A manager of a big Bank went to the
Kast and he has reported to Governument confideutially that some of these
embassies look like ¢hird.class waiting rooms.

&nri mmr Tya@: In that case, there will be no extra payment.. needed.

Dr. B. V. Keskar: Sir, I am glad that the Ministry of External Affairs has
drawn the greatest amount of attention or interest which only shows that they
are so much interested in our external relations. Tbere are many points on which
critioism bas been levelled, but I find, Sir, that to a great extent the argu-
ments and points that were put forward in the Budget debate have been re.
peated, and I do not want to go into the same details agais, but I would like
at the outset to siv a few words with regard to the general question of why the
Budget of the External Affairs Ministry has increased in spite of the amount
whioh was probably considered then to be necessary for the coming year's
estimate. NIv hon. friend, Shri B. Das raised the question why after making
a saving of Ils. 27 lukhs the Ministrv has to ask for a greater demand of about
Rs. 40 lukhs. The question is a very simple one. I do not know whether
hon. Members rememnber that in presenting Demands for this year. during
the Budget deb:te, the Minister of External Affairs bad drawn attention to
the fuct that this is an expanding Department, that we cannot guirantee wbat
exactl y will be the Missions that we will uppoint abroad, whether the work of
those Missions will expand or will be a very small one, these are matters which
will depend on our relations with that particu'ar country, whether those rela-
tions will increase commercially or otherwise und therefore, it would not be
possible to give any guarantee. We could only give an approximate ostimate
of what we thoirght would be our expenditure on the different Missions. Un-
fortunately due to developments of the situation we have had to appoint many
more Missions and Centres thun we thought we would have to. This is one of
the main reasons for the increase in the expenditure ffid without the saving
of Ra. 27 lakhs, the expenditure would have been much greater. That is my
reply to the point raised by my hon friend Mr. Des. ;

My ho:. friend, Mr. R«j Bahadur has raised again the same question which
was raised during the Budget debute with regard to our huving a more econo-
mical External Affairs Ministry and more economical Missions. He has ulso
drawn attention to the fact that some of the Mis«ions are living in hotels and
he asked: “Why are our missions living in hotels?’' Probably he iz not aware
that the Missions which are living in hotels here are so angry with tle Govern.
ment of India (hat they protest practically every week that they are being
forced to live in hote's here, while they are ready to puy whatever sum is de-
manded for any big house that we can put at their disposal. Unfortunately,
we are not able to give them and that is one of the reasons why they are :ather
annoyed with the Government of India. It is not that they are putting up
in hotels because thev like it. I do not know whether my hon. friend is uware
that staying in a hotel is not the economical way. If you put the whole staff
of on emlfmsey or your men in a hotel it costs ultimately much more than when
you have your own establishment.

My hon. friend Mr. Kamath bus raised many questions. He has asked a
question as to which stations are most costly. The increased expenditure is
mostly due not to increased expenditure in particular stations or Missiors but
15 due to two or three main itc:ms. Firstly, it is duc to devaluation. With
regard to devaluation I would like to draw the attention of hon. Members to
the fact that only countries which are in hard currency areas are affected by
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tbis question at least se far as the External Aflairs Ministry ie concerned be-
cause our Officers who were in countries which are in bard currency areas will
suddenly bhave to face deficit of 40 per ceut. of their income and it is not pos-
sible for them to carry on in that way. Government bas been forced to give
hAem 8 kind of compenesation and for our establisbment, rent etc......

Bxr H. V. Kamsth: Why ebould tbis item of devaluation of the rupee find a
place oven in the Commonwestlb Countries--in Sterling area?

Dr. B. V. Kedkar: Canada is a bard ourrency area. There are otber coun-
tries also. It only appliee to bard currency areas and not to others. The
second item ie, in many jlaces we have been able to secure residences for our
stafl und that mesne making a psymemt for those bouses. Thab. ie a non-re-
ourring expenditure but for wbicb you bave to pay. These are the two main
items of expenditure and I don't think there is any particular Miesion wbich
bas been so costly that tbey have greatly exceeded the limits we bave set out
in the Budget Estimates.

sari H. V. Eamath: Am I to take it that the allowance incresse is due to
only devaluation?

Dr. B. V. Keakar: There might be new allowances. Allowances are not
increased only on account of devaluatiom New staff will have new allowances.

I don't know whether be ie aware that the India based staff gete epecial allow-
ance.

Biri B. V. Kamath: A1 and A-2, how do they go together?

Dr, B. V. Xeakar: There was a question as to bow many cars we keep. I
am ! don’t have the cur-scale here, I am sure be will agree with me
that it is cheaper to have our own car than to hire care for our Mission, which
lflltimately will come practicslly to the price of the car and it ie much cheaper

or us.

pn H. V. Kamath: Don't buy luxury cars.
Dr. B. V. Eeakxr: | don't think luxury care are allowed for our Missiona.
Bhri B. Das: You allowed a Rol's Royce car last year!

Dr. B. V. Keakee: | think there bas been sufticient diecussion about it during
the lnat 18 montbs.

Thep there was some reference to telegrame. I think I bad esplained
i¢ earlier. 1 would like to aay only one thing regarding the incressed
ptics of telegrame. It ie not sible to foresee international emergencies,
The QGovernment of India bad to bear the eost of telegrame for our
own and many other international conferences and emergencies which
though they might not pay ue in money, do bear fruit in other things which
are profitable to our country and it ie not possib'e for ue to foresee such emer-
gencies but generaly, as I bave eaid earlier, strict orders have been issued,
exactly as m\y bon. friend Mr. Kamatb bae eaid. and tbese orders are being
adhered to. \1 don't lmow on wbat basie my hon. {riend eaye that there is
grester expeoditure on Commonwealth countries and not on otbers, 1f be
takes the whole thing. be will find it ie not Commonweaslth countries who epeci-
ally rpend more. '

8xr{ H. V. Kamath: Only other charges.

Dr. B. V. Xesdar: With regsrd to fumiture, 7 would like to draw the atten-
tion of bon. Members to one $hing. The expenditure on furniture is not only
an iocreased furniture ¢.9.. mambers of the sWfl who bave been forced to stay



DEMANDS FOR SUPPLEMENTARY GRBANTS ForR 1949-50 ) 1025

in hotels for a long time, when they are given houses, you have to give them
furniture and that is one of the reasons for the increased expenditure on furni-
ture.

Shrt H. V. Eamath: Was it authorized furniture?

Dr. B. V. Keekar: It is autborized furniture. It is only the scale that is
authorized not the price of the furuiture. .

8br{ H. V. Kamath: Provision is authorised in (g) (iii).

D, B. V. Ksakar: A certain amount was budgeted for furniture. ‘i'hat
amount is exceeded and therefore it has been asked for.

With regard to additional staff, I might say that the staff has not bean in-
creased. In fact wherever possible with due regard to efficienoy, staff has
been decreased. Wherever possible we have withdrawn even important offi-
cers 8o that expenditure might decrease. Wherevier additional staff 18 indica-
ted here, it is due to new Missions that have been opened. I would draw atten-
tion to the debate on the Budget when Government had indicated thit though
they would try to open as few Missions as poseible, there are occasions when it
is not possible to avoid the opentng of Missions. I might indicate the example
of our new Mission to Indonesia. It would not have been, in any circumstan-
ces, possible for ue to refuse to open a Mision in Indonesia? Such unavoid-
able circumstances come and we have to open Misgions and the additional staff
is meant for new Missions.

Regardinf the question of East African Bank the.hon. the Finance Minister
will give full details about it. '

The Hoogurable Dr. John Matthal: I would like to offer a word of explana-
tion regsrding this question of payment in connection with the Exchange Bank
of India and Africa. I think it was my hon. friend Mr. Kamath who said that
the Government of India instead of exercising its own grace, might have left
it to the grace of God. 8ir, I cannot speak with the same degree of intimacy
about the Almighty as my hon. {riend has got into the habit of doing in this
House. What f want to do is to state the bare facta. It happens that a con-
siderable number of African Nationals in East Africa, where has been a branch
of this Bank, were put to serious loss and hardship on account of the failure
of the Bank. The result of that was that the relations between Indians and
Africans in East Africa had become considerably strained and worsened and a
certain amount of bitterness began to develop and the matter was referred to
the hon. the Prime Minister by ow Commissioner in East Africs. It was
considered by the Cabinet eatirely from that political angle.

Bhri Tiramala B20: What is the political angle?

The Honoursbis Dr. Jnhn Matthal: There was a good deal of bitternesa
against our people on this account because African nationala felt that they
were being put to this loss by the failure---something more than faiiure—-of a
Bank run by Indian nationals. That position became 8o serious thaf our Indian
Commissioner brought to our notice that the Eosit.ion was one which required
consideration by the Government of India. What the Cabinet did was to sans-
tion an amount of Re. 1 lakh which they placed at tke disposal of our represen-
tativa in East Africa for payment #z gratic to the poorest classes of Africen
depositors at the rate of 50 per cent. of their depogit amounts. Mu. Sidhva
sald that this was an extraordinary thing for Government to have done. This
has nothing whatever to do with the liquidation proceedings. It hue mothip
whatever to do with the steps that are being taben here towards disposal o
the affairs of this Bank. This is a payment altogether outside the spbere of
the liquidation proceedings. (Government have. paid this in order to provide
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relief for people who have suffered at the hands of an inetitution run by our
people. It ie a purely political armngement that hae been made. Our Com-
missioner haa been given discretion in thie matter. He hae got to restrict pay-
ment to the poorest clase of African depositors. If he thinke fit, be may aleo
make payment to the poor clase of Indinn depositore aleo. But primarily it ie
meant for African nationale and limited to a lakh of rupees. Again, payment
will be mado only up to fifty per cent. of the amounte due to depositors. That
is a matter which we were compeled %o consider in view of the eerioueness of
the situution. An amount of a lakh of rupees, 1 think, ie a emall eXxpenditure
for the Government to incur in view of the serioueneas of the situation.

Shri Mabavir Tyagi: May I know whether thie one lakh ie the limit? Is

i an end of it and no more will be demanded to purchase the love of the African
people?

The Haourable Dr. John Matthat: 1 am eorr : that my Lon. friend speaks
in these terma. If he m?‘ kpew the facte of the situation he would under-
e

stand that it might have developed into a perious situstion, from the point of
view of India. - e

Shrt Mahavir TyMgl: I wanted to know, if once payment has begun to be
made to these people, there may be further demands and we may have to pro-
oeed beyond this one lakh. ;

The Hononradls Dr. Joha Matthal: The amount of one lakh is the amount
that we nre prepared finaliy to place n$ the diepoml of our representative, and
it ix entirely at the discret’on of our representative that payments would be
made. 1f, on the basie of puyments up to 30 per cent. of the deposite of the
poarest clauses of depositors, he finds that the amount ie exhausted, there ie
an end of it.

8ar{ H, V. Eamalx I would like to know. firetly, the number of African
nationala to whom thie nmount ie to be paid ex gratia and, secondly, whether
thin will not act ns a rather bad ond unhenlthy precedent for the future--in
the event of nnother private bank failing in another foreign country, and, iu
the intereat of our mutunl relations. whether we may not be called upon to
make similar payments ¢z gratic to the nationale of thoge countries in which
the privete banke might have foiled and in which banks the nationals of those
countries might have inveeted their money.

The Honoursble Dr. Jahn Mstthal: Caees of thie kind would have to be
considerad on tbeir merita individualls. With regard to the point that my frisad

bas mised. he will find in the Bill, which I have introduced in this Houee,
provision hae berrn mnde for the exeroise of greater ecrutiny and control over
the opening of 1.ranches of banking concerns by Indi@ns in foreign countries.

Mr. ORaUman: The question ie:
*“That a supplomeniary sum uol exceeding Ra. 40,83,000 be granted to the Governce

fiencral ia defrav the rhagea which will come ir, course of payinent during the year ending
the Zlst day of March. 1850, in reepect of ‘External Afhai r}“"

The motion was adoplad ’ '
Drxaxn No. 69.—-Civi. WoRgs
M. Ohajrmraa: Motion ie:
“Thal & supplemotary scrm »ot exceeding Re. 29.56.000 be ted to the Govemor
Qenerel iy defray the chamges which "itlcl cotpe in course of pnym‘ﬂoring the Ilﬂog-'.“ma
the 31at day of March, 1950, in respect of 'Civil Works"”

'Tbere ie 8 cut motion hy Mr. 8idhva. Te he moving it?
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8hri R. K. Sidhva: I arn not moving the cut motion. I only want to elicit
some information. The foot-note under this item stutes '*‘The additional pro-
vision is required to finance urgent repairs and maintenance works on Govern-
ment Buildings and pioperties which cannot be postponed for want of funds''.
As far as the policy of the Government in regard to the maintenance of their
buidings is concerned, 1 have found that at times they adopt a policy of false
economy and proper amounts are not provided for the mainteuance of properties
worth crores of rupees. To that ext:emt I entirely agree with the provision
every year of funds suflicient to see tbut our properties are kept intact and in a
proper condition. But what | find here is that we provide the money, but that
money is not properly utiised. That is the position. I have seen in certain
buildings tbat the repairs nud maintenance during the year are absolutely half
done although the full anwount way provided for the repair and maintennnce
of those buildings. There is also no proper supervision. As we know, and as
my bon. friend the Minister in charge, Mr. Gadgil, himself knows, this Depart-
ment is full of corruption. (Inferruption). It is an admitted fact. He bas
himself admitted on the floor of the House that several persous have been pro-
secuted for corruption. It is no secret. and I am not maling any allegation.
It is an admitted fact and the cuses against those persons are Igoing on. And
the P.W.D. is alwny's well.known for that. On the contrary I am very glad
that be bas taker that bold step of seeing that those men are prosecuted so
ns to teach a lesson to others that such u thing would not be tolerated. To
that extent 1 give him all credit. We 1l know what sort of Department it is,
not only here but everywhere. Now, I would like to know what bas necessita-
ted this extra provision. Is il that the anmount that bad been provided in the
last Budget wus not properly used or misused? The statement here is very
vague-~it merely says that additional provision is required for urgent repairs.
I would like to know what were those urgent repairs which were overlooked at
the time of the last budget. 1 would like to know whether anything bas newly
cropped up. any extrsordinary thing bas come up in regard to maintenance,
for which additional provision bas become necessary. The information that
bas been given here is very inndequate. We must have fuller information as
to why all of a sudden thia increased )irovision bas become necessary. I am
for providing more money. 1 can tell suy hon. friend that I will vote for it,
because if vou don't provide money for this purpose and if you don't keep
your buildings in a proper condition. you lose to that extent the value on the
building. That & false economy. Frorn that point of view there should be
no retrenchment. At the same time, we hove to see that the money which
is ﬁgvided is properly spent. 1t was for that reason 1 tabled the cut motion
of Ra. 10 lakbs, that is; to draw the attention of the hon. Minister that while
it ia good policy to maintain our buildings in a proper condition---and some-
thing may have cropped up. according to him for new maintenance charges
which, however, neither I nor the House could know of because the explana-
tion given here is very vague—l] want to know whether the position is that
the money provided in the last budget was not properlv used and the repair
works pot properly carried out, or that all of a sudden these additional works
have cropped up and require money and he bas therefore come before the House
for that purpose. That i the point I would like to know what are these
urgent repairs that have cropped up all of a sudder.

Ghr{ Mahavir Tyagi: I have only to elicit information from the hon. Minis.
ber.

Mr, Obagman;: Order, order. I would like to remind hon. Members that
we have to finish the agenda set down for today by six o'clock. Mr. Bidbva
began by saying that be would like to have some information, but be bas made
o speech. If that is the sort of question that other hon. Members want to put,
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the time of the House will be very greatly wasted. 1 would request hon. Mem-
bere to cooperate with the Chair in finishing the programme get down for to-
day by six o'clock or even earlier, because hon. Members know that we bave
got another engagement after the House rises.

Bhri Mapsvtr Tyag: Sir, I will not rake a speech.
8hrl R. K. 8ldAva: We are entitled to make a speech.

Mz. Chalrmar: [ do not deny that the hon. Member has a right to make a
speech. But I would request hon. Members to confine themselvee to the re-
levant questions and aiso to be very brief.

il Mahavir Tyag): Sir, I want %0 elicit some information. The M.L.A.
quartess also come under the heading of repairs to Government buildings. I
wae informed by one of their officers that the Minietry had decided not to
have any white-wash or any repairs to M.L.Ae' quarters. I want to kpow
whather white-washing wae reslly sanctioned in the Budget.

The Hanourabis Bhiri N. V. Gadgll (Minister of Works. Mines and Power):
I don’t shink the M.L.As. requira white-wushing]

Shri Mahavir Tyag): But the Ministry pogalfes it

Ths Hopourdle 8Bl N. V. Gafghl: That ie why I require the money.
Grant it. '

Bhri Mabavir Tyagi: Money wns included in the Budget for this purpoee..
1 waut to know where that money hwe gone. Those quarters have not been
wbite.washed. | would ask him té please look into his accounts and eee where
the money bae gone and wbether only the books eny that tbe bouses have
besvn white-washed. [f you have given up the programme of white.washing,
1 hope you have mude some saving thereby. If ull the Government buildings

are not going to be white-washed thie year, it will save you lakhe of rupees.
8ir, I would like to know what ie the 1¢al pasition.

The Hamouradis Bhri N. V. Gadgll: Sir. 1 am very grateful to my friend,
Mr. Sidhva, for his etatement that there should be no falee economy. Ae a
matter of fact, the amount now demnnded was really asked for at the time
when the original estimntes were fremed, but we were asked, as a matter of
economy. to keep down the figure, hence the figure that was included in the
Budget wae agreed to because there was no other option. Let me tell the
House what ’s the proportion of expenditure that we have aeked for and what
is the nonnal proportion asked for in view of the value of the property whict:
is undoubtedly great. 1 may bring to the notice of this hon. House what really
is included when we refer to maintenance and repa'rs. This item includes:

Actoal mmpairn to Luildings, repairs to electrical installations, repsies to water and
sanitacy installations. maintenance of horticultoec, copaies and nwinteasnce of fumitore,
rints payable to landlor,s for requisitioved property, repeir atd maiotenance of Fejuiai-
ticaed propoty, (szes to municpality, mnservancy cRarges, and mao@anc of air<coudi.
tioning installations. e

These are there apart from the item of dearness allowance which bas in-
areaned in the course of the current yesr. Now, I will give some idea abaut
the vaule of the property belonging to the Governvuent of India all over the
Union. It comes to Re. 38.80,79,610. That ie the book value. Thie pro-
perty, for purlwoses of maintenance, has been divided into two categories:
those buildinge built before the war and others built subsequently. 8o far
es the properties built before the war are conceroed, the normal rate of main-
tenance at that time wae 1} per cent. Bo far ae the other category of property
ie concarned, the maintenance rste wae 3 per cent. But, on account of the
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rise in prices and wages, the standard of the reasonable rate at whioh main-
tenance can be calculated bas been fixed at 8 per. cent. Bo far as the main-
tenance and repair of electrio instsllations are concerned, the standard rate

is 10 per cent. To be precise, what we would require according to these stan-
dards would be Rs. 1,94,85,000, divided as follows:

Rs.
Stro«tural repasirs to buildings ... 54,00,000
Maintenance of electric installations ... 38,00,000
Repairs and maintenance of water and asuitaTy installations ... £7,80,000
Horticulture ... 13,00,000
Furpiture ... 3,00,000 )
Rent for requisitioned Pproperty ... 21,980,000
Repairs and inaintenance of requisitioned property ... 2,00,000
Municipal taxes ... 15,00,000
Conservancy charges ... 1,00,000
Maintenance of air.conditioning intsllation . 3,15,000
Electric and water charges ... 6,00,000

That will give a total of Rs. 1,94,85,000. As a matter of fact, we have asked
for Rs. 1,48,00,000. We have cut down considernbly with the result that the
standard of maintenance has undoubtedly suftered, and if my hon. friend Mr.
Tyagi was informed bg one of the officers that taere would be no annua}l white-
washing, there must be some force in it because of these reasons. On top of
all this, what bas happened this year is this. We were under the impression
that the grant-of additional dearness allowance wss not admissible to the works-
charged establishment, but we were iuformed that they should also come in
within the benetit of that, and that meant an additional e¢xpenditure of Rs. .
twelve lakhs. Then there was un incremse in the municipal taxes all over th
country. That accounts for Rs. three lakbs. ’

8hri R. K. 8idhva: So there is nothing to be repaired ?

The Hopourebie 8hri N. V. Gadgll: They are all incladed under this cate-
gory. I have just read out the details for the benefit of hon. Members. Bir,
then there was some dispute about the rent of certain properties in Bombay
which was going on for nearly two vears; the decision was received in the cur-
rent year and we had to pay arrears of rent to the extent of Ra. five lakhs.
All that comes to twenty lukhs. The only additional sum that we are spend-
ing for repairs which are absolutely necessary, is Rs. nine lakhs. If I go by
the standard which 1 have just laid before the House, the House would be
thoroughly justified in giving me another fifty lakhs, aund if that is done. I
promise not only annual but six-monthly white-washing of the quarters of.
M.ALs. and also give them such facilities as gardening so that they may
argue all the better here.

8brt R. X, Sidhva: You said, ‘‘rent, maintenance uad repair’”’. Rent is
not the point involved.

Td¢ Honourabie Sbri N. V. Gadgil: The rent that we pay for the requisi-
tioned houses is included. Therefore the amount is big.

S8hri Mahsvir Tyagi: How much saving do you make by giving up white-
washing this year?

- The Haoourable 8hri N. V. Gadgil: The drops make the océnn. If T cut
drop by drop everywhere, it will be a big ocean. Sir, so far as the amount of
Rs. O lakbs is concerned, it is absolutely necessary.

Bir, I think I have given sufiicient information to my hon. friend, Mr.
Sidhva.
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Dr. Mono Mobon Deg (West Bengal: General): May I dnow whether any
provision bas been made in this Demand for beginning the construction of a
stadium in Delhi with a clubhoue¢e containing 150 rooms? :

The Housuradls &dri N, V. 0248gil: The stadium is not a job undertaken
by the Government of Indis, nor is it something with which the Government
of India is concerved at all

Mr. Obairman: The question is:

*“That s sopplemcotsry sem not exceeding Rs. 29,55.000, bo granted to the Governor
General 10 defray the chisrges which will come in course of psyment daring the yesr ending
the 3ist dsy of Mareh, 1950, in respect of ‘Civil Worla'.”

* The motion was adopted.
Dausxp No. 74—MisCELLARZOUB
Mr. Chalrman: Motion is:

“Thet s mupplemientary swo not exceeding Rs. 1000, be grsated to the Governor
Geaetal 1o dafray the cbarges which will came in course of payment during the year ending
the 3ist day of March, 19?8: ’

in respect of 'Miscellsneous’.

ghri M, Toumals Bso: 8ir, 1 wunt one point to be made clear. The item,
‘‘Payment of dividend on shares of the Indurtrial Finance Corporation’’, comes
to nearly Rs. ten lakhs. 1 presume the caPital of the Corporation ie Rs. five
crores. The Joans so far disbursed seem'td be to the tune of about Ra. three
orores, If all the five crores are invested even at three per cent, 1 think the
(iovernment will be able to make more than Rs. 15 Inkhs. 1 want to know how
the buainess of this Corporation is being managed because we had no occasion
to know anything about it before. What is the sort of interest the permanent
- officia'ns ar well os the directors are taking in sgeing that the Corporation comes
y to the expsctations of the Governrnent in earning the minimum interest
of 2§ per cent? 1 am told that for applicants for loans the Corporation charges
ubout five to six per cent. and there is nearly n clean margin of 33 per cent.
for all the loans. Even if the whole amount is invested in Government securities
at tlree per cent. per annum, a profit of § per cent. will be made over the
investtnent. 1 do not know how 80 much loss has come about. 1 do not know
whether the Corporation is not sble to absorb the total capital available to it
or whether the cost of the ndministration is top-heavy. 1 want to know also
the olioy followed by the Directors in disbursing these loans and whether any
vested interests are not created for anv particular group of Directors. 1 want
to ensure that people who disburse the money and people who receive the
money ste not having identical interests. If a man wants to offer his services
88 & Director of the Corporation and help in building up the Corporation, he
must give up his interests elsew-here. so that he may not try to take advantage
of thy assistance and help which the Corporation renders. 1 want to know
whether the (jovernment woud look into this to see that the disbursed money
is not spent to the extent of Rs. elew:n lakhs for subsidising an institution

whose rate of interest is only 2} per cent.

Shri Mahsvir Tyagl: 1 want to have some information abaut the Fiscal
Commission. 1t ix said here thut for this year the intention is to spend Rs.
8.98.400 on the estublishment of the Fiscal Commission which will enquire in-
to the methods and plans for encouenging industries or for improving them.
This Fiseal Commission is a very important item and 1 want to ask the hon.
Minister why he has never placed any details relating to it before the House
for discussion. We must know the objective of the Fiscal Commission; what
was being aimed at? What was the total cost that was estimated? For how
many yeora it will work at this rate? And what is the scheme behind ib?
These are all important mattera of policy on which the House must be taken
into the confidence by the Finance Minister, or, 1 do not know. the Coguperce
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Minister. I only bope that the House will be taken into confidence as to whab
wag being aimed at and if not now, at least Jduring the next Budget seasion or
even whenever the hon. Minister finds it easy for him to explain matters, if
he would take the House into contidence, 1 shall feel obliged.

Shri B. K. Sidhva: | And under item 1.10 aid to Kashmir Rs. 84,42,000
gross expenditure and then—deduct recoveries—a similar amount. I want %o
koow if this is merely a book entry or a reai amount whichb will come back
to the Government? Is this a loan advanced to Kashmir Government to be
recovered later on? ] want this little olsrifieation.

Then, Sir, ite (b) of the footnote says that a sum of Rs. 45 lakbs hay
been given to the United State of Travancore and Cochin to meet the financial
hardship caused to the Union consequent on the abolition of land customs after
the merger with Cocbiu. We discussed this morning a similar proposition re-
garding Saurasbtra. I want to know f we are giving this ad hoc grant on the
same basis as Saurashtra.

Then item (d) «f the footnote says that the accounts of the Industrial
Finance Com.oration disclose a short fall of Rs. 10,89,492/2/4. I wunt to know
the reason for this loss. ls this organisation not to be run on a commerocial
basie? The Act itself provided that private deposits should also be received.
I want to know if private deposits are received :nd if so, what is the interest
paid on them? What is the reason for this heavy loss in the very first year?
When we passed the Industrial Finance Corporation Act, it was understood
that not only would this Corporation be self-supporting but it would also belp
the indugtries of the countryy. With that object in view this Corporation was
created and 1 am rather surprised to find & deficit in the first year. I do not
know if it is the first year.

The Hogourable Dr, John Matthal: Yes, it is the first yeer.

8hrt R. K. Sidbva: Then, of course, there may be some extraordinary rea-
sons for loss in the first vear, but I would like to know whether in the futwe
at least this Corporation woud be self-supporting I would also like to know
the reasons for this lnss which huve uecessitoted the Minister's coming to the
Houge for supplementary grant:. These are my only points, on which I seek
information.

The Honourable Shri K 0 Neogy: I should like to say'a vory few words
in reply to my hon friend Shri Mahavir Tyagi. 1 would draw his usttention
to u Ilesclution that wns published on the 20th of Apri 1949 by the Govern-
ment of India indicat'ng the reasons which bad led to the appointment of
the Fiscal Commussion and also setting out the terms of reference. At the
samq tim.> and on the very same day, n Press Note also was issized which wus
widely published all over tbe country. Now, a Fiscal Commission hed re-
ported in 3922 laying down certain lines on which “discriminating protection’®
—=a5 they called it—could be granted to ludian industries, = During the war,
bowever, certain irdustrier which had come into existence bad bgen given
some special nssmrunces: of a temporary character in regard to protection and
other Government aid. 1t was implicit in these assurinces that the more
permunent policy of the Government in regard to tbese: issues would be consi-
dered at no very distant date For nll these various reusons, this Comrnission

was nppointed.

1 would verv briefiv refer to a few out of thic terms of reference in which
the House may be interested. The first one is “the future policy that Govern-
ment shovld adopt ir  regard to protectinn of irdustries””. The Hous; s
greatly interestcd in this question and it is my privilege now :nd aga’'n to
bring up measures fur the protection of different industries in India 1 know
how verS critical the House i of the very policy of protection. Now, 1 thougbt
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that the Goverument of India wes cxpected to bave an objective study made
of all the issucs relwvaot to the cousiderutioo of this policy of protectiou, so
that we way loy down our future policy also after cousidering the rejort of
this Comuission.

The second U s of reference wuw ws regarda the macbinery that should
implement auy such policy ol protection.  Here again, 1 have found that the
House is very :ritivul sometimes—]1 would not say the House,—bur certaio
individual memiwin of the House are rather very crzitiosl of the constitution angd
the compogition of the Twiff ficerd We wanted to have the ussistance of
this Couunimsion bute also fur the purpose of determining whether the cen-
position and tho eoustitution of the Tanff Board requires to he reconsidered.

A tlird point, whih is nlso uf some impartance, is whether we should
oconfisue to adbere to the (ieneva Agicoment on Tarifls and Trade and the
Charter of the Internstional Trade Organisation. It was my privilege some-
thne Bugo to raise a dcbate oD this very issuc, and on that oocasion [ found that
tho House wes ruther critical of the bropoeal that India—should eadere to
these intermntional trade obligatioms  Qu ghis pomt alsc, we expect tha Fisca)
Commission to advisc us after consulling all the various ioteregts in the

cauntry.

. I might add that, although these amre the formal terms of rofervuce, I
buve informally requosted ths Commission to assist Gowermnment ia cegurd
20 nnother matter of scinn inportanw’ to this country end of particular interust
t this Hous: 1 bave requeste the Chuirman to try snd comsider the
ducetion of contitusoce of whaot wed to be cafled ‘imperial prefesence” in
our fiscol systemn.

It is a mimnomer to call it ‘Jrperial Preleremce’ uny longer. By what-
ever uame you may call it, the demand bas beon voiced in thia House more
than unce, thnt we should du away with any vestige of imperial prelerencs.
Now cn that issue also I bhave sought, though inforwally, the ‘usistance of
shis Commisejian. :

I do not know whether my hon. [riend wanted to know samething about
the financial implioations. Now the totel original estimated coet was Re. §,58,600
but the revissd eatimate has been reduced to Its. 3.98.400, although the pecaod
during whioh the Commission wes expected to complete its enquicy hes hsd
to be praooged  Originally it was expected that the Commiatioa would be
ahle to #uish: its laboury by thi end of December, but on more reccnt reporta
from the Ca:omission it bas been decided to extead its termn of office till st
Jeust the end of February. 5o, the House would see that all pondihle eco-
sumy is being practived and we sre well within the originsl eatimate.

The Emownbls Dr. John Meithai: Sir, 1 will cunfice mywd o ¢he
specifia paints—which heve beeu ruiced with regard to tha Indusatrial Finance
y xn, The House will realise that it started woek only in July 1948,
" bis iz its very firet year and the busiocs is just getting into foll awity. 1o
the neantime, 8s hou. Mrembers will realise when funds cennot be invested
in regular business conceras, all that may be done is to put it io securities,
iu tremsury bills, and su on. Tle return that they get by investiens, for
example, i0 abart termm govemment investpent like tressury Lills s very
small.  Obvicusly, it would not yield anything like ¢the minimum rate of
returd which Government bave guaranteed.  Actually. so far a5 I am able
to judge., the Industrial Finance Corporatian has made s pramising start and
considering the fact that this is the very first year, I am not amrprisal that
i oM nus bews able to pay the minimum rate which i gusranteed by the
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(zovernmont of Ivdia. But no judgment on the work of the Industrial ¥Finanae
Corporation should bo bused upon the results of tho firet yeur's working.

Thg_question of the ail to Kashmir bas wlso been raised by my hon. friend
Mr. S8idhva. That aid is really on the basis of a loan to th: Kashmir Gov-

erament.,

ghri R. K, 8idbwe: Is it recoverable?
The Hmpoarahis Dr. Jobn Matthai: Yes.

As regards land ousloms armingementa, the Terawmncore State had o
land customs border between Travancore and (‘ochin. When the two States
became a Union, obviously the land customs had to be nbolished As an ad
hoc atrangement, as Mr. 8idhva put it, we docided to compensate the
Ttavancore Goverinent in respect of the greater part of the loas that they
bhave incurred by the abandonment of the land customs.

Mr. Ohalrman: The question is:
“That a aupplementsry eum not oxceeding Ra. 1,000 be gramtcdl % the Govermnar

General to defray the chatyes which will come in coese of pavinent during the year endiag
b 3lat day of March, 1650, in respact of 'Miscellavaons’.”

The niotion was ado pted. (

Dexany No. 75—ExPENDITtRE ON REFI'OERS

Mr. Chalrman: Motion is:

“That a eapplemeitary sam not .xoeadin.g Ra. 5,25,00.000 bo granted to the Governor
General lo defray the charges which will come in courte of psynemt duging the year ending
th: Y15t dsy of March, l&). in fespect of ‘Expenditure on Refugees”'’

Shrimati G. Durgsbal: Sir, I do not wish tn make a long =peech, but I
wsnt to know some details in connection with the expenditure of this Nepart-
nent.  8ir, tho Mitistrv bas come forward for an additiousl sutn of Rs.
3.23.00,000. The original grant made was Rs. 0.85.17 000. Sir. [ wan$
to know why the neoessity arises for thia additional grant. [ understand that
the relief and rehabilitetion work has progressed very satisfactorily and it is
now coming tn an end. T aleo understand that the three big ralief oainps ab
Kurukshetra, Neoli sna Chakradbhar are in process of being wound up, be-
<ause the refugees in them have been rehabilitated. For instance, townshipa
have he:n built at Feridpur, Rajpura and Kalyan. A large number of mfugees
have been sent to thcee townships with the result that they arc no langer under
the care of the Gevernment of India. I also understand that tho fece ration
nid free feeding arrangementa in the campa have also been liseantinued.
The.refore. T fal to know why the neceesity for continulng thase campe as
specied in the fras-note here srises. [ would request the hon. Minister
te enlichten the Hcuse on this matter. -~

8ir, T aleo wish to know whether the Govemment har got any Iong.range
policv with regard to this matter; whether they have any target date by
which they want tn bring this work to a successful close?

Ehr{ R. K, Stdhwa: Sir, this is the largest item of expenditure which is
presented to the House for supplementarv grant. the second largest being
Cuetons.. The amount demanded under this hendl s Ra.  3.25,00.000. Yet,
8ir, the information supplied to us is very mesgre. There is no detailed
information as tn wby this huge amnunt iz required. The footnote saya that
a part of the excesn is due to the extension of gratuitous relief in camps for
8 period longer than six months, originally contemplated. and provision for
replacement of tente in ~amps. etc, etc. Now, I want to know whether
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the original jrovision in the Budget wes only for six mootbs. I thut is so.
then I lowow that there is 8 demand from the refugees in camps to oontinue
this gratuitois relief. which means free feeding as far as I understand-—ii it
}s anything more | wiuld like to be corrected. Bome refugees in camps bave
denanded itn coitinurnce. 1 would like to know whetber it is ir. pirsuance
of that demand thst this Rs 1,28,73,000 which is sbown as ‘feeding, clothing
and medical cbargs’ demuoded. | also want to kmow whether Government
continuing iceding thesc refugees, or give them bouses Jeaving them
to mam for thetoseives By waating this money over free leediqg. you are
§ P making these people not self supporting, not sclf-respectivg but
N+ the thno to be elaven. The hon Minister must give them the right
<ind of education and must inculcate in theni the spirit «of self.reliance. If
instead of doing this, we provide houses for all the refugees. 1 can ussure you
that they will not demnnd free feeding. Once you provide them with houses,
all this touble, ull this bother und financial dificulty will be over. Unless
bousea are provided., they wfl gn on nuking these demands whitb sre neither
bepeficial to thers, noc tn the Btate. How long. I ask. Bir, are you gning
o provile them with thix free feeding, mther thun rchabilitate them in a
proper manner? | thereforc deaire that instead of wasting this crore aod
twenty-three lakhs of rupecs, hon. Minister should provide them with housex.
T know snme of them mey need free feeding, lwt if you vide them with
bousce, they will be wclined to grn anywhere and do amne kind of work. As
far ax feoding ix conrrwd. many of the refueces—1 have actually talked to
many of them~ -wou'd not approve of thia policy that the State should ocme
foreard for feediig them. They want wame kind of real nibebilitation so
that they may atatel on their owu legn  Thin is the general fenling of &
large soction of the displaced pervons

Then, 8ir. rames the grait th Provincial Governnwents.  May [ know why
this additinnal gront is given. What necessity bas arisen for this fresb grant?
What {8 the pogremme on which thin amount wi! be spent? This supple.
nentary gront is provided for what? We dn not mind thia money being
spent if the condition of the refugeeas will omprove. Notbing is mcationed
ahont the rensnns for which this grant is sougbt to be given to ‘he provineisl
gonTnments

Mheve is anather it of expenditure. miscellancons schemes Bs. 32.15,000.
Explenatian (h) saye. “intennifying the echemes of rebabilitation and sddi-
ticos] echemes of rvbabilitasion in Andsmans. Bhopal and Rampur.”” The
olher day wo were toud in reply to 8 question thet in the Andamsana there
are only ffteon famifies.

e Eavuredle Hhri Madan Lal Gekoma (Minister of State for Rehabi-
litation}: No, wo.

2 R. X. B69a: That is what we wers given to understand. 8o far
an Bbopal and Rampui- are ennceroed there was eome provsinn in the Budi.t.
Hrs the refuger populatin—at—Rhopal or Rampur increased afier the calcu.
lation ir tde last Bndget® Why is this provisinn being ioowasd?  What
ts tho .nesning f intisityine theme achemes? What sort of rehsbiftatinng
is being done for which B 32 lakhs are demanded ?

Now, the nthwr grant & “F.. & (3) other grents RNs. $N.ON.0M.°° Here
also the information given is incomplepe. Nothing ie said to explain this.
We want evers nie of thic mones which in taken away from this Houwe in the
oaam of whahilitation of displaced tervons shouvld be wellspent ard we want
tn koow whathor it s well-speni. 1 have seen the cunditimn in the Ka'ysd
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car}, in Bombay where & lakh of these displaced persons are residing. 1
bave sean bow much money is being wastc:d there. 1 do not snhow wgwh_ber
the hon. Minister know: it and whether uny complaint hae been brought to
hix uotice Othr grauts? To whomn?  The House is eutithd to this
information #nd it shculd have been inforined of this before this quuetion was
reived by Members 2o that we would have full information of how thix amount
is Roing to he spent. Of course, ne wmiount which you eet uside for them
will be wufficient until they wre piovided with houses. ~ Instead of brinZing
in nli these schemecs, it would be better if sume schcme on that larger boais
tor bousiug them ijs taken up and they are rehabilitated permsaently in
thoir owy homes.

lala Achint Bam rosc.—

8hrl B. Das: Are icu not adjourning the Howse 1ow, 8ir?
Laks Ackint Ram rose—

Mr. Qhalrman: [ wowd rwmind the House that there are four 1nore
supplentcntary demancs in respect of ‘Genersl Budget und then therv & the
Railway Budget and we hiuva got three Bills to refer o 8elect Committes
teday.  if they are vut finished taday. they will have to come up tomarrow
und tbat will mena & much ke time for the sugar debate. I am entiroly in
the hande of the Hcwne  1f the House desires that the whole thing should
be finisbed toduv. ard if all ame ugreed, we muy apply the guillotize at 7580
and pnss 8l the fams. 1 am entirely in the hunde of the House.

The NMonoarsble Skrl W. Gopalsswami Ayyangar: I assure yon thnt the
Railway Demands wikl 1ot give the slightest trouble, nor need hon. Mambem
havo unv concern over that matter.

aTer afesy Y T9 v TATC TR ftw Wt 0% eqdr ot

softi=d «xz (Supplementary Budget) fréfafe2u (Rehabili-
tation) ® o TT g § | ¥ TR § ¥ W aw AV @ wEer
feer @ a9 (smpport) & T R a® ¢ fir Jx Fafree aaw
® 9@ & p A g A A9E ) et w7F ( sfen qogd)
g & I o fear £

W ¥z €A d0 w7 g Mafvy age 7 ag Bt dw @
fie ¢ A § St ¥ qrAY A7 W (GAR 19g A A G0 € ot
&) ow goYa qg N & % & Fr =T (tents) TFT T £Y 1A ¥ XE fod
ITE) TTEAT 41 | W (@ T K W N o & fr o wimen
i fFTTImTer N s avm s A 1 s w@ AEY femy mar
W omaE ¢ f& avd 9T & VAW & Y ) 3w amw
o wf@d w f frw St & yE7 § 3l fem A9 & Sty am? g
T g

= fa W & FFsA &7 (Kingsway Camp) § 747 7| O®
QY 8T TW T &1 A7y QAT | AZH 9T voo =W {, INO grewr
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WA AT G A fagm TTw TR TR QW q 1 § S & A
A gt 9T ov: ave Fagw <gr gar W At Iew? A g am
T HiT | § ¥ AT W 1 bt R

T AFAG §%6 W, T |

ma afe=r TR ot v aw @ 2=V § @ g N gEr §
ﬂﬁmm'rqtmﬁvﬂmqu qis‘iﬁﬁqawmw

WIE | TEIUT § 08 HTW G CFN T & foq v aq § 1 40 aww
# 5g A€ arn fa; 7R v v wifRe € 1 T OEdEA § g, dun
atx ¥ a1 N goew fegr or & @ Y @ ) RowR &, A T Ry
AT JE QA § AT I% ot X (o} qgl o o Ak A W
ot o wrsm T AW & 1 &5 T FAS ¢ A® R AR ST QT
Mast rgd A A TR e Al Q= q
Tri o @ 1 TR & T §) T € BT JEET qFt & S avet <6
& veanars A {f aT awd  dcfen wr g gis @ A wgf aX @t &Y S
ol T R AT R s Aav ¢ RO wfyr R vy & o S5
wy ¢ wt faar ST § 1 @ F o) T g g fv &/t 9T 34,000
arrd) qF & At agt g% 825 41 O e alaE AR £ o

G ofyn ) At w7 qee AP TN D ) @ oW
feqiy & ags awr D @1 X e g fa Mz @ agE g8 fe
gefvn e Y 4§~ Fafed fa. sw wEET ER QY TaT § 1 i A XE
STHI OB 1 A e AN S F @ § | 7% o maaw Tam
¥ TR 1 WO A TR E S AT W @w 9w gt
a1 ® o | x g ToE) &1 g1 € | e AT A A tAd
fed et dvew fam fn; TRt € <im  BfeR gt 9T T T WX T
qow fu It fm Y § ar Y 1+ & axt oy oY 5% o gan R
R R st fmd g1 @wiandd & fod a7t 2

ww § AW on; Wy anweE FEw g7 wT A g o # -
Ty ead & o mmwr ST sy 9T Tw v dew =R g3 &
Rewr qowm &Y gwy qe@ N1 wY T A0 O 7Y &5 o T
Yoo 8W (barracke) &} @ ﬂh"@m i“fé i!"’!“
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CR{FaNRE @ frngfras g spmfE
ffeas fod &1 dTaamfrarfe qfen sy ®I a0 g T
fe qfoq o8 st & | g footd & g o & fw gz Fgfafedem
fewfiez (Rehabilitation department) % #Taga @Y & | ¥fex
M7 F:fIq fF voo aI¥ (Barracks) & 7€ FaRk agi = @
K AT AR AT G E ) AT TG A Qi ALw KON AL s
g¥d, g gEifea € fF & wgwEl & S1afIRaT (coordination) FE
€1 F T R ardw ®Y A T 47 AT qgi G @7 6 59 (camp)
TR fE AN T A T a®N § T T@EA E AR T
F@TmaEEME 1 F AN § R o) 5§ T9d WY yE@ i,
quag & fod N gy O a¥T &2 (Tents) & o7t sgar
R IR N g @ E

Y a7g & ATTR qUAT § fR QYR (education) F T W1 MAS
1T A% & fr T (teacher) ¥T T®ET@ &, HEW ¥ yew
1A smdenam &t fis ag wF) ot g A D 5 ogl
TRTHELIT AR G ag v s AT e v X g R vt & A
TR AGENE, 7@ & 1 N agi awis 59 & foda v g,
3 ¥ 3z w1 a1e @ & | afcw Ay gw A sgE At Y ) AR w@
& %ar ? agi oy ToeY FaeR ot g€ & 1 F wowan g PR AT F 3ge W
A TAE AETE w7 &I TAY AT {HAT € BEA GG A g A A0 QA
AT (Y A CAFIM 24T , T a@ A TN g, HW T A
ZATAY ¥ AW g A F @AV £ fr §7@T  §¥aT  (sanction)
07 & &y § 1 7 A O § e g ag Oifedfedm & g
3 AT R AW Yo FOT 94T A AT qF §<, N A% fod Fmw?
fgfafed™ &% (Rebabilitation Tax) %7 &Y 9%, 3fFR O wyar
a4 § JeW &% ag & (e fem aer ofg@

¥ R OF M= AT ATAT @ | Y HY AT 24 & fod wqAT
THY 4T 47 ) U T @2 (winter) H & af | A faze wv e
M IE M A A IR AR QT E I & 1| I TAT@T S
SfaesREmisd) N@ITG &7 T N § | JT a7 T T
@} ¢ frxZza R adR @R | & # ok @ wigd | Reaax ¥t
T 1 % 9% 98T § 9% I8 aw ) ww S, 74 ) R akx
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¥ TN | A aw & qwwn ¢ i @A aw w2 ¥ T2 Tfawame
@ X WTE §R AR § InAR w7 g e 7= @t fer I
Rifs sl an fra @ s, s fA R ar @ AR O @
| 0 Tram § fr gxRen 1 N s § 3w Stw Ofn,
T w7 TRAR 3w T At zangt #1 @A™ v €ifR 1§ ag
e § fe ame am W AR 8, avd o ST war 22w R e
e duamw i fe 43 o 56 agi 2o 7 Ay o T Ewn
¢ fr fem) 220 it { og 5w @ (Replace) ¥ £ #ws ¢ )
vt QF OTW oA &7 § | sfer ¥ R} vgawr g fF aw Wit e
® %) 3w F ag yeT Fm e Tg AR A A9 R Fed T Twn
iyt ge v wx AR 1 e § v e W@ fasidde
(depertment) ® &ART X FARAIE ® M7 X N7 & q¢ fq= owA
¢ witfs | ag fastéde @ TR o A ) W wAwen
TR IR R &1 YW Aad F 70 xag ¥ wWe ol srm B
#ifad 1 ofen ey # feR, AN ¥ fag R &1 amn) § WS
fraRgmsapgfessian sTo@ g i s R W Q@
| @ xx ¥ o wRT Al woAT '

(English transtation of (he aboee apeech)

Lals Ackint Ram (East Punjab:  General):  Sir.  Supplementars: Budget
amounting to three crores and twenty-five lakhs ol rupees has been  presented
Yedore us at presont. 1 think that every onc of ua estends tu it his whole-hearted
suppard and am sure that bed it restcd with the hon. Minister. he would have
provided for an inareaasd budgrt. But he could not help in the matder.

While making this demznd. the hon. Minixter has atated that it bas been
ameaitated by .tha two reasons, firstly. that gmtuitous relief in camps hed to
be extended for a period of more thun six months. and recondly tbe tents bad
10 be replaced due to wear and tear. I nmn sniprised to find that why this wae
nol contemplaled at the tinie of the prisentation of the asmual budget? T am
estanisbed 38 W why he ould not knaw this in the manner of his own house-
hold as 10 what was required and w'hat wss ¥nticipated to be required in the
future?

A few days ago, I happencd tu 20 to the Kingswaxy Camp It was about balt

% ten in the night. v werr foor hmdred tents in a very bad coodition
which hed altogether wony out intu icces. 1 went innide the tent and found
thbet a man was lying thete in @ shrunkwn condition. He bad an attack of
prneumonia and laker sucoumbed to it

An Baxandis Eeabdw: Ram' Ram!

1sls ASADt Ram: Almast all the toentx there were in the kame conditian.  One
comes oc70ed a similwr etate of affuirs in the Azadpur camp as well where

m ane u ing great hanlships. A sum of Rs. 1.0N.0M bas been cewcrs-
unmh purpm=s in this Budget. Wbhat I am. bowever, unsble
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to gather is as to whut epecific iteme constitute this aum. I would like to
koow whether or not fucilities in respect of water, light 1ind latrines have been
accounted for in that term ois., accommodation. Ae many ae 25,000 persons
are lodged in the Kingewuy camp at present. but no eatiefactory arrangements
worth the name exiet there with regard to water and latrines. There are al-
together eight tape fitted there but wuter supply remaine unsuitisfactory in epite
of them. The bib-cork bas gone out of order in every case escepting one which
is the only source of water supply at the moment. A totul wastuge of wter ia
taking place, but the people remuin hundicupped to muke a proper use of the
same. As for the latrine, people queue up for houre together outside it %
have their tum. The hon. Sieter hus seked as to why grunts are aanctioned.
So I would like to tell you that for a population of 25,000, thers ure no satis-
factory latrine arrangements. The hon. Sieter Shrimati Durgabai has rnie-
understood the position somewhnt. There ie an acute restlessness evident
nmong the refugees thi:se dave. I ucknowledge that the Government hive gone
a long way to help them but it will be wrong to sssume that the problem has
already been solved completely. Much remaine to be done as yet. Aa many
persona a8 7,00,000 atill live in the camps und there ia a oneceast) to build
houaes for them. The scbemes chalked out by you ure limited in their avope
inaamuch as theyv are wneant for five, aeven or at best 20 to 25 thousands of
peaple only. The same is the cuse with the medicines. Last yeur the Govern.
tuent eanctioned some grants towards the provision and distribution of the medi-
cinea. None, however, seems to care much as % find it out at the spot whether
thexr were really being distributed or not. On my visit there, I eame to lmow
that the sick were unable to procure any of the medicines; there was mnone to
diatribute them.

Now I would like to tell vou something which mny surprise you. When 1
had heen there to sec the general conditions of living of the refugees. 1 noticed
that the tents put up for them required repairs. 1ln the vicinity, I found 400
barracke—all empty and unoccupied oven though the people were almoat dying
out of cold nearhy. On my enquiry. I waa told that they were for use of the

lice. Omn further nsking why then the police do not coma. 1 was informed
aimply thut they dn not come. Here iu thie report it ia alleged that theas
camps are not under the coutrol of the Rehabilitation Department. Juat
think that 400 barracke are lying vacant and near thoss vers barracks people
are dyviog of exposure nod cold. Then why there persons cannot be acaoumruo-
dated in the barrack»? It is due to the fact that there is no co-ordination
between the two cepurtmenta. 1 had gone there on the ¥th and there I saw
that the Campe are perfectly open and cannot aflord any protection wbateoever
againat cold, rame or heat. 1 acknowledge tbat vou atand iu need of tbie graut
of money. you need moner to undertake extensive repairs and also to purchaee
new tents. But the tents are nevertheless in thie condition.

In the same way 1 ask of you to tell me what is iclsded in education. It
i quile right that teachers are required ss well us the building. But vou must
at least see that there must be some auch place where the children might sit
to receive education. There [ saw thai there nre only open camps and these
caunot afford any protection ugainst cold or rains. There are neither benchag
for the children to sit upon nor even jute mattings. 8o much so that not even
an ordinary thatch is there. Then what is there? 80 much of dust and lonee
earth ia )ying there 1 think that while at homes we perbaps think of clesnii.
uess but there even this is not taken into consideration. - If vou have to im-
lart education in thie manner. if the clirty and stagnant water would be allowed
to acenmulate as is now- the cate and i€ this verx arrangement foe the distribu-
tion of medicines would he continned. then I ask of You as t» w-hat is the
necessity of eaunctioning menes for all this. I say that for rebabilitetion work
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you mey demand ten crores of rupees instesd of three crares and spend the
entive smount or you Twy have to impose a rebebilitation tax to schieve ¢his
purj<se. but the money that is to be speut sbouid be properly utilized,

An idea has just struck me. Home money wss 3¢t apart to provide quilts
o0 the people. qulits were to be given in the winter easson. Now when
the winter season begins? It begine from October and lasts till Marob. But
the people get quilts in April. et is how the work is carried on. Now you
are presenting n demand that tew tents would be purcbased. These tents sre
meant for the winter sesson. December bas nlrvady psssed. Now I esk you
when will thoy be given these tents, when two more mooths would have
passed. 80 I think thet sfter sayiog so nnich the hon. Minister would kindly
toke this into condideration snd I hope that m\md!mcnt would speedily be
mode, becgsuse money you wi!l auwrely get as this demand would be nted
within eigbt days. I request you to improve the existing arangement for (m
ing education, imprive the water armmngement snd aleo that of distribution of
inodicines. I ackoawledge that you have no money. You have set apart s sum
o Re, one lakb for the tents. From whatever I sew there 1 bave come %0 the
convlusion that el the tenta thers nre worth replscing. The sum of Re. oie
lakb is quite insufizient. But bow can I ask you to demand n.ore money. But
et lowst I will say 9o much that the amount of mavey thst you have a
for other things may somewbat be redueed If it would be thought practicable
to appalos in this depariment persnns on lsssor rennmeration then I think people
can be had becauvse btitis depertment is not to last for long. Therefore I think
tha! In the frst plscs make proper arrangementa to accommodate them snd tep
some other saurces for inoney. But for Gad's sske and for e sake of our
counlry mansge the monetary matters wisely lest it may s0 hsppen fhat we
may say that as we did not think of that particular mstier so it was left out. I
do not want to asy angtbiug inare so I closa

The Zaommysbls €hr1 Mobas La) Seksgna: Sir. ] think hrn. Memben will
remember that at the time of the Budget, when this Demand was under dis.
cumion, there was concensus of opinion thnt the qwovision made was an under-
estimate. Aa 0 matter of faot. nt that very time, I hal stated that because
we hed not received all the smounts of expenditure incurred by the different
prosinom wbich bad to be debited to the Centeal Gorermnment. we were not in
e position to estimate the amnunt ol expenditure that we will bave %o incor in
the course of thé ensuing venr. The han. the Finsnce Minister had aseured
me that later 00. when it wse found that we hed to incur mare expenditure on
wlief and rehsbilitation, the necessary maney would be made available and we
ontdd came to the Howse for s Supplementary Demand. I mav elso tell the
Howse thet even at that time the Miniaoy bud demanded nesriy Ra. ten crare
for relief. But in view of the fact thet ali the expenditure hed not been dehited
to the (‘entra)l Government at that time, the Finance Ministry mnctionad only
Ra. 7.75.00.M0. f the whole amount bad been sanctioned st-thet-stege. Y
think we would not have come before the House with this supplemeanlery
dematd 0 the tun® of some Rs. three crows.

AnA thun there weve three ur four ncotributing factore.  First of ell we bad
decided thst free feeding should be liquidated by tbe Sist of Octobher
vincla) gocernmments made representations that this was not possible. 1 may in-
forra the Honse that one Provincid Govenvnent went to the length of saving
tat we would bave to continue this frea feeding for three or four yemrs and
that it was for the Central Government %0 set an examp'e and we had to mske
s beghuming fram Delhi.
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My friend Lala Achint Ram said that be bad been w the Kingswuy Camp
and found 400 tents uot replaced. 13ut he forgot o mention that we had re-
moved at least 3,000 tents and provided tenemeuts for the fumidies. The ques.
tion was whether we should repair the tente or build other accammodation. .
Ultimately we came to the conclusion that instead of repairing the tents it wes
better to spend the money on building mud bhute. In the city of Delhi mud
huts w-ere not suitable ond so we decided to remove all theae tents in Kings-
way, Pursna Killa, Kotla Feroseshah and cther places and build neady 6,800

tenements instead.

Ldls Achiat Bam: But my objectian is why the wear aud trar was not
contemplated. That is my objection.

The Hanouradla Shri Moban Ll Sakyens: The whole point is this. We
wanted to replace these tents by mud.bute, but in the city this was not poesihle
and we had to build pucca tenements. In Delhi we liquidated the problem of
free feeding in April and spent the money on building these tenements.

Again we had a very big camp at Kurukshetra; it was iu ohdrge of the
Goverument of East Punjab, and they told us thes it was impoasible to ligui-
date that camp by 8lst October. But much aguinet the advise of even my
own officers I took the responsibility of liquiduting that camp and we have
surreeded in it. We liquidated it on the Blst October. according to our target

date.

Similarly there was a camp at Deoli. There was no place to wbicb these
people could be taken. 1t is not correct for my friend Mr. Sidhva to say that
we had Provided for them ut Bhopul and Rampur. As n matter of fact, at that
time there were uo camps at Rampur or Rhopal. It was ouly in the month of
June that through tbe help of the Deputy Prime Minister it was posgible to
atart one and settle people on land tbat we were able to get and we took people
from Kurukshetra and Deoli to Bhopal. Again in Rampur you know it was
only in the month of Auguat that we decided to take 5,000 persons and we
have takeu them. Mr. Sidhva stuted that we have jwovided for only 15
families in the Andamans. | do not know from when: he got the information. -
If you look up the answer, there may be xome typing error. Ahout 200 families
were taken originalls and some more fumilies have since gone down. {30, 1 may
inform the House that in /April there were 7.8),((x) personm in cumps having {reo
rotions.  On the 8lst of October we had 8,08,000 persons who were on free
rations. In the month of November thia numbher still went down to two lukhs
and my information is that it in going to be rediced further. For inutance in
tbe Province of Bombay and other Provinces. it was not possible to muke
sohemex for rehabilitefion, for taking these peaple from there and, therefore, they
thad to be fed. There was one other unfureseeu item which we have to provide
for and it is this, that while in these camps feeding was liquiclated, these camps
were converled into settlements @nd now we had to make arrsngements for
education, health and sonitation. Ordinaniy. it should huve been the charge
of the Provincial Government, but the Provincial (jovernment said that they
hsd no money in the budget and that it would come up only in March next.
Therefore, we have to make a provision for health. education and sanitation in
all these camps where displaced permone were still living, although they were
not having {ree rations and thut accounts for seversl lakha in the supplementiry

demand.

Ekr{ Batis GRantra Bamsanta: May I kmow whether the East Bengal no
fogees are included within thess Two lakhes. :

The Emamsbdle Bhri Mohan I&) Ssxssna: They itrc included. When |

said about-these displaced perwons, it includes the East Bengal displaced per-
sona and if the bon. Member wants to know the number, I can give him.



1042 CONSTITURNT ARSBMBLY OP 1%Dls« (LBGISLATIVE) [2Ben Dxc. 1949

i Arex Cbcndrs Ouds (West Bengal Gaperal): May I kiuow wiat is
e amount giver—for-that? E My

The Komowsbie Kkzi Mohas Ls) Bakmmas: It is not possiblas for me tn give
the amouat-but-the scales were the aame as were sanctivned for other displaced

persoma in other cumpa.

i Arap (Qhandre Gada: What amounts are to be allotted to the P’rovin-
cial Governmenta? 1)es the schewe include Assamm also?

The Kimxmridls Shri Mobaz Lal Sakamas: ! may inform the House that e
for as relief Is cencerned all the expenditure i gratis and so far as rebabilit:tion
# concerned. whatever money is spent, it is treated as « loan to the Provinciul
or Btate (lovernments and there we are supposed 80 mhare the losses to the
extent of 50: 50. )

.n:.(gockh'. ﬂ?ﬂn Gaka: Dou the extension of grant include Tipperah

The Hoooursdie Bhri Mohm Lal Sakmas: Ied me give the mivrmiation
that | heve—to—give fint and then if 1-bave—time. | will give the infarmation
which the hon. Mewher wents.

Now hon’ Members will remember that it is a charge on the Central Govern-
mwent to bear the expensss on the maintenance of uastteched women and
ehildren and their number is very large and we wre running homes and building
bouses for thern. 1n Delhi itself. we are going to huve a women's coloay very
won. It will provide for about 30U woawo and children. Similarly. we
bave gl one such colopy in West liemgal. there is proviuion for 1.800 women
and we propuse to have in every province at least one such place where o] un.
attached women and children may be kePt and 160ked after and given educe-
tion.

There was ancther item o! ex)wnditure which we had to provide for and it
le when free {feeding came to an ¢end. There were persons who wanted to work.
but they were not able to esru s much or put as much lsbour us un ordinar
labourer wuuld do wnd therefore. we hud to introduce u scheme of subsidise
work. For instance. in u camp like Itajpum and Faridabad and even in Eust
Punjab. we have just ssnctioned schetnees where although the inmutea of the
campa e not given {ree rations. they are given subsidies o0 a certain scale m
relation to the wmount of money earoed hy them and lahour is provided to
them. We have already sterted 00t & semi-military basis labour carps und we
sl;lll h-;'e also to beur expenditure on these corps aod we shall have 0 sub-
sidiss then.

Then I come 10 the points reised by hon. Members. Mr. Sidhva asked:
“Ta it eix montha?”’ As a matter of fact as [ asid that though the policy of
the Govemnawnt of India ia to liquidate free feeding. it does Dot mean that we
want to leave the displaced Prrmoms to themselves—we want tc  settle them
either in business o to give thein vocational twining or to give them work and
in cese they are Aot able to earn sufficiently. we propme to give them even
subisidies.

A s the item ‘expenditine’. as 1 have said on @ previous aceasion.
% cenrct bs denied that there has not, been any wuste and wooes may not bhave
Been as wal Utilised o8 it ahould have been, but hon. Manbers should bear in
ssind thet gler all it was an unprecedented eslamity which bad to be faced
wd thas @ Ceotral UGovernment cousld not  fumbtico if it had not thet
wathinery aad we had to depend on the I*rovincial and Stete Governments and
¥ such & big orpunization, “there is baund to be waste as well as not much of

economy as one would like to have.
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As for the provision for housing, our soheme is8 that before the next summer
we shall not have any displuced person without a roof; it may be 8 mud-house;
it may be a brick-buile house or it may be an evaoues property house but no-
body will suffer. That is our scheme nnd we are pressing every Provincial
Government to mske necesenry srrangements &0d I hope the will be reslised.

Ae regurds employment, it i not very ens) to provide employment to pecple
and eepecially when they want to be settied in businesa or ‘'want %o have sdme
form of employment which they had in Pekistan, Hon. Members will be glad to
leary thut our Mission to Japan hae been suocessful We have got seven
technicime who have come here and we have certuin maohinery whioch, we
hope, witl be able to provide gainful ocecupation to our dieplaced persone and 1
hope when bon. Members come back in Janunry. they will huve an opportunity
of seeing this muchinery, end if this proves sucoessful, then, I hope, sur pro-
blem for providing employment will be eolved to a large extent.

There is one compluint of hon. Members that the note does not give suffi.
cient iuformuatiou, but hon: Members should not forget that we have already
supplied to them two teviews and if they hud taken care to rend those reviews,
they would huve found sufficient juatifioation for thie supplementary grant
(Interruption).

In the end. I will aanure hon. Members and especinlly Mr. Sidhva, that the
object of the Government of Indis is to liquidute the problem se speedily us
sible. but we huve our limitutions. 1 may in thie connection inform hon.
embers that we huve uppointed a high power committee which is consider-
ing the problem &8 to how it could best be liquiduted with the funde thut wre
available to us or will be avuilahle to use in the next two vears and ea soon ss
we have the report of thut Committee, we shull be able to shape our plans

sccordingly.

Mr. Chatrman: The question ie:

“That 8 supplumeniary sum nol exceeding Rs. 3,25,00,000 be graated to tho Govespor
Goseral to defray the cherges which will came in courss of ymeol during the year eading
the 3lst day nf.&&l’dl. 1500, in respect of ‘Expronditure on mfugm'.“

The motion waeg adapted.

DexaxDp No. B8—ANDAMAN AND NiCOBAR IaLaNDs
Ms. Ghairman: Motion is:
“Thet a snppimoentary sum Dot exceeding Ra. 1,53,000 be grauted to the Govemnor
lo defray the ¢ s which will come in course of pr’m‘ daring the year ending
the 31t dsy of March, in respect of "Anmdamsn and Nicober Islands'”

There is a cut mctiou in the name of Mr. SBamanta. Iz i8 nut of order.

The Ronvumbis fiu{ Qatyanarayan Bioka: It & ulready 630 ¢.x. The
dwnumds may be pat together.

M. Chafrman: 1t ir now 5-30. We have got 3 mere Bille. If the House
sgrece. ] will put u'l the motions, together.

Skd R. K. 8iMva: You put one after another. [s there any guillotise.
Mr. Ohsirman: Y+3. by agreemens.
S B. K. 8idhva: We were not informed in the moruaing.
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My. Chstr@™a: The question is:
“'That » supplemneotary som nat excoeding Rs. 1,63,000 be granted to the Goavernor
General to defray the cherges which will come in course of psymeut dumsl the year ending
the 3ist day o_f srch, 1860. in respect of ‘Andaman snd Nicobar Idandy’.”

Ths motion wae adopted.
DEeannp No. 80—ReLaTIONS WITH INDIAN STAT2S

Me. Ohairmana: “Che question is:
*Thst a oupplrmen sum sot exceeding Rs. 1626,000 be granted to the Govervar

: s
(ieneral ta deleny the ctig which will come _in course of ps yment during the year ending
the lst day of March, &0, in wsped of ‘Relations with Indian Otates’.”

The motion wos adopted.

Dauarp No. 97—Caritar O0OTIAY O COERENCY
Mr. Ghalrman: The question is:
“Thal. » supplmentary sum not exceeding Ra. 79,12563,000 be MJ to the Gavernor
Gearral ta defray the cha which will cowe n ccurse of payment dusing the year ending
ths 3lst day of March 1950, in respect of 'Capital Outlay an Cmmc?."

The motion was adopted.
Dxuarp No. 08 -Dmm Captrar OUZLaY

M>. ORairman: The question is:

"That s suppletisalery euw not excesding Ras. 41,13,000 be greatad to the Governar
Qoosral 1o ddni'ﬂn ch)m- which will cone in couwsa of pl&lmm dufing the yesr ending
the 3ist dey of Mareh, h in reepect of ‘Delhi Capital Outlay'.”

Tho motion was adopted,

DEMANDS FOR SUPPLEMENTARY GRANTS FOR 1649-60—RAILWAYS
Dmsanp No. 2 AupIT

Mz. Chairman: Tne question ia:

“That a» supplancotery sum not exceeding Re. 2,72000 he greated to the GCovervar
General to defray the charfges which will come in course of paywent during the yessr endiag
the 3ist day of March, 1050, in raspect of ‘Audit'.” C

TRhe motion was adopted.

Dzuanp No. 8—MiscBLLavzous ExrEspiTuRe

Mr. Qhalrman: The question is: .

"That » enpplementary sum not exceeding Rs. 25,64/000 be graated to the Governor
Ganecal to defrey the ¢ which will comve in counrse of rymmt during the yesr ending
the Jist day of Macch 185, o respoet of “Miscellanecna Expenditors®.”’

The molion was adopted.
DrMAND No. 4—OrDmNARY \VORIONG EXrRNSEs—ADNIXISTRATION

Mr. Chaffman: The questioo is:

*“I'had » suppledatary sum not excoeding Rs 1,000 be granted to the Goverpar
Qeceral to defray the cha which will came in course of paymeot doriag the year Miqﬂ
the 3ist day of March, 1650, in respet of ‘Ordimary Workang Expensss-—Adainistraticon’.

The motion was adopted.



BANEING COMPANIEB (AMENDMENT) BILL 1045

8hr1 R. K. 8idhva (C. P. and Berar: General): Is there any guillotine for
this also? Sir, the guillotine is fixed by the Speaker by common consent.
I bave no objection to finishing it but we were never informed that the
guillotine will be applicd at 6.30. I only wish to draw your attsntion

Mr. Ohairman: Before Mr. Acbint Ram spoke I put it to the House ‘whe-
ther the House agrees without any dissention to guillotine being applied
because it is not in my power to apply guiflotine but if all members agree
without any dissention, I would like to put al) the motions to the vote of
the House at 5-20. Mr. Sidbva was bere and did not raise awy objection
and so by the cousent of the House I am putting the demands % tho House.

Shri Jaspat ROy Eapar (U.P.: General): Can a member plead alisent
iindedness?

Dzuano No. 18—OpeN LINE WoREs-—ADDITIONS
Mr. Obsairmap: The question is:

“That a enpplementary anm aot exceedimg Re. 1,000 be grsated to the Governor
Geoveral to defray tbe charges which will come in conrse of payment during the year ending
the llet day of March, 1950, in respect of *‘Opea Line Works—Additioas.”

The motion was adopted.

BANKING COMPANIES (AMENDMENT) BILL

The Houourzhle Dr. John Matthal (Minister of Finance): 8ir, T move:

“That the Bill to amend the Baanking Compsnies Act, 1848, be referred to a BSelect
Cravnittee consisting of Shri M. Ansathssaysnam Ayyangsr, Shri Deslibsadhin Gnpta,
Blri 8. V. Krishozmoorthy Pso, Shri M. Tiromala Bao, Bhric ARt Prasad Jain, Shri
Upendranath Barmaa, 8hri T. A. Ramaliagam Chettinr, Shri Prabhn Dayal Himatsingka,
Shri Bnreirdra Mohsn Ghosc, Shri Jaspat Roy Kapoor, Shri B. L. Soadhi, Shri U. Srinivass
Mallayya. Rhri Jainarayan Vyss, Mr. Nazirnddin Ahmad, and the Mover, with instroctioas
to report on the firet day of the Budget Session, 1650, and that the anmber of membera whoee
preseace shall be necessary tc constitnte a meeting of the Committee shall. be five.’’

The provisions of this Bill cover two matters of importance. One is the
liquidation pro-eediogs of bunks and the other is the question of amalgamation
o? becks. What this Bill seeks to do is to provide means by which arcalga-
matice and liquidation proceedings might be speeded up.

With regard to liquidation, the whole matter was examined by a Comn-
mitter: sppoint:d by th: West Bengal Government consisting of a High Court
Judge. the Advocate General of Bengal, the I.agal RBemembrancer and u
representative of the Reserve Bank.  The recommendations of that Com-
mittee wer: accepted by Government and by the Reserve Bank and an
Ordinarc: was promulgated embodying those recommendations. The nain
provision in the Oicmnanxz is that the High Court alone hag jurisdiction in
the matter of the winding up of banking companies and is empowered to
de-ide all claims by or against any such banking compaaies. That is the
main provision. There ar: other incidental provisions.

With regard fo amalgamation, it is important that smaller tanks should
be enabled to smalgamate with one another in order to provide themselves
with more resources for purposes of carrying on banking business and it is
also necessary in some cases that small banks in one province should be
enabled to awislgamate with banks in another province and with a view to doing
this the main provision which is emborlied in this Bil} is that the amalga-
mation of one bank with another would have to be approved by a majority of
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the sbarebolders representing two-thirds of the paid up capital of the whole
of the Banking Company. The dizsenting sbharvbolders will bave the right
to be comptnsuted hy payment of equitable compensation for their shares.
At present, o8 the House knows, under the Indiso Companies Act a small
minority of dissenting sburebolders can bold up the proceediags altogethes.
Thie will eliminate that contingency.

There sre two other matters which sre covered in this Bill. One is the
power which ie to be given to the Reserve Bank to regulste and control the
opening of Liranches in fereign countries by Indian Banks.

The othur matter is « wimal one, namely, that in the definition of “‘assets’’
of banking companies iu section 36 of the Banking Companies Act, the term
‘‘security’’ bas been left without any qualitication. We want to make it
“approved securities'".

Mr, OCbalrman: Motion moved:

“That the Bill to amead the Banking Companies Act, 1949, he referred to a Select
Committes conrsisting of Shei M. Asanthsaaysnsm Ayysngsr, Shri Deshbasdhu Gupts,
8irl 8. V. Krishnamoorthy Rao, Shri M. Tirumals Rao, Shri  Ajit Prasad Jsin, Shri—-
Upeniiransth Bsrman, 8hii T. A. Ramalingacn Chettiar, Bbri Probha Dayal Himatsingks,
Bhri Burerdra Mohan Ghose. 8hri Jaspat Roy Kapoor, 8hri B. L. Sondhi, 8hei U. Srinivasa
Mallsyya, 8hri Juinarsyan Vyas, Mr. Naziruddia Ahmad, and the Mover, with instructionn
(o report oa the first duy of the Bndget Seseion, 1860. and that the number of members whose
pressoce shall be aevomssry lo constilute 8 mesting of the Coinmittee shall be five.”

Pandit Govind Malaviya (U. P.: General): May I request you, S8ir, to
give uws u nuling. Even though under the Rules of I’rocedure there may be
nothing against it, I beg you to sy whether it ie fair that rmotions for taking
into consideration or referring to Select Committee, Bille of such importance
ahould be placed before the House at quarter to six in the afternoon at the
fag end of a srssion? 1 feel 8ir, that the Rules of Procedure are meant to
act also 8¢ 8 cbuwck against unforeseen sbuse of authority. We know that
undsr today’s circumstances there is no fear, there is no apprehension, there
is no danger of any such thing. But, 8ir, Bules are framed and enjoined in
oeder that, even if, unfortunately, at some time there should be an occasion when
som:body in suthority abould like to abuse powers, there ebould be no
possibility of bis doing so. 1 therefore request you to give u ruling whether,
even though under the Ru'es there mayv be nothing to grevent it, it is fair
that 8 motion of thiz nature should be brought forward before the House at
this hour.

Mr. Ohairman: I am afraid there is no point of order in this. In fact the *
bon. Memhrr was not present earlier it: the day when I put it to the House
that in care these Bills are to staml over for tomorrow the time for the Sugar
Doebate will be lessened to that extent. The hon. Member knows tbat the
Hnuse is working under great pressure of time, and these Bille bave been
before the House for 8 number of daya. If we bave not been uble to take them
up earlier it iz besause of other business intirvening And it was with the cop-
tent of the House that I have allowed it to be brought up. There is therefore
no point of order.

Pandit Govind Malaviya: The House will agree to anything.

i R. XK. Bidiva (C.P. and Berar: (leneral): ] have been sitting here
the whole \lay. The House never gave its consent thnt these Bills should be
moved at 5.45 and pasred immediately.

Mr. Chairmap: T am scrry that Mr. Sidbva did not follow me perhaps
when I made that snggestion earlier in the day that T would nut the Supple-
mentary Demnude for Grants at 5.30 and that hetwcen 5.30 ind G we have
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%o finish these Bills for reference to Select Committee or else we would bave
$o take them up tomorrow which wou.d mean so much time being lost for
the othur Debate, and also that I was entirely in the bande of the House-
The Hous> agreed that between 5-30 and 6 we might take up these Bills and
I am putting them. :

8hri B. K. Sichva: My hon. friend Pandit Govind Ma/avives bas raised
a point—even if you have taken the sense of the House—under what rule
you can say that beétween 5-30 and & the Bill should be disposed of OF
ocourse in regard to Supplementary Demands for Grants you beve fixed &
guillotine. But as regards Bills, and in respect of the tirst realing, under
whaut rule can you: say that you have to finish it at six o'clock?

Mr. Ohairman: The hon. Member is right that I cannot finish it before
aix o’'clock if hon. Members want to speak. I am entirely in the bands nf the
House I‘¢ the House cnoperates, it will be disposed of. If, on the other
hand. the hon. Meinber wants to speak, I will allow him to speak. I mode
that perfectly clear in the carlier part of the day iteelf.

Pandit Govind Malaviya: We don’t want to speak. We don't want ta
make it impossible for the Government %o go through its programme. I only
wanted to know if it was fair.

Mr. Ohalrman: It was the best couree in $he circumstances.

The Honourable S8hri Satyanarsyan 8inha (Minister of State for Parlia-
mentary Aflairs). I! these Bills are no$ taken up and finished today. tb o
Somortow sn much ‘time will be taken and the time for the other busiust®
will be cut sbort. )

M. Ohairman: The House knows it. I will naw put the motion. The ques-
tion is:

“That the Bill to smuend the Banking Compnnies Act, 1040, he referred to & BSelet
Cammittes cocxisting of Shri M. Ananthaes¥aoam Ayyangsr, Bhri Deshbandhu Gupta,
fbri 8. V. Keisboamoarthy Rso. S8hei M. Tirumala Rao, 8hri Ajit Prasad Jain. Shri
TUpendranath Barman, Shri T. A. Rsmalingam Chettiar, S8hri Prabhu Dayal Himatsingka,
Bbei Surendra Mohan Glise. SBhri Taspst Roy ahoor, Shri B L. Sondhi, Shri U). Srivivass
Mallayys. S8hri Jainsrayan Vygs, Mr. Naziruddin Ahmad, and the Mover, with instructions
to report on the first day of the Budget Session. 1960. and tRat the numier of members whose
wramme ahall be Cecmsary @ coustitute a meeting of the Committee shalt be five.”

The motion was adopted.

INDUSTRIAL DISPUTES (APPELLATE TRIBUNAL) BILL

The Honourable Ebrl Jegiivan Ram (Minister of Lebour): 8ir, I beg &0
move:,

“thst the Bill to provide for the eatabliahment of an Appellate Tribunal in relatior
w indostrial disputos and for ocertaim matters incidentsl thereto, be referred tn a Seleet
Commitise cousisting of Sbri Gokulbtai Daokhtram Bhatt, Bbhrimati Repaka Ray, Shri V. C.
Kesava Rao Sbri Khandobissi K. Desai, 8hri G. 8 Guha. S8hri Balwant S8inha Mehta, Shef
Sita Ram B. Jajoo, Sbri Satia Chandra Samanta. Shri U. Srinivass Mallayya, Ir. Mogo
Moten Das. Shrimati G. Dorgabai, Bbri Mihir La! Chattopadhyay, 8hri Sunder lasll. Prof.
Bhibhan Ul Saksena, and the Mover, with imstractions to tepot on the first day of the
Bulzet Sewion, 1950, and that the nunber of members whoos presence ahail be cecamry
to crastitute s meeting of the Committes shall be five.'’

8ir. I do not gropose to take any time of the House.

8bri 0. Sutrammtam (Madrss: Genera’'): Why should there te any
speech at all? Why this farce of a debate?
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. The Honourdls Shri Jagjlvan BRam: The Statement of Objects and Ressone
38 quite clear.

M. Obalrman: The gqucstion is:

“That the Bili to provide for the establishment of aa Appellate Tribupal im relstion
4o in'ustrial dispotos and for certain matters incidestal thereto, o referred to a Balm
-Committec corsiatingt of Bhri Gakulhhai Daulateam Bhatt, Shrimati Renuka Ray, Sbri V. C.
Heawva il'wo Sdri Khaodubhai K. Deesi, Bhri G. 8. Geha, Bhri Baiwant Binha Mehta, Bhri
Bita Ma 8. Jajou. 8bei Satis Chandra Namanta, 8bri U. Brinivass Mallayya, Dr. Mooo
Molion Nes, Bhrimati G. Durgsbai, Bhri Milir Lsl Chsttopadhyay, S8hri Bender lall, Prof.
€hibhan Lai Sakaeon, and the Mover, with instrections to report oa the first day of she
Belit Session, 1850, and that the number of manbers whose presmncs sball be oazmcy
4 ¢onatitute a mosting of the Comwitles shall be five.”

The motiun was udopt-d,

MINES BILY,
Toe Honourable EXxri Jagjivan Ram (Minister of Labour). Sir, 1 beg to

Pove:

Tl ke Bl Y umnend i eoaniolidate the law relaling to Vo3 rez ‘aion 7 Jabowr
@5 Wafoty io mines, be referred 1o a Selsct Commitice conliulingvo( Bhri Nandkishore Das,
#hri Janbar Nath Bhastrii Mr Naziruddin Abhwmad, Bhri ). V. Alagessn, Shri Rasania
Sumar Ian, Kaka BhakWant Ray, Dr. V. Sebramaniam, 8bri Kishorimohso  Tripathi,
Hbri Mal Dahadur, 8bri Brajesbuwsr Prased. 8hn Damoder Swarup Seth, Raba Rammuarsyan
Hinsh, NShrunati LaRshayani Velayudhan, Paadit Balkrishna Shsrma, 8hri R, L. hhl\'{"l,
Sthei ft K. Sidhva. and the Mover, with instructions to report on the first day of the
Bulirt Seesion, 1060, and that the nomber of members whase pPresence shall be necexanry
tu constitutc & meeting of the Commif.tee ahall be five."

Sir. the whole intention of thiz rmending Bill is to put the Mine: Aod
juet an the ‘ines of the Foctory Act. 1 do not want to go into auy detsils. I
<ommend the tnotior to the Houae.

o Mg rqrs Mo aF W § W X awfegdt & A AT
LR IEIREE L] 5!
Byt Gokuldbal Daulatram hatt (Bonmbsy States): Sir, 1 propose that the
»nme of ‘Thalcur Lal Singh be included in it.

The Eonouratls Sbrl Jaglivan Ram: I accept it

Mr. Obairman: Motion moviad: .

**fhat the Tl to amond and consclidate the law relating to the regolation of labouw
and 21ty in minea. be roferre,]l to 3 Selact CYemmittee conssting of 8hri Naadkiahare Dua,
Siri 1lsrhar Nath Shastn, Mr. Naziruddin Ahmad., Bhri OA'w\'. Alagrasn  Bhi Rasante
NWichar Nus Naka Bhagwst Roy, Dr V. Subramaniam Shri  Kishorimoban Tripathi,
St Har Wahador, Shri Braushwor Prassd, Shri Damcder Bwartp Seth. Rsbu Ramnarayan
Minth Rusimatt Dekshiayaui Velayudhan, Pandit Balkrishna Bharma, Siri R. L. Malviya,
Sheit it K Sidhva. Thakur el Singh. amd the Mover, with instructions to vopot op the
first day af the Bodget Brasion. 1950, and that the number of members whome presesce shsll
w2 nxeassTy o conditole 8 merding of the Committas shall be five.”

@i BE. V. Ramath (C.T. and Rerar: General): Sir, it is in the fitness of
thicgn that tbe hon. Minister of T.abaur should have brought this Blines Bill on
the cve of tho inauguratiun of the Free Repuhlic of Inds. As a matter of
fuet, when the Faciories Bill wae discursed in this Houes, aod Iater when
it ecnme up before th 8eleot Committee of which I had the honour to be s
memher, this question was pointedly mised. io the Beleet Commilice ot any
rate, an ta whetlier and when the mines would be hrought into line with the
faciories in onr onuntry. The Alinister st that time, in Commitlee gave ue
ther nanurance that this matwer would be takea up at no distsnt date, end I
delivve thnt mow in implementation of that essurance, thia Bi! o amend
and cangolidate Wie law relating ta the regulition of labour and xafety in mines
hie boen hiought before the Hose this afternapn.
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This, Sic. is not such an unimpotapt matter, at any ra%e in my bumble
Judgmont, as to be teken up at the fag end of the day. It may be that %o ua,
:aitting here in this comfortable Houas, on tbese cushioned benobes, regula-
tion of labour and safety in mioea eppears 8s a very distent proposition, a8
a very lirzy and airy propoeition. I sm sorry at the manner of ing this
important Bill, and &5 the foct that the reference of it to 8 Select Commitdae
should hav: been taken up at the fag end of the day. I am sorry indeed
that the House, Just because it is conatituted aa it is, is incliped %o dismisa
or to consider a thing in a light-hearted fashion and refer impartant Bills
%30 Selact Committee without any sdequate comsideration whatever.

8hri B. Das (Orissa: General): You can discuss it aoother timo,

Shri H. V. Xamath: If my friend Mr. B, Das takes that attitude on this
Bill, I for ane can’t see why all Bills, when referred to Select Committecs,
coud not be treated in this fashion so that the time of the House could be
suved: anyhow th: Bill would come up later on. 1 doo't' know whether
Mr. 8. Das is persopally interested im mines, to the extent thet . (doesa &
care: whether or not it is discussed at the time of reference to Seloot Com-
mittee. If tbut he so, T have nothing to eay It ali depends upon what
dntereat a member takes in a particular aubjest. To me thie aubjoct bea been
interosting in more tbeny ordinaty measure. I have lived in o Province
where there bave teen mines of various sorts—coal minea, mangaueae mines
and otbers---and I have been, I wouldn't say intimately but in s fair measure,
conneted with the working of these mines in one way or another. I would
therefore have desired thaut this Bill bad becn taken up in » more businesslike
manner. and that the Minister himself might have told the House what ths
present atate of the various minea in our country is and what improvement
or progress has been madc with regard to the sufety and welfare of labour
in those mines duriog the last twe.ve vears. since Congress wsaumed power
in the Provinces at any rate, that is since 1937. What measures wers under-
proposals are on the anvil in order to regulate the lubour and safety in minea?
. Also.l would lilkc to know from the hon. Minister how minea are worked
in other progressive countries auch se Britain, America, and countries in
Europe. I would not refer to the U.S.S.R.; the information may perhaps
not be available with the hon. Miniat.r, and it may perbaps be onathemas
in certuin quarters to refer to the way labour probleme are barilled in the
U.S.S.R. This information would have been very wuleome, at any rate
tn me. I don't know how- many boa. enlleagues in this House would have
desired it. but I was looking forward to a epeech by the bon. Miniater. I
kitow it wus nnt of his own choice or volition that he made no apeech. ILeft
to himself. on a more propitious oc«:asion with more time before him, I am
aure he would bave been the first to make a epeech on thie Bill hessuse I
am sure he is proud. in hia own heart, of having brought such a Bill before
the Howme wbich, on bis own showing. aimm at bringing the minea into l@e
with the factories. We passed the Factories Act some time last year and
we know bow, in moving that Bill, he felt legitimately proud of having 1o
sented such a micasure before the House.

Sir. thia measure is aimilar to that Act which we passed into law laa$
yeal, but the Statement of Ohiects and Heasons in shie Bill ia not quite com-
lete and does not give all the facts and figuros that I for one would baws
Sesircd in this coorection. I have alresdy atated that condifion: in mines
are not as good or as healthy as tiey mikht be or as they <bouid be. We
bave bad in recent yesrx s0 many labour disputes in verious mines and at
one timr, egtly this year or late last yeer, it wes felt that Delhi might heve
® go for many months without sny coal. As a metter of fact, in the mevare
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dppfhs of winter, either in Decernber leat or January this year, many of my

bon. colleapusg here who were iiving in the Constitution House asked me,.
*'What about coal''? We were huving Do coal at all, not even for

................

{ amn sorry, 8ir. I chall not be able to fmish at six o'clock exsctly. If
¥ou will permit me, I will continue teday or else I will do so tomorraw. But

i would onty bring this to your notize that I am eorry I shan’t be able to-
tinisli today.

Mr. Obairman: What time would the hon. member take?

Ghri K. V. Kamath: Another fifteen minutes.

Sams Hanounalie Members: He may continue tomorrow, Sir-
Mr. Obairman: Yes.

The Assembdly then adjourned tifl @ Quarter to Eleven of the Clock om
8alurdoy, the 24th Daecember, 1949. :





